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{Mr, Chairman.]

of Businegg in the Rajya Sabha, I
have allotted 30 minutes for the com-
pletion of all stages involved in the
consideration and return of the Appro-
priation (Railways) No. 3 Bill, 1963,
by the Rajya Sabha, including the
consideration and passing of amend-
menis, if any, to the Bill

I have to inform Members that
under Rule 162 (2) of the Rules of
Procedure and Conduct of Business in
tHe Rajya Sabha, I have allotted 30
minutes for the completion of all
stages invaolved in the caounsideration
and return of the Appropriation (Rail-
ways) No. 4 Bill, 1963, by the Rajya
Sabha, including the consideration and
passing of amendments, if any, to the
Bill.

I have to inform Members that under

Rule 162 (2) of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I have allotted 30 minu-
tes for the completion of all stages
involved in the consideration and re-
turn of the Appropriation (No. 3)
Bill, 1963, by the Rajya Sabha, in-
cluding the consideration and passing
of amendments, if any, to the Bill.

MESSAGE FROM THE LOK SABHA

THE Exrorr (QUALITY CONTROL
InspECTION) Birn, 1963

SECRETARY: Sir, ]l have to report to
the House the following message re-
ceived from the Lok Sabha, signed by
the Secretary of the Lok ‘Sabha:—

AND

*“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith a copy of the Export
(Quality Control and Inspection)
Bill, 1963, as passed by Lok Sabha
at its sitting held on the 3rd May,
1963.” -

Sir, 1 lay a copy of the Bill on the
“Table,
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THE OFFICIAL LANGUAGES BILL,
1963—continued

Mr. CHAIRMAN: I am very sorry
that some Members on Saturday still

wanted to speak but since we had
taken
'SHrr G, MURAHARI (Utlar Pra-

desh): I have not
speech. I was speaking.

completed my

Surr BHUPESH GUPTA (West
Bengal): On Saturday a very unfor-
tunate thing happened. Let him con-
tinue his speech ang other speak-
ers

Mr. CHAIRMAN: I understand that
you had completed your speech, I find
from the record .

Surt G. MURAHARI;
have not completed it.

No, no. 1

AN HonN. MEMBER: The time should
be extended and all Members should
be allowed to take part is the dis-
cussion,

N

Sarr BHUPESH GUPTA: You see
that thing, whether he has completed
it or not. But I may submit, Sir. This
debate was continued in the other

suse for, I think, five days And it
was originally fixed for two days.
Then it continued for five days. Many
things happened there. They had all
kinds of discussions and so on. In our
House, suddenly 1t was decided that
we must keep to this thing, not be-
cause perhaps you were not opposed
to it. But you may think. So
as the House is to adjourn on
the 10th we can sit a little longer. I
do not think, Sir, that any large num-
ber of speakers had been called, and
I do not think it will be right, over a
matter like this, that we should apply
strictly this kind of thing when we
do extend in some cases. Yesterday
what happened? At 6.3% or so the
House was adjourned. We were told
that the debate might continue on
Monday also, and then suddenly, at
6.39, when he was speaking—whether
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he had finished by then or not, he
will say—the House was adjournedi. It
was 6.39 and you will see it in ithe
proceedings, not 6-40.

Now, Sir, perhaps the Home Minis-
ter has got some business. Then Iwe
<can adjust our time according to his
convenience also. I know that he has
got plenty of work But then, Wwhy
must we be dragged at the tail all fthe
time? :

= . .- - \

Mr. CHAIRMAN: It had been Ln—
nounced before by the Deputy Chdir~
man that the Minister would reply at
11 o’clock today.

Surr BHUPESH GUPTA: That
was not settled. Just at the pgint
when he was getting up

Mr. CHAIRMAN: It was also an-
nounced earlier,

Surr BHUPESH GUPTA: 11 o’clogk?
Then we could have sat yesterday a
litile longer. Why these things are
cut out? Sometimes Government dpes
not give business, and you adjourn the
House at 4 o’clock. Whenever it is to
the convenience of the Government
we will have to trail behind. It does
not look good that Opposition is lal-
ways dragged at the tail in this man-
ner. I say this is a matter—it is not
a party question--over which people
wanted to speak, and let them have a
chance to speak. For another ten
years we may not discuss a subject like
this at all. Therefore, Sir, I think it
is a legitimate 1ssue. Among hon qu-
bers opposite many are

there ho
wanted to speak but have been deni-
ed. On this side also there wegre
some, and this matter, as I said, may
not be discussed for another ten years.
Let 1t not look as if discussion had
been curtailed in an important matter
like this.

Mg, CHAIRMAN: Thank you for
the suggestion, but there are always
marginal cases. In the case of ques-
tions, for instance, I allow three, fqur,
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even five supplementaries to the per-
son who puts the question. Now, us-
ually, people whose question it is not,
put two, three, and somelimes even
four supplementaries which I allow.
Then, when I pass on to the next ques=-
tion, some people still stand up and I
am very sorry I am not giving them
a chance. In the case of speeches also
there is always a very long list; the
time is restricted. People themselves
seem constitutionally not in a position
to restrict their speeches. Very few
Members make brief speeches, It is all
long. speeches and a long list of spea-
kers.

Surr G. MURAHARI: Why should
we be made to suffer?

Mr. CHAIRMAN: Just a minute.’
Therefore, there would always be mar-
ginal cases. Some people would not
at all be able to speak, or some people
would not be able to speak at the

length they wish to, but if
it is the wish of the House,
I can continue the House

indefinifely. I am sure the House will
not supply the quorum. I know peo-
ple insist on a meeting up to a certain
time, but then at a later stage, the
quorum is not maintained. Yesterday
the meeting was to last till 6. Then,
instead of 6, it lasted till 6'30. Then
it lasted till 639 and even then there
were some Members who had to be
left out. If the House had continued
till 6-45, there would still have been
one or two Members who wanted to
speak. So what shall we do with
these marginal cases? We would like
to have some consideration from the
House also. I therefore hope that the
Members would cooperate with me.

Surt BHUPESH GUPTA: Nobody
asked for our opinion. We were just
told “adjourned.” We were sitting
here. We would have been open for
consultation. But nothing was done.

M7 CHATRMAN: There are thirty
Members in the list that I have. If
you plead for the two. I might plead
for the thirty.



2287 Official Languages

Sur1 BHUPESH GUPTA: I am not
pleading for anybody. I am asking
you to consider whether it is possible
for you to accommodate some, That is
all T am asking. .

’

Mgr. CHAIRMAN: That is the diffi-
culty. Smce I had thirty names
and 1t was mmpaossible to accommodate
them all, there had to be some margi-
nal cases, and at some margin the de-
bate will have to stop. I hope you
would co-operate with me and I will
see to it that most of the pcople get
the chance to speak. There are also
the amendments that are coming up.
I have spoken to Mr. Abdul Ghani. He
will be able to speak on the amend-
ment. Mr., Solomon also will be able
to speak on the amendment,

Surt BHUPESH GUPTA: We al-
ways speak on the amendments. The
amendments are there. The House
must have a fair chance to discuss the
amendments. We shall speak on the
amendmenis and the clauses.

SHRI R. S. DOOGAR (West Bengal):
May I make a submission? The Busi-
ness Advisory Ccmmittee had origi-
nally allotted 7 hours for this discus-
sion and we have already exceeded
that time limit by at least 4 hours. I
wanted to submit it for the attention
of the House,

Surr BHUPESH GUPTA: The Con-
gress Party has it within its power
and they may move you to apply the
guillotine. -

Mr. CHAIRMAN: You need not
reply to everything.

SHrt BHUPESH GUPTA: Other-

wise we will have t» continue.

Mr. CHAIRMAN: Mr. Murahari, do
you think you had not finisheq your
speech?

Surr G. MURAHARI: No, Sir.
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Mr. CHAIRMAN: But my record
shows that you finished your speech
yesterday.

SHR1 G. MURAHARI: They rang
the bell. I sat down and they imme-
diately announced that the House was
adjourned saying this much that the
Home Minister would reply on Mon-
day, that is, today.

Mgr. CHAIRMAN:
finished your speech.

Probably yow

SHrRr BHUPESH GUPTA: I wish

you were here at that time.

Mr. CHAIRMAN: Do you insist on
speaking now? .

Surr G. MURAHARI: Yes, Sir.

Mr. CHAIRMAN:
then,

Please speak

oft ME Agle - Awmla o, Sa1
o & 9a {27 o qwT 37 w@r v fr
7g St faga¥ gaid @A 70 T
IHET A TS gen iw fgge @
UF i foga maE &09 34 A1 3,
T S waa 78 fag @nr g 9 fggena
F Yo FUE AAdT F¢ G 97 42 F7
gHA & 0 S Wiy gFAT T
safau gw =gy & % fgrgeam +1
ST FATAT {OFAT, TAAGTS AATAT
g, ST FT UTT g O§ AT Wi |
TAAT F AT F ITH FAF(ST FHT
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# FgAT g § 7 o o qoorg?
T 49fsT FTOFEA ARGE UF Ty
g5 S W IF FAN F A g
frrer & @1 & za#) qrAA ¥ fao a7
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FEAT FATZAT g, qrafaee qrEf o1e, gro
TH HAZL AT a9 Ta77 "7
FRAT ATgal g {F o 39 T8 ¥ 755
wﬁwgwfﬁ!.ﬁa‘rﬁmmﬁaﬁ
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fern dame ¢ afiead gad iF s ST
e gt oy | fey g F AW AT
9 AT F A AT AG A AR A
'@ 5 F N 39 AT A AT F AT
WY S AXE 7 a0 ALK S & AT W
11 B A1FAT 92 R g7 99y w;
frg o ¥ g Fpar T gFaT 8 1 OF
qT TR LU | A FFTA a8 TAATT
fgmar gror g wrfgdr oix &)X OF
' T § YT WA ATIY ¥ FTETS G
ifgdr | e arfaears ar dwE e
7 AT w1 faiy s & fr gy ¥
I AT AT FHET TG G
arfgd ot g9 9eg ATES § §ew R
a3 § 1 9 3T R H 379 78 FF TR
g f& g 79 o aF fgrr g apell
FT AYFTC TET T A1 wigear g & qrely
= 79 AT qF g VFU I A@AH |

ot dto o AT A (FFTTG)
\mmuzmmﬁﬁ? ‘
_, AWy gl g, gE A
GFT ALY & 1 WL T@ Ag FY W F
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qYST ATT aTE BV IAGEAT § A9
g7 @ 2 fear s e 1 faw
st #Y faaay §ear 3 TeR WA 7
eq W ¥ AN #Y s § famr
ST AEH ) R ZH G B AT A/AA
¥ faqg Farg 721 § O &7 agayr @
G A4 | g 3w ¥ Foraen @t waig
€ 9 FE T FTHET AT STAT
fgd | R agaTar FF 1 99 TG
¢ @ fug g9 99 ¥ (wg A= @
wifey fF & ¥ fe=d strear el & fag
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e faar g 1 e Tadde 3 ART
el ara Al ¥ fag fgme # s
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179 RSD—2.

\
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faw, e § w1F @ s § w7 9wt
w5 §, o7 @ fF  fodr o 1% gl
AT HT 7 & fag Jare +3F
AT § 58 9.9 ¥ fog Jarz & &Y wfgd
I I I9 TF qG HAA! T FTRHTH
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fe=r sra & w4 T 99 FE
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Mgr. CHAIRMAN: Mr. Solomon.

Somz Hox. MEMBERS: He is not
there,

Surt BHUPESH GUPTA: In defe-
rence to your wishes, Mr. Solomon has
decided not to speak. Ang after what
you have said we do not propose to
gpeak,

Mr. CHAIRMAN: I hope any other
Members in the list of 33 are not
anxioug to speak at this stage. Now I
would request the Home Minister to
speak.

Tue MINISTER or HOME AFFAIRS
(Surr Lar Barapur); Mr. Chairman,
Sir, I somehow feel that I have not
much to say as there has been general
support lent to this Bill. There has
been a thought-provoking discussion

4 ] Hindi transliteration.
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and great restraint shown i the
speeches, and I am thankful to all the
Members of the House for supporting
this measure.

Sir, It is clear that the basic propo-
sition that Hindi should be the officia
language of the Union, as provided
in article 343(1), is generally accept-
able. In the circumstances, the only
question that remains to be consider-
ed is how to implement the change-
over to Hindi without causing any
disturbance to those who come from
the non-Hindi-speaking areas. I pbr-
sonally think thaf we will have %o
adopt a constructive approach to this
matte:. On the one hand, there wilt
have tg be teaching anq learnirg ot
Hindi done on a good scale. In Gov-
ernment services also, without rntro-
duction of compulsion, we have Lo
create conditions in which those 1u
service will willingly and voluntarily
learn Hindi and be prepared tn fall
in line at gome later date when we
are in a position to switch over from
English to Hindi inaccordance with
the provisions of the Constitution. I
do not think that there shoulq be any
real difference over hiz matter., In
all wisdom we should take steps which
will fulfil this objective without creat-
ting bitteiness or vmatmg the at-

mosphere.

Sir, if I deal with the main points
raised by Shri Annadurai, I would
have perhaps covered almost all the
ersentia] points raised against thi-
Bill, and T shall try to do so as briefly
as possible.

As far as I could see, Shri Annadu-
rai raised three or four points. He
said that the provisions of this Bl
are doubtful. He saig that I indicat-
ed, or I suggested, that the provisions
of the Bill could as well be discussed
in a law court and the decision of the
law court would be or should be con-
sidered final. I am sorry, Sir, that
Shri Annadurai perhaps misunder-
stood me. I was not suggesting that
the language of this Bill, or any of
the provxslons, is not clear, or it need:

‘
LY 1 - R v
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ed the viewg or the comment of any
court. What I was mentioning was
in regard to the use of the words
authoritative text in Hindi, and in
that respect I had said that it wowd
be for the courts to accept any text
they thought proper. There will be
three texts, the regional—if the offi-
cial language is a regional language,
then it would pe in the regional
language—and along  with the
regional language, a Hindi translation
of it, if the State Government so pro-
vided, and side by gide, an English
version also. So, I had merely said
in reply to a question put by one of
the hon. Members there, that it would
be for the courts to accept the ver-
gion or the text they thought best.
But I had never said that in any way
the language of this Bill creates mis-
givings. It is absolutely clear.

Then he said that {he Congress
Party was coaxed into accepting this
Bill, or the provisions of this Biil
And, thirdly, he referred to the assur-
ance given by the Prime Minister.

Well, in so far as the Congress
Party is concerned, it is true that we
have had many discussions with the
Members of the Congress Party and it
is also true that the Members of the
€ongress Party held strong views on
‘certain matters, especially Members
coming from the Soiith as well as
from West Bengal and other States.
Similarly, there were equally strong
views held by others who come from
the Hindi-speaking areas. I met all
of them and met them a number of
times, andg have to pay my compli-
ments to them for accepting the Bill
ag .t is today.

It is true that certain suggestions
were made and 1 had {o incorporate
them. They had also some doubts
over the words “may"” and “shall” as
f had mentioned in my earlier speech.
But they conceded my point, and they
were good enough at least to with-
draw their objection. The point is
that what the Congress Party has done
& the only right course which should
e adopted bv the country as a whole
or by the other political parties in so
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far as this question of language i
concerned, I do not consider that the
issue of the language could be con-
sidered as a political issue or a party
issue. It is important that it should
be considered as a national issue and
a national problem. And I would.
therefore, beseech Shri Annadura:
and his friends to consider this matter
in that text. I do not want to com-
pliment the party to which I belong,
but I must say that it is the one
political party which has tried to help
to maintain the stability of the coun-
try. This party has taken a balanced
view of things on all national matters.
It has not considered them from pure-
ly party point of view or from purely
election point of view. This was a
problem or this was a matter which
could have been shelved for some
time. If I had taken a narrow view
of things or the Government bad
taken a narrow view of things, we
might as well have postponed it
There are by-elections going on in
the country. The hon. Member is
sware—I do not want to name the
persons—that there are some people
standing who will naturally try to
exploit . . . . N

12 Noow

Sur1 BHUPESH GUPTA: You mean
by-election where a Minister is cam-
paigning against the Congress candi-
date?

,

Smm1 LAL. BAHADUR: A Minis-
ter has every right to stand

SErr BHUPESH GUPTA: A Cong-
ress Minister is campaigning against
the Congress cafididate.

ay

Sur1 LAL BAHADUR: How can
that be?
SHRT BHUPESH GUPTA:  State-

ments against the husbhand become
very good election campaign

Surt LAL BAHADUR: Unfortu-
nately Mr. Gupta's intelligence Iis
very poor. What am I to do? He

should develop another agency. I

a7 RE
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[{Shri Lal Bahadur.]

know his Party has got some agency
to collect intelligence of a special
type.

Snr1 BHUPESH GUPTA: 1 have no
intelligence. I read the U.P. Minis-
ter's statement about her husband
and, therefore, I thought it was a
good election campaign.

Ser1 LAL, BAHADUR: 1 merely
wanted to say that this was the time
when purely for political reasong or
party reasons we could have shajved
this Bill for some time. We could
have tdken it up in the next Session.
We d:d not do if. There is no harm
even if we are defeated in some con-
stitueney but we cannot give in op
fundamental issues which concern the
whole country and the whole popula-
tion and I am sorry that Mr. Annadu-
rai should have said that this Bill has
been brought deliberately during the
emergency period. He should have
commented otherewise. In fact he
sheuld have complimented us. There
has been a talk about this maiter for
the last 2 or 3 years because now 1965
was coming closer and nearer and
there was a feeling in the non-Hindi
speaking areas as to what will happen
after 1965, and they felt that it wag
essential for the Government to bring
some Bill which would make it pyssi-
ble for the continuance of English
after. January 1955. We have becn
giving thought to this matter for some
time past. We would have brought this
measure a little earlier but in Novy-
ember a special situation in the coun-
try had developed because of the
Chinese aggressions and we had there-
fore to postpone it, but we were very
keen that we should bring up this
Measure during this Session and we
have done so. But as I said, instead
of appreciating our position in thig re-
gard, Mr. Annadurai felt that we
have done it deliberately so that the
Government could take strong mea-
sures during the emergency periad if
any one opposed it.
have been no coaxing or no ecompyl.
sion at all. BEven in the Congress
Parly, as I said. there has been po
compulsion on Members. We have

{ RAJYA SABHA ]
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not even used some kind of & whip
or issued any kind of whip. Formezr-'
ly something may have been done but
now every Member has been left free
and in fact, one of the Members has
actually opposed it So, we have
given complete freedom to Members,
and in regard to any action being
taken during the emergency period
against people who do mnot comply
with the provisions of the Bill, we
have not thought of that at all. Of
course, the point has to be consider-
ed, if an occasion arises, when therej
is complete defiance of law or defi-
ance of authority, and if it disturbs
the law and order position of & State

or a particular area, They are gene-

ral matters, whether they are in con-

nectipn with this Bill or in connection

with any other matter, The safety
ani protection of life and property is

the first duty of the Government and

1 have every hope that nothing wiil

be done which the Government may

ation in which the Government may

have to take any action. However,

I have every hope that Shri Annadu-

rai and his friends will seriously give

further thought to this matter before

they launch any kind of action. He

referred to the assurance of the

Prime Minister. I need not say any-

thing in that respect because ths

Prime Minister himself intervened fr

the debate and he has made the

position quite clear.

About one thing 1 wanted to say
Shri Annaduraji was good enough
say some kind words about me. H
perhaps does not know my short
comings; otherwise he would hav
been a bit reticent in his compliment:
However, 1 must express my sinc.
thankfulness to him for the kim
words he said, but 1 wanted to tel
him and the House that it 15 not
question of the Prime Minister or my
self being here or there or In th
office. It is not a question of per
sonality. The question of language 1
so important that any Governmer
which comes into power or any Prim
Minister or Home Minister who take
up this office after us will have 1
think a hundred times before impos
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ing any common language on the
couniry. The language issue has to
be viewed in a much wider context.
You cannot consider it from a narrow
angle. The matter will have to be
considered in a much wider context
and it would be impossible for a
democratic Government not to carry
all the people, as a whole, with it. it
it does not, its results are obvious.
80, I would appeal that this matter
need not be considered purely from an
individual’s point of view. We know
that there are couniries in which
there is an authoritarian Governmecunt,
at least in one neighbour country of
ourz and even there it has not been
possible for them to have one com-

mon language throughout the country. -

I am referring to East Pakistan. The
Bengalj-speaking people in Eaat
Pakistan have been refusing to accept
Urdu as the only official language of
the State. Bengali ¢ontinues there.
So even an authoritarian Government
does not find it possible to make a
quick change and they are putting up
with the present situation,

Id
'

Somewhere Ceylon was quoted. [
agree that in Ceylon one language
has been accepted as the official
language of the State but India could
not be compared with Ceylon. It %
a vast country with about 45 crores of
population and with 14 languages
being used in the different States. I3
it possible for us to copy Ceylon 1n
that matter or will it be a practical
proposition to say that we will just
brush aside all the 14 languages, we
wil]l not recognise what the mother+
tongue of the others in the non-Hindi-
speaking area is and impose somg
kind of a law on the whole country
and make one language as the official
language of India? 1 say that therg
can be no comparison between Indiq
and other smaller countries, 1t 1s,
therefore, pertinent on my part t
gay that this is a proposition which
will have to be considered ecarefully
and cautiously by any Government
which comes inte power in this
ountry.

[ 6 MAY 1963-)
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On one matter Mr. Annadurai ex-
pressed his intense feeling and he
used very nice words 40 express them.
He said that we should not go by
arithmetical majority and we should’
think in terms of ethical majority. As
[ said, it was very well put but what
is it that we are doing at present?
Are we trying to impose anything on
the nation as a whole? What have
we done? Under article 343(1), as,
was said just now, after January 1963,
Hindi becomes ¢he official language
of the Union. Now, we decide, under
this Bill, that English will continue
as an additional language by the side
of Hind:, In that way, we are try-
ing to satisfy the minority element
to which a refercnre was made LY
Shri Annadurai. Therefore, we are
making provision jn this Bill, by
which there will be constant consul-
tation after ten years when the
matter is taken up. There will be
full consultation with both the Houses
of Parliament and later on or side LY
side or simultaneously, there will be
consultation with the State Govern-
ments as soon as the Report of the
Committee is received. It will be
referred to the State Governments
also in addition to being discussed in
Parliament. No better consultation
could be possible than this and if the
majority of this House or of the
other House is prepared to lend its
support to this measure, will the hon,
Member consider it an ethical or an
arithmetical majority. It ig wrong to
suggest, as 1 said just now, that any
Member is working wunder compul-
sion. It is in their wisdom that they”
have come to the conciusion that in
his matter, a balanced view, a balanc-’
ed approach is absolutely essential
Does not Mr. Annaduraj see mysel/
being attacked by those who conun
from the Hindi-speaking areas? Pros’
Dinkar spoke very well indeed but
one could see the kind of criticism
and bitterness which existed in it
The words he used were careful’
words but it was very easy for me to
understand the depth of his feeling.

Srrr BHUPESH GUPTA: He is a:
poet. -
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and it wag indeed a fine speech that

be made, although he was hignly
(ritical of me and my stand. He
tbought that we were deliberately

doing it. He said, why should we be
doing this or bringing this measure
before the House during the emer-
geuey? The same argument was used
by Mr. Annadurai and there may be
much in common between Mr. Anna-
durai and Dinkarji than between him
and me and between Dinkarjii and
mygelf. So, this is an obvious proof
of the fact that Government js pur-
sying the middle course, the right
path, with a view to carrying the
substantial majority of the country
with it. I do not want to deny Mr.
. Apnadurai’s following. It may not
be very big but in Madras, as he
sald—he himself admitted that there
may be opposition to his move from
Mysore, from Andhra and from
Kerala—he has his hold on a portion
of Madras or a section of the people
living in Madras but that apart, tne
point is clear that we have taken this
step and this middle course and, as
the hon. Prime Minister said, this
ecompromise with a view to giving
satisfaction and as Shri Annadurai
wanted, to doing it by pursuasion.
Our approach has been a peaceful ap-
yproach in all matters and our method
has been of pursuasion and conver-
sion and I beg to say that we have
done nothing else so far and we do
not propose to do anything else in
the future except to adopt a peaceful
approach and the approach of pursu-
asion and to make people agree to sur
views and carry them along with us.
I think, Sir, Mr. Annadurai would
agree that there could be no other
approach which could be called ethi-
eal than what we have adopted. The
only basic difference between Shri
Annadurai and ourcelves is—he agrees
m most of the matters with us but
the basic difference Is—that he thinks
that there should be no common
Janguage in the country. This T am
not able to appreciate or understand
mid 1 do not know how it would be
possible for us to work together, to

[ RAJYA SABHA ]
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communicate with each other if there
is no common language but because
he is opposed to Hindi, he feels that
English alone may be allowed to con-
tinue. Perhaps, in a way, he wil
agree and I am glad he did say that
the Hindi-speaking States should be
allowed to develop Hindi. Let them
adopt it and implement it fully
their own States so that the other
States might also follow them: This
is the right approach. I hope 1 am
not misquoting him, If what 1 have
understood is right, he said:

“Therefore, I would request, 1
would plead with Hindi States to
make their own language their State
official language, work it out and
make it acceptable to everyone
else if they want it.”

I think this is just the righl approach.
I entirely agree with him that the
State Governments in the Hindi-
speaking areas should adopt Hindi,
should develop it fully and try to
spread it. If they succeed in intro-
ducing it as the official language of
the State ang implementing it fully,
it would be much easier for other
States to follow the Hindi-speaking
States. They will get the vocabulary,
they will get the words and they may
pbe able to introduce them in the ad-

ministration. 1 am speaking of the
non-Hindi speaking areas. I think
this is exactly what Mr., Annadural

had meant and I give him my whole-
hearted support but in that case, it
means , . .

Seri BHUPESH GUPTA: In  the
non-Hindi speaking States it will be
the regional language.

Surt LAL, BAHADUR: It is a differ-
ent matter. Let it be developed as
the regional language but the same
thing becomes the common language
if Hindi is adopted for the Centre or
Hindi is adopted in the States or as
a language of inter-State communica-
tion. It comes to the same thing. In
the Hindi-speaking States it might be
adopted or accepted as the regional
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anguage. 1 do not say that but if it
#, 1o be adopted as the official langu-
age of the Union, naturally, the same
thing, more or less, will have to be
adopted in other States, Mr.
Annadurai said that India is a multi-
dingual State. Well, the Prime Minis-
ler said that he was perfectly rignt
but I may remind him—I have not
actually read it but I was told—that
the Memorandum which was present-
©d to the Committee of Members of
Parliament, to the Parliamentary
Committee, at that time had used the
ase “India is a multi-lingual
nation” but not as some people had

put it as “multi-lingual national
States”? I mean, you may have India
2. a multi-lingual nation, Langu-

ages are different but the words uvsed
there are “multi-lingual  nation”.
They are not different, independent
Siates. The States are all integrated
mto one and the Union is supreme or
Parliament is the supreme authority.
S0, even the Memorandum, give by
the Government of Madras, had
taken that view, and, I do not know,
I, may be not wholly correct but as
far ag I remember, the Memorandum
of the Government of Madras was
sent to the Parliamentary Commitiee
then in consultation and perhaps with
the approval of the opposition parties
ip the State legislature of Madras,
It may not be correct but that is my
mpression,

Ser1 C. N. ANNADURAI (Madras
1..may mention that the Memorandum
was not supported unanimeusly.
There were dissents.

¥

Sarr LAL BAHADUR: Well, then,
1 do not want to press but the point
is that consultation was made with
all the apposition parties by the Chief
Minister and others. Now, I do not
gay anything about our distinguishrd
Jeader, Shri Rajagopalachariji. He is
apt here in the House but he has been
making statements. More or less, in
a.way he hag suggested—nnt in a way
dut directly—that the Constitution
should be amended, and tne same
thing was repeated by Shri Annadu-

|
|
L
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rai also, Again, if I remember right,
Rajaji was strongly opposed to the
setting up of the States Reorganisa-
tion Commission. He had expressed
his views and had written to tae
Prime Minister and 1 had also occa-
sion to talk with him and 1 remem-
ber he said that it was not a wise
step and that it might as well be
postponed for some time. Why did
he say so? Naturally, as a national
leader he felt that this might lead to
disintegration and the country should
not be weakened. Now, to suggess
at this moment that the Constitution
should be amended, is to my mind
not a very helpful move. The House
fully knows as to what amount of
difficulties cropped up in the consti-
tuent Assembly when the question of
official language was considered and
as the House is aware all the views
were there represented in the Con-
stituent Assembly. Our best braing
were available in the Constituent
Assembly, They gave considerable
thought to this matter for days and
days ang it is in their wisdom that
they came to the decision that the
official language of the Union should
be Hindi. Do we now want to re-
peat the same thing again and create
a controversy in the country and in a
way weaken the country? Absut
this constitutional amendment, I per-
sonally feel that it is not necessary ag
clause 3 of article 343 of the Consti-
tution enables Parliament to provide
for the continued use of English be-
yond 19685. It should be remember-
ed that the constitutional provisiong
relating to official languare present an
integrated and comprehensive scheme.
Tt provides for the introduction of
Hindi as well as of other national
languages for official purposes of the
Union at the Union and also at the
State levels. It also gives scope for
the continued use of English. The
procedure laid down in the Constity-
tion for the change-over from Englizh
to Hindi as the Union official lancuaoe
provides for a gooq deal of flexibility
and has been framed with due regard
to all interests. Various steps have
already been taken in the States and
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at the Centre in pursuance of the con-
stitutional provisions. Adherence to
the scheme of the Constitution or the
constitutional settlement on language,
as it is sometimes called, would ap-
pear in the circumstances to be the
only sane and practical course to
adopt. It can be fairly claimed that the
interests of the non-Hindj speaking
areas are fully safeguarded by the
Official Languages Bill, 1963, and
necessity demands on the one hand «n
amendment of the constitutional pro-
visions so as to give English the
status of the official language of the
Union; and on the other hand a more
or less immediate introduction of
Hindi and change-over from English
with effect from 1965 can only result,
as I said, in prolonging the contro-
versy and creating a certain amount of
unnecessary bitterness. In the citcums-
stances, 1 feel that no political party
or group should do anything which
might lead to conflict or disruption in
the country in any way. If an amend-
ment of the Constitution is suggested,
I have no doubt that it will create a
Hornet’s nest and lead to some kind
of a conculsion in the country. 1
say that this Bill, which I have
moved, definitely wants to avoid that
circumstance,

Sir, I am sorry that Shri Annadu-
rai should have mentioned about anv
kind of direct action or referred to
launching some kind of a movemeont.
I have already said something about
it. We are still—I mean our country
has still to—digest or imbibe the itrue
spirit and purpose of a democratic
form of Government or imbibe the
true spirit of democracy and 1 include
myself also in it; I do not keep myself
out or exclude anyone, The whole
population in the country has to
jmbibe the true spirit of democracy.
Now, we may be responsible; as
Congressmen we may have created a
spirif of defiance amongst our people
but when did we do it? The con-
text was entirely different; the situa-
tion was entirely different. The
democratic man, one of the biggest
democrats of the world, Gandhi, who

[ RAJYA SABHA ]
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preached non-violence, was not pre-
pared to use weapons under any cir-
cumstances. Even in 1945, when
there was danger to the country of
Japanese attack, Gandhiji said he
would like to fight the Japanese in a
non-violent way. What he would
have done we do not know but I do
not want to go to that extent I
merely want to say that even that
man decided to fight the then British
Government but fight it peacefully,
something unigue which had never
happened in the history of the world
before. To use the weapon of non-
violence and fight in the politica!
field was something novel and abso-
lutely new, as I said, in the history ot
the world. Non-violence had been
preached by big prophets, great pro-
phets but it was confined to religion,
social life, to individuals in connec-
tion with religious matters. But the
use of non-violence or peaceful ap-
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proach and peaceful method in
the Dbattle field or in the poli-
tical field was something

which Gandhiji has contributed to the
world and it was never adopted be-
fore. However, I do not want to go
into that much but I only wanted to
say that even au man of that stature,
of those views, had to adopt a defiant
attitude against the then British Gov-
ernment. He fought them non-
violently and achieved swaraj but
now, if Gandhiji had been alive I am
sure he would have shown altogether
a different way to the country. Now,
suppose there is deficiency in the Gov-
ernment; gertainly it hasto be tackled,
it has to be handled but I need not
refer to Gandhiji. We have so many
ways and means of pointing out the
deficiencies of Government, of resist-
ing the views of the Government, of
resisting the will of the Government.
It is not only direct action which can
change the attitude or approach of
the Government; it works otherwise
in contrary directions, if Mr, Anna-
durai will accept my word. If there
is defiance of law if there is defiance
of authority, naturally the Govern-
ment is determined more and more
not to accept that challenge, How is
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this country to work and function if
all the time there is a section in the
country which will oppose the laws,
which will defy the authority? Well,
there will be complete chaos in the
country. Do we contemplate that
kind of chaos and if that happens, 1t
would be bad for us and for the
country as a whole. Therefore, 1
suggest that the question of indulg-
ing in direct action should be thought
of a hundred times before anyone
lends hig support to that kind nf ac~
tion. And I would beg of Annadu-
raiji this. Really we are passing
through a very difficult situation. 1
say that I have come up with this
controversial measure only with a
view to give satisfaction to a large
number of people who do not know
Hindi. It is only because of that that
this controversial measure is beinyg
moved and considered by this House
during this emergency. We want to
carry the whole country with wus.
We want to strengthen our couniry.
We do not want that on any issue
there should be suspicions and mis-
apprehensiong in the minds of certain
sections of the people. But will 1t be
advisable during this period to laurch
any kind of direct movement? Who
will benefit by it? Only our oppo-
nents. We are passing through a
most difficult period of our history.
The Chinese danger is still there.
Who will suffer? Is it not advisable
that we pool our energies? We
should work shoulder to shoulder in
order to fight the aggression, in o~der
to build up the country, so that no
aggressor in future car cast an evil
eye on us. This is the time when we
should think of that only and nothing
else. Therefore, I do hope that
Annaduraiji will reconsider the matter
and come to the right decision, the
correct decision, The only correct
decision would be to resist it in a
constitutional manner and if he ig not
able to carry the majority with }um,
he must accept the decision of

this

Parliament. '

1f you will permit me, Sir—I have
teken much time—I may say a | few
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words in Hindi in reply to what
Dinkarji and Vajpayeeji said, because
my friend, Deokinandan Narayanji,
thought that I would never speak in
Hindi, much less on this Bill.

Surt BHUPESH GUPTA: Your
bona fides with regard to Hindi are
not in doubt.

Surr LAL BAHADUR: [ shall say
a few words in Hindi for just five or
six minutes. - i

ferr st & 77 T 5 I qF
qYST &1 TF AT R g, 98 g auEHr
ey | IFET & ag v o fgeyr &
TrEey H gaY gRSETY & &1 TE1 foy
g o ST 9g @ue fF fgr 9 g
g o feam § %S &Y ger w30,
& =rgan g f femee St ar e & ard
TgT a9 FW@ &, ST x9 9% wmia
¥ (=< FaT 31i7y 9= a8 fFug av
GEet FOT A1gy {F g s oA
g a9 & I @1 @ o= & gr0
frar @ 1 & o E, § wgw gfewm
sredt § HT & T F1E @19 A8F wedr,
{oray (F F1€ aq W19 AT T g
o7 THT GUT 3T U GIT &1 |

TF 1T qF TART qgT WA &l
I ag e ¥ B o | & mig-
WTOT- WS ET— & &7 & ALY 3Gt 9’ o
TF AT gy,  F W {EEre R
fear + #F wfY OwT YT AL 4T 1 ARy
e ¥ AT qroddy S & ara § aer
ZIFT &, T2 rd § 1 famw Sy d vy
fgrdY v ATrTeT & €9 ¥ gW AE) 3|,
FSAAT ST A A TER WR TP W
T AW dY g TS T T g FT Y
oAt | Hew X uw € we wh
FEAT 1 famere S & FgA H7 HaAT g 4y
(7 & degd 9BA UF SN AT
Y HR dErg 93 T qT ATIHTEY
agY o AT Gerd OF  wiwRA
AT A, FWA qOT 4 'R
W W, W o W T e
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[ atwr awge)
M MEARE & FIH T T 40 4T |
A AF 9% 9 TEA § wward o,
d1 IEA T F F1E A0 A g,
St HTY A T ], A e e Ay
AL, TEFF & | WS Al A
oY ug 7 FEa g A 1 sE A
g AT FEAT E Ay A v
g & #R Sw wgedr a9 FEar
2 gw g9 gy ayma & 1 oy, fer Y &
T4 &9 §, Waw & & F ATy & e
# i g A R @A, A &
R Twawmdt Ayl ¥ qIr A ar
FToT F ATEH ¥ 9T A AATIIN F
FreAt § 93T F | S Ig gA wrar
¥ % gurd qg 9 4§ 7 | 9,
35 § 1 o gt 7 9y wra @i
1, (T Frgw oy § @ oy
ez & Sva € 1 A A F <Y a1 owh
¢, = 37 v ¥ i e wiedtenna
. FATIAY 7 I 77 T (g1 gYar F aar
& TsATT—aiEiTe Sue—
Y g §9 IEH WA SR IR T
J1 fwer gRiT d1 St g7 'd | AfEe
T TOEL B F oA a7 7w
fo fgrg 1 at ag arar ag 8, § o=ard
W wgm Y F oAt ¥ oAw g
fifer 78 gt i fgdt 9fF g0 o
AT 91T &, THlEd g WA 9T ARY
WG | WYL YR X FLN NS Hoaq
t{vegT, Ffvear aaey W, WIT #d-
A9, IR NT—Ig T & fEEr R,
JrIg T W FER gE@N T F AT
#ft €Yo FYo FEOMET 7 | THY T
T W AR g0 @0 & |y W%
Y 3 Ty § 1 U AF @, THH wAY
FAT TR R ¥ W & AL SR Ao
¥ I R ¥ 37 TR o
BT §W IoTAT T~ § HIGW Fgelw
i | FfeE dawade a1 Arigs safT
& %y aY g TeTar AT Y o Yo FT
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B QI QI FT AT T AT W g
i g & & &Y, d AW g e
w9 oF 9T gfedw Y2 Wi 99}
ST & 7Y Tw=w

(Interruptions.)

(umeonyl) oplal Gallagy oot

o el €ty @l ey
[N ST w wed (SE
SIQ) . 47 TG W AT FGLE 1)

ot XA 47137 : § fadh 38 Fgm
ART N qg WL TR TR
arq ol gt & o g sme mRa a7
AT §, 7 Ao 1 § AR g oF
AT ATTH FT TR ] R A=A
T § 1 &7 §rr § e wdErm
% g v " v @ G et fa
ferdr st AW A T §, o
g, TE W@ w8, TEer O
IR IV FRATTFIE | g7 TAAS E
v ¥ 7 (rar F fod, 3 #) g
¥ o, 37 31 19T ¥ oy oy A
SHETT & | BT Zo Tro F T AT AR
FI3 TG 7T § fqepe el g1 A8V &

ar & 4g v wr a1 fF fema it &
78 faa= 1 agt g & @ wR
T iy fema o1 ¥ w7 § et wg) we
Fifgd, #ra aff weT arfer WK
TS G T sHTRIRNTR ) ITA
fagy &7 & fyaz ¥&w f& w3 3Ty
SR AT I TG &, AT ITRT Y
¥¥ faa § w57 e ur Arus weAy
@ 7 wfex o R w7 dger Sfed
fa dryw oy a1 sl FOS
TN 9 guT M afeIw aan W)
AT 6T Y AT GHAT TET |

Fr=AAT St ¥ G, THEF A F
na fod ag frage w1 & & go9t

4+{ ] RHindi transliteration.
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W HT LT T Y FreAT A9 &
A =9 =g § gt 1 e Aoy
o fwfas daus T §, @ A
D A T o I B ol R T-aee i g
% B X 1 GIE 3 | I T05 74T 7o
HFAT | WA HGFHT SRTHAT T AT
FEn qv w7 g, a1 e 3w T
HATH 1 G 61 TEEIT T A & g
TET 98 WX HiG6Y & 3[; FT
TAATAT ER, HAT WRTH F& 707 T &,
AL SEHT AT, W TG A AT F
R, oS qF F A€ FAACHA . .

U NiAA §I6 ;949 9N a}rr: !

Y T "grIY : S g, Tedd a4,
#1F g9 arg A1 1 AfFT SR wIw @a
T, AT AT BT 4T fEowe Wi
wifwiEris TT0s O X3 W AR
¥g w9 § ag Afelew dmEs 7
ad? & ag wiefme e @
af ? Wy 98 FrgEaare 3%, gfaw av
FEIATA FL, AT F TEA aA F
fead, av @g gt av 3faq ur qarfer
arg i ? gfey § aga ff o ¥
ATRIGY T ¥ FgAT W& g & A Ow
£T &Y &7 ¥ qr9aT 9397 | T HEH
gt & AE1, ST UF 90T A g wAT
it fF @gs goEd @few @v,
TRFIA FT AT GZT W G101, TGAT
M & EA | FUT WgT F Al
fFad snaE, gt w9 § 3ar, § afsa
4 ggi Wtz 7 )

uF 9@ AR feaa Y 7 &Y A%
rAYGY FT A W T TG FWA (&0
ForedY T FIT TFAT TIEH | R Tl AT
fr oI w1 & T8 Tai = oFm
FX TR GA FL R E | T WY FG W
fig Y5 €Y ar F§ TEY A R
gGRY 3T, THA IA F, TTH! GHA
freqr TAfa g1 &, = TER AT
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9 & afaaTe & IR ¥ qAy g
& mi7 uF FAEY srET T, A fF ga
7@ i ¥ 39 5 1 Tgq gy §, 7
cafs @t & 9 % 97 fa=re W,
fea st e Fgrfe g9 #adt &
oY ST F AW FT @1 90T 516, g
uw fordoafeg a1ey g1 1 & @@ 91
I wgT fr 98 FAA WM Wk
gaaran fa st #feagnt &, wwt
fawrd §, faqar afed, faaar 7 afed)
¥ 1§ qarfea § aR qF et g gd
qwaTe & oF @ ¥ Y 90 19
TF FI TG a7 fF HORT OF whdY
FAAY ifed 1 GE AT A g R oH
argar § f& g0 I T f° .5 Wi,
f&T 78 370 ZEUaT Sl A arER
¥ AT @A 9¢ | I Aoaa g g
wF faq saar F 7w dR | &=
gy arfea 7k “sf 3 g9 g =y
FT FTT FT GT9T WG & 3G Y 77T
wrfgg | wuw farqar o 559 e &
¥ 39 7Y 78 goar § A AF 7O 9%
q T G ¥ FY AT & PR AF W A
|1y 7§ wfed, afer g9 AT qgeg
9 qifed | I T gAY § SR AT A
ST 7@, 719 W@, Ig 9T g4 T
arfgd |

Surr C. N. ANNADURAI: Sir, 1
would like to get some clarification
trom the Home M nister as a corollary
to the explanation he has given. [
would like to ask the Home Minister
to explain a few things. Evea
today there are certain disabili-
ties that are placed on non-Hindi~
knowing people working im
Central Government offices in as much
as bills only printed in Hindi, are
forced on them without correspond=-
ing English bills. I heard some com~
plaints to that effect.

;T =

Another point is, the Home Minis-
ter and the Prime Minister have as-

1

sured that in spite of the proposal te-
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bring in Hindi as the official language,
no impedimeni{ would be placed on
non-Hindi-knowing people who are
in the offices., But in the other House,
as the Home Min'ster remembers, one
hon. lady Member made a complaint
that her own husband was not given
his increment because of his not
having passed some Hindi test, Is
there any truth in that, and if there
is, wiil that be rectified?

The third point is whether the Home
M nister will make it expedient on his
par; to come forward to have arrange-
ments for simultanequs translations in
the House so that we may not have
to sit for half the time in the House
without understanding what is being
said.

Smrr LAL BAHADUR: I am not
aware if we have come up with any
Hindi text of a Bill in this House or
in the other House.

Surt C. N. ANNADURAI: Not Bills
bere, but bills and forms in offices.

Surr LAL BAHADUR: As regards
forms, etc., certainly we will provide
English forms also. We will not have
only Hindi forms. It would be op-
tional, but somewhere some things
were pointed out to us and we have
rectified them, For example, moncy
orders. They are in Hindi and Eng-
lish.

Anx Hon. MEMBER: T.A. bills ere
imporiant,

Surr LLAL BAHADUR:
also.

T.A. bills

Serr A. B. VAJPAYEE (Uttar Pra-
desh): It is the money that is im-
portant, not the bill,

Sarmt LAL BAHADUR: If it is
pointed out to us, we will certainly
look into it.

As regards handicaps, I have made
it clear that no handicaps will te
placed on any officer or officlal com-

[ RAJYA SABHA ]
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ing from the non-Hindi-spcaking areas
in matters concerning his service,
whether it is promotion, increment or
anyth ng else, if he does not know
Hindi. Of course, I have said that
they should learn Hindi when they
have joined the service, and that is a
different matter. In the matter of re-
cruitment, etc., there will be no bar
imposed

2312

As regards Hindi test, I am not
aware of any such case. But if there
is any case in whch a clerk was de-
barred from promotion or increment
because he did not pass his test—I am
not aware of any such case, but if
there is any case—he may kincly point
it out. I do not think that we kave
taken any such step. But if it has
been taken, of course we will not

| like that it should be enforced in tha

manner, One does not know what
might happen 25 years later, but at
present to create any such situation
would not be desirable at all.

As regards simultaneous transla-
tions, the hon. Member will have to
appeal to the Finance Minister. He
is not prepared to spend a single pie
on this matter because it will mean
foreign exchange. All equipment eic
wil] have to be imported from abroad.
In the circumstances, he might per-
haps write to the Finance Minister
or appeal to him in this House.

Surr BHUPESH GUPTA: Sir, I
seek a clarification. The Prime Min-
ister in the other House and, I think,
in this House also said that as far as
the change-over is concerned, the
question of final decision with regard
to the English language, no decision
would be taken without consulting
and without having the concurrence
or opinion of the non-Hindi regions
or States in the country. At the same
time he saiq that he did not how to
include it in the statute. May I know
whether the Home M nistry, while
drafting this Bill or later on, consult-
ed the authorities who are responsiw:

le for drafting if such an assurance
could be incorporated in the form of
a provision in the Bill, for example, -
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by making a provision that no final
mstructions will be given or direc-
tions will be given by the President
unless and unti]l they have the con-
currence of, shall we say, three-
fourths of the States al leest,'in our
country? It seems that it was pos-
sible for the Government o ihcorpo-
rate that particular assurance in a
legislative form in this Bill, 1 would
like to know whether any effert was
made after the Prime Minister's as-
surance to explore the possibllity of
finding suitable legislative expression
for the purposes of this Bill to embody
the Prime Minister's assurancg in it,

Smrt SANTOSH KUMAR BASU
{West Bengal): May I ask in con-
nection with the question put by Mr.
Phupesh Gupta whether the provision
in the Bill to refer it to the State
Governments is not tantamount to a
reference to the State Legislature be-
cause no State Government is expect~
ed to come to a decision on this mat-
ter without consulting the State Le-
gislature? In the circumstances, does
it not by and large fulfil the promise
of the Prime Minister that the States
will be conrulted? This provision in
the Ri'1 which was introduced in the
Lok Sabha, does it not fulfil to a very
large extent the promise which the
Prime Minister has given? At the
same time js it possible to make such
a bilanket provision in the Bill that
concurrence of the non-Hindi-speak-
ing people will be required before
coming to a final decision? That is
not possible in any legislation what-
qoever, to put it in the form of a
legal provision. o r

Surt LAL BAHADUR: Sir, my
feeling is that we have fully complied
with the assurance given by the Prime
Minister., What we have done through
this Bil} is to provide the mnecessary
machinery for consultation with the
State Governments as wel] as fcr dis-
cussion here in Pzrliament and for
obtaining the views of hoth the
Houses. We have in clause 4 of this
Bill provided that machinery, and it
had to be given some specific form or
shape, If the hon. Member thinks

|
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that there should be a referendum in
different States, of course, it was not
possible, it could not have been pro-
vided. We have to provide the neces-
sary machinery and we have done so.
What Mr, Basu has said is perfectly
right but may I also add that it is not
always advisable? The State Gov-
ernments may not consider it advis-
able to consult their State Legisla-
tures in all cases. As I had observed
last time, many of the State Govern-
ments did not consult their State
Legislatures because they did not want
to raise a controversy in their States.
And it was only the West Bengal
Legislature and the Madras Legisla-
ture who discussed the last Report of
the Parliamentary Committee. Other
States diq not do it; Kerala, Andhra
Pradesh, Orissa and other States did
not do it. So, it should be lefi to the
State Governments, The State Gov-
ernments are fully free and indepen-
dent to consult their State Legisla~
tures. If they want to do so, they
can . .. -

Suri SANTOSH KUMAR BASU:
That was what I meant.

Surr LAL BAHADUR: But, as 1
said, it shounld be left entirely to the
State Governments to decide as they
think best. I think I have met the
point, -

Sarr NIREN GHOSH (Wes: Ben-
gal): 1 want to say a small thing.

Mw. CHAIRMAN: I am afraid X
am again coming to that marginal
case,

« -

Suprx P. N. SAPRU (Utiar Pradesh):
May I ask this . . .. .

Mgz, CHAIRMAN: No, no. I am
afraid I will not allow you. 1 am
very sorry. The question is:

“That the Bill to provide for the
languages which may be used for
the official purposes of the Union,
for transaction of business in Par-
liament, for Central and State Acts
and for certain purposes in Hige
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Courts, as passed by the Lok Sabha,
be referred to a Select Committee
of the Rajya Sabha consisting of the
following Members:— _ ;

1. Shri Bhupesh Gupta

2. Shri Rohit M. Dave

3. Shri B K. Gaikwad

4. Shri Abdul Ghani

9. Shri A. D, Mani

6. Shri Sitaram Jaipuria

7. Shri P, L. Kureel Urf Talib
8. Shri V. M. Chordia

9. Shri G. Murahari, and

10. Shri A, B. Vajpayce.

with instructions to report by the
first dgy _pf the next session.”

The motion was negatived,

Mr, CHATRMAN: ‘The question is:

“That the Bill to provide for the
languages which may be used for
the official purpose; of the Union.
for transaction of business ir Par-
liament, for Central and State Acts
and for certain purposes in Righ
Courts, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

Mr. CHAIRMAN: I am afraid we

will have to sit through the lunch
hour.

{Tre Derury CBAmRMAN in the Chair.]

Sgmi A. B. VAJPAYEE: Madam,
half an hour for lunch would do.

Tre DEPUTY CHAIRMAN: The
Che'rman has sa’d that there shall be
no lunch hour.

Sam1 A. B. VAJPAYEE: Madam...

Tre DEPUTY CHAIRMAN: But if
the House so desires that half an hour
would be enough, then I shall leave
it to hon. Members to decide. Any-
way, there are five minutes more.

[ RAJYA SABHA ]
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We shall take up the clause by
clause consideration of the Bill,

Clause 2—Definitions

Tue DEPUTY CHAIRMAN: Therc
are three amendments, No. 1, No. 28
and No. 27. Number ! is in Mr
Ghani’s name and Nos. 26 and 27 are
in Mr, Krishna Chandra’s name. Mr.
Ghani, are you moving your &mend-
ment?

Surt ABDUL. GHANT: I am.

Smmi A. B. VAJPAYEE: Madam:
this amendment cannot be moved.

Tee DEPUTY CHAIRMAN: Which
amendment cannot be moved?

Surt A, B. VAJPAYEE:
ment No. 1 by Shri Abdul
which runs as follows:—

Antend-
Ghan:

“(b) Hindi means Hindustam: in
the scripts of all the fourteen lan
guages specified in 1he Eighth Sche-
dule to the Constitution of India.”

This goes against the Constitutior
wh ch has clearly laid down that
Hindi in the Devanagari script shall
be the official language. Without
amending the Constitution, we can-
not say that Hindi should be writter
in all the fourteen languages.

Surt BHUPESH GUPTA: As far as
the constitutional point ig coucerned,
here , ..

Tre DEPUTY CHAIRMAN: He
wants to define it. Let us dispense

with Mr. Vajpayee's point of order.
‘“Hindi means Hindustani in the scripts

of all,...” 1 think he wants to
define it. It is a definition that he is
seeking. In that sense, the amend-

ment could be moved.

Smrr K. SANTHANAM  (Mnadras):
Hindi cannot be written except as
defined in the Constitution. That is
the point of law, It is a point to be
decided . .5, - - -

) o =an
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Sarr A. B. VAJPAYEE: By a ¢im-
ple legislation . . ,

Tee DEPUTY CHAIRMAN: One
at a time. '

SRt A B. VAJPAYFE: Unless
there is a change in the Constitu-

Sart BHUPESH GUPTA: It js not
the question; that is not the point.
The point here is this. He is not
saying that the official language of
the Union shall be Hindi in the Deva-
nagari script. What he is saying is
that Hindi means Hindustani in all
the fourteen languages as far as pos-
sible. He ii elaborating it.

Sar1 A. B. VAJPAYEE: How c¢an
that be? Too much elaborqmon will
apoil the whole thing, :

Tee DEPUTY CHAIRMAN: Mr.
Ghani, you may move your amend-
ment.

have the ruling.

Saxx A. B, VAJPAYEE: We Tay

" Tue DEPUTY CHAIRMAN:
may move the amendment.

H

SHrr A. B. VAJPAYEE: Can we
know on what grounds? [

Tre DEPUTY CHAIRMAN: He lt.as
defined Hindi and, therefore, let him
move e amenazent
’u,aa,.m..’l;*; D siilaes ol '
a5 80yl sl b Iy
oy «ff ptS & e - B J““
2l Sl Oy g & P e
denly S gl K S el S
e 5y & a Jo ¢ & gl
W e S sle G Sye e
Uy s e 8y 2 S il B
wl gy o8 S el Lol
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e iyl gl gl of o gl
dyh -pe Wby U g o
By < gain el ool fa
Aol S gl S D W) P gt
s el ol 5 leir e
e & LS G als yRude e
~ A NSy g0 Sy T AL
P oy eyl S Sy
du-l.b AP 4] - Ut é’.’ LJ"&!S
Ut gl g0 dale S ) - 4
Ay g o o S &g S
. . cord lga

= srager Y - AIT AT 97X

| @rar w17 3w F fgg A1 ¥ wg v
#g QT g | 4 AT feegw wre ava g
AT &1 UF A7 T F0{gC A 57
€T e § i ag fewdy &) arit 1 afew
fedy & w13 w7 forg wdR 7 @ R
B foar wgrewr wiut &7 & §F AW
HIAT G K AR HIA wEHaw
X § AT FET Sgar g | qrg A
waT (3= o fergeart %1 1 78
#% Fgt ! gufen fF 9a% amA Rg A
A FTAY | 5T Ag & TGN AT v wofy
wdT gaTe gy fafaeeT g 4 3w fw
gATYY quEt &t faomrer g AT &, oW
ZL U3 FY AFHIRE FA N 1 0fww 7@
g 1 a1 A| g wrd L vA¥ Ewa Y ad
¥ | o xg & s & fafqeress =58
gm g . ]

Tre DEPUTY CHAIRMAN:  Mr
Ghani, please explain—“Hindi merans
Hindustani in the scripts of all the
fourteen languages”. You want Hin-

dustani in the scripts of all the four-
teen languages?

+I 1 Hindi transliteration
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' Smm1 ABDUL GHANI:
plaining my point of view.

] am ex-

Tar DEPUTY CHAIRMAN: Because
otherwise, under the Constitution, this
cannot stand. Are you describing that
“Hindi means Hindustani in the scripts
of all the fourteen languages”—means
or that Hindi should be Hindustani?

Saxx ABDUL. GHANI: 1 am say-
g so. “Hindi means Hindustani,..”

Tee DEPUTY CHAIRMAN: I am
saying that under the Constitution, it
18 very clear. But you have said that
Hindi means Hindustani. Now, Hindi
stself cannot be in all the scripts of
the different national languages for
the simple reason that srticle 343 lays
down that the official language of the
Union shal! be Hindi in Devanagari
script. If this be so, then your am-
endment is out of order.

’”Sidélhu
~lG S i ploe,

M Ul;.“w ,_;»:‘

. du»)w

et wega a0 el waEv
fergeart . . 7 —arg 7 FaT 911]

Sar1 BHUPESH GUPTA: Now, I
raise a point of order,

Tue DEPUTY CHAIRMAN: Is it a
poing of order?

Sari BHUPESH  GUPTA: Yes,
I rise on a point of order, You did
not rule that this amendment is out
of order, Therefore, now we are a
little interested in that. Here, the
point was raised. 1 suggested that it
3 only . .. . ‘

I P.M.

Tz DEPUTY CHAIRMAN: If this
be so, then Mr. Ghani’s amendment
s out of order,

[ RAJYA SABHA ]
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& gt WS ¥ D e ol
5$ Edpedlan] e i D
-t Ay e8Iy e e ol
1[0 wow oA @ w0 F @
g fr A givere ) WA AT T@G
T LWL

SHrt BHUPESH GUPTA: What-
ever it is, now I raise the point.

Tee DEPUTY CHAIRMAN:
a point of order?

Is it

Sprt BHUPESH GUPTA: Yes, |
rise on a point of order. Originally
you accepted this; you did not rule
this amendment out of order in the
beginning, Now you are a little re-
freshed. Here the point was raised,
and I suggested that it was a little
expansionist in this matter. Now you
were naturally guided, not by 1ibe
arguments of Mr. Ghani, which were
not forthcoming; you were guided by
the text of the amendment which wras
before you, According to the text, if
you had ruled that the amendment
was in order, then you need not be
influenced at all by any speeches. We
might interpret it in different ways—
different Members differently. 1 sug-
gest to you, Madam Depufy Chairman,
that you stand by your ruling and
allow Mr. Ghani to speak as he likes.
It will be a very interesting precedent
that you permit an amendment, that
is to say, you reject a suggestion of
ruling it out, and when you read the
amendment you think jt is in order,
Then, by hearing a speech you say it
is out of order. Such a thing is nut
known in parliamentary practice.

Tue DEPUTY CHAIRMAN: 1 was
willing to aliow him to move the am-
endment and speak on it. But whea
he spoke on it, I read the amendment
more carefully with the Constitution,
and I have ruled it out That is my
ruling and there is nothing more

We now go to the next amendment.

1{ 1 Hindi trangliteration,
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Sngeddon] Lo 8l 1 Ailloge gyt
NP SRR TR B I |
oo pdae
et g wit ;T S -

AT HIIT G AT A T g & Y w67
LEL S
I want to speak on this Clause 2.
Tre DEPUTY CHAIRMAN. I am
on my legs. I have gone to the rext

amendment; amendment No. 26 1n the
name of Shri Krishna Chandra. |

i3
Sarr ABDUL GHANI: There is one
submission, Madam.
ailel o Edgedhaal Lyae of
¥ o PN e oS B gy
' « s . u’b ke LJ’"’

L]

1l 3R s €Y ToT
Q i & 319 R o7 & T gFAT

g1 )

Tae DEPUTY CHAIRMAN: I am
on my legs., You can speak lafer.
After the other amendment is clear-
ed, you speak on the clause, Amecnd-
ment No 26 in the name of Mr.
Xrishna Chandra, ‘ '

Suart KRISHNA CHANDRA (Uttar
Pradesh): I move:

26. “That at page 1, line 10, ftor
the word and figure ‘section 3’ the
words and figures ‘sections 3, 5 and
be substituted.”

27. “That at page 1, line 10. Lor

the word and figure ‘section 3’ <he

words and figures ‘sections 3, 5 and
7 be substituted.”

The questions were proposed.

1{ ] Hindi translation.
179 RSD-—3,
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Y G FF : ATTOG FTAATIT
HEITAT, AT RyeeAe qg7 &1 Gl
T I IS Qg TP

“‘appointed day’, in relation to
gection 3, mreans the 26th day of
January, 1965 and in relation to
any other provision of this Act,

means the day on which that pro-
vision comes into force.”

I AeEHE AT § 0F

“ ‘appointed day’ in relation to
section 3, section 5 and section 7
means the 26th January 7

¥ gagar g f& TEdr A ¥
maREee W #15 ot fewwa At Anfe
78 St arfzd ify Wy Hag &

“A translation in Hindi publish-
ed under the authority of the Pre-

sident in the Official Gazette on
and after the appointed day,—”

AT TARE qg Aedl g fF grasaa
fieed) B g1 Y 3% fod g AT AFLT
FT F1f8Y 1 w19 sy, AT Fy
Fetfauee 7 g1 f 35 s 8 ey a7
FAATT  FAA & IR ATFIT
s, @ fev owd f@r gmr 2o
on the appointed day or any day there-
atter—a) g% F35 [xaF G E | SOEA
uE S T F @A aw e @iy
fif IHFT 4T T T | RE A F
q1z foaet Wt sl gutEs & v %, )
FT TFESTT FTT FY TAEAT FIAT &
FST ¥ & qfere q1E T g AT AT &
o 53 1€ {ga grfaarare & SR
st § d frar qram @ surERe
3z & wamaT ¥ fad qg ol g iF
Tad g g 5= W W greeTe
T | T TFAARE FIFE, g ATEd\ § F
E FAGE & g77 o Fqw AT qwFGT
% @iy "y = F s a i O
FET @ IART 3y F1E Feaaq gl Ar
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[+ g =z ]
iRy HC WAL 78 IqAY qFEAT X AV

FT gH & W 3Ad e §:  onthe
appointed day or any day thereafter-

A FATGE AT A 1 F gIAT 3 FiEql
AGNEET ¥ 3% FAAd, LEEY G AT
Faga 4 ¥ oY maiEeeT € A v At
T o WO watREE € A ST A
*1E faamg A | FTT L A ATHAIR 0
# WY =g ferar =i & : on the appointed
day or any day thereafter—

@ FA T FA TEET T

fag ¥ w@ {331 wgm  fw
‘appointed day is 26th January, 1965
with reference to sectiop 3. section 5
and section 7,

2323

A TATHT F FTT A 0T HT TF (A07-
T8 gRlY, TF FFTH FiT T L L

Tue DEPUTY CHAIRMAN. Mr.
Krishna Chandra, since the House
desires half an hour break for lunch,
you may continue after lunch,

The House stands adjourned and
we shall reassemble at 1.40 p.m,

The House then adjourned
for lunch at seven minutes
past one of the clock.

The House reassembleq after lunch
at forty minutes past one of the clock,
THE DrpuTy CHAIRMAN in the Chair

S{l FSM W7 . WIASAT IraAEfd
wgiaqr, § 37 43T FT T 4 0w
TFAHT ¥ 3 Frd ¥ yRT AT v F
AT & A | L8N BT O qI6E
fraifa s dr & B qaaw wsilt o
* faq ag <& o1 mr 3 v ogEd o
“srarzET 3T § a5 9E Al WY TATRT
AT Notification in th:  Gazote=
FIE TITHC IGHT AN FT FFdAT § 1
TaqRrr FET “FaizdT ¥ AT AR
AN FT gFdr & | Fhea § a5 wF F%
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T a1 (5 g7 Qg7 H o, Fiay ¢ T o
F T MgAAT G FIHFLI (T
¥ IqY gEA 3 4 OEr § ardr ag
TG RS AAFE T Qe sy AT a@F
WGl g1 | WAL [AAAE KT yAedT H
feqaa &, Sady sugear qdr A §F a%,
€ graarw T & % a1 ) I9F T
THIAT ALY AT & FAUT 7779 ¥ A<
"FT o A ¥V <on the appointed
day or any day theieatter”
¥ ez § | WX W A4 aF TATHE
w1 3FAAIT A TF AT ITH FE-FTH
qiurT FTA F T F1S EFTHT AGT AT
M7 IFF; qr3 § AT el g 1 EFRT AT
< ardra frafice a@f vt d—ar fs
qrAdy 77 7AT S A FT AT F AR
iy zfega daa ®iE WX GRmaw
T ®rs &7 i AT I 0 - -
Y dYo Fro METE (HEIAEZ):
TRAT T A R 4 95
Mfaes arg #7 gy ¥ ] a1 = 5=y
yE?
st Fey weF ; TAARTE W[ AT §

form & 1 o QAT AR I Ty

¥ qiF TEFl HAAR ANE § RIT 77
HAATE AFIX Z0 FF GFT L § 48
ferat 2, 7 sqacan & ©F #1 Fega dwe,
W AT wgE & I9A R mqanr
mary appointed day a1 IuF q1g AU

e 7 qfsww w7 fEmr o«
“Under the authority of the President”,
appointed day

%) aF a8 wrafeE Ty g

AIAT FAAT | WA FE IT AT (BT
A8 F @ & woF A9 ANAI @
§ 3+ o S A1 S "W AAR
AT F T “wranEley daee”’ f
AL ATY AT | AL L WA F1 SR
£33 F1 2 @A TE § OF F a7
H 7z SIFAT ATEAT§ 7F A0 39 g
¥ 7 (07 & 7 TadAHT Y 7w g4q A
Tl T AT AARA AT | T4 AR
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ATFS § 98 boe F3 fawn g 5 ag fedy
wAT & Cwrafefer Iwe’ wom
SgAT & ? AT 34 qg HEaAT 7 e g
dY 99 syFedr ® &I FET AR
a1 fF e aga § A gee A
FIFferfraw . . .

TuE DEPUTY CHAIRMAN: Mr. Kri.

shna Chandra, 1 would like you to

clarify your points very briefly.

T GO F7F . q7 FT TFTAT FI
qg WeAT & Sar w4 § fr gt %y
AN TaAHE ¥ F1E T AEY 7 A
FRT WS T TERTF AT | HIL EH AT
wE 9ifg fafrae 7 53 § 5 99
28RY F T qZ FIA FAT & a &7
wfasy & o $g 78 FTaHT ) FRE Y
§ 7z 1 & 5 wifagraee § faaq f fae
R 3T ey e A g
at 38 & faq t # ardg fagifa
g 1 & “As from the appointed
day or any day thereafter’ 1 g
“appointed day” 38 ¥ g T, &
PN RN ST | T I A T A QY
AT &Y arferariez F Aeal w1 ag AT
@ fF 7 fedr & afdfyg @7 T
AT qrg & arg g fagas & =
STHATT 39 F WHA T I | 39
a3 fed) graoRTa F1 98 FT wifera-
¥z ¥ AET gg WA FT GG (%
fer it Y wray aar &, et wran &, e
freq &7 wiaT 31, @ Miges o A
WTIT &Y AT F1E g@Y AT g, 39 X
g7 FT qf g g1 A A1 T AT
FIENG & R |

for Fora o H ag wxfafer @,
fod fert & fao @t §, afew &7
¥ oY wifwfaaa § 37 @8 & faq 30
@ X ag & 5" Asfrom the ap-
pointed day or any other day ere-
after’ s A & ™
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T FT wfaFT fAar & fr 7 g At
qfIEE FT AT AP 1% qrod
TFR FTZ | AT I9 Qv § qgr &
gre FE &F woraee, fefr @ WS
W 3§ €T w1 wifwlvad des e
I¢ § ar fer & ghr Y 37 w7 oA
wrfEfea war s afeT ST @
TS STEATT WAL | AL A A
o TEAHe § 9% TURE HIAT
=g g 39 1 5w A § 9 A
g dg aFE R WAAQ, & Le%Y
q¥ feos T AT AT A C IW A
arz fa=t # faa Fiw forg &) g1 faw
N wEe fmd § gom, faad o
fel ® arrem gu &, § wrarfefer
fee Y 7R @A | g FT IR W%
TR @ 2884 ¥ IT EF AT AM
FLA AT § a7 A8 7 AL FqTAT FY @
g @ AR & EAdT ¥ 3@ oan A
TEH A FATLR AT TENE
w7 39 A AT TR AT gERA  Alfa
o AT § 7 3 ARl & A { qwaw
AAEHEE FT P F AWA NI
LA ATEAT §

Tue DEPUTY CHAIRMAN: Mr.
Ghani You can speak on the clause.

R Y I
U Uy (el e - ey
W) RS S hpeddpal o pae U
P FBeysha uhpe  gokn &5 Uss
W e oo wilal gl sl
RS IR AVRER u‘") Uyl 109y &Qay
wila] Ml @ 5 & Ot »
- sie uee

Surr BHUPESH GUPTA: You have
cimmitted suicide,
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P oo 3 4 ek <yl
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- KeyS yep
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e e g e - e P
<y S oy Jdy aels
1 U G0 ey e 8
DS B2 Jud e - g
S )] BV P R U € ¥
9 Myl e B i e
S TS I B R FURPON P F
LTIV R A1 S R ST
S yae  oSIn gyt b gag am
- ke e M
Surt BHUPESH GUPTA: No doubt
about it,
o e opl o e 8
By -804 K Rule sy eylen
S oadals pl e S LK
wh Sl L5 .
Bid L e ] gk en L3S
Y ALY Gkl Ll ek W
R Ee5 S ey S s
e gy Wl Ko (G
(Time bell rings) -\l Lyae

oS e - b U3 pden

P g i S\ Loy
S ety U e
2 A Bl oyl Sy Sy e
g e il 9 pl per Rw
Somen gyl il 6 b S
Blyo & @dpaiden] 2
- S i ol g $ o
S o ¥ e oS W

EAN TS

[ RAJYA SABHA ]

Bill, 1963 2332
¥ -t .S djl.t..,,.;.u R o &$
w @ U Y yap S Wle g
S en A LS 48 oS Wl
o ‘J"?’ e g & e I

"ut'(-" S ] ))’ J,’. o

THE DEPUTY CHAIRMAN: Please

be brief

st Fitewg aw (fage) @ 33
fey frary w2 & 7 33 fgvqar @ ?

o ewd L Gas oyl

- iy WS TS a2 e

o ] 2yl e 35 il

A U e B - e I

o 2ol & S e ¥y gode
-l WS 4

- male ot > 0 r';!"

b_aﬁ-‘.al L,';MI\A& - UL’.L D )’S
Lo &adse g &S L5 Llayd ap 4
‘7’7 oS A I R »l € e

=S U g &ge gme e

" gugwiefa ;. AG T oiT fyTe T
sqrat & faar @ stesfY frad e
THTHZT & |

w, U 75, :_51-&-”-\4-‘ \_,73

edy g W oame g5 W oy
B e o 2 Wl 5 @ - U

>a U S
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Tas DEPUTY CHAIRMAN- Mr ‘r’f y2 97 A Uy le ! LJH’J"
Ghani, you are speaking on the am- v

endments. Please be brief. U?‘S Ulo{bl} dﬁlﬁ u;SLy Uy ,‘
o At anlt: O AT A EE | e

3 N -

2lmed o :‘r\’:”‘-‘*‘ osrd AU Lagy ¢ Jeb yyyd gwdn

e o ol ?uw U d m e ey el S
NPV RPN d)oi!' o & Lebd ey Jy Mg sy s
Sl e MO - b Ay S U B e oS e JUagals
e Ot B3 - 8y 5 G U e S ) o
b 82 allon K558 3lag gl oS p  SmeS  habe S iy S
M S Me oy g Wl sS a P T S S Y U S
‘a-"T st wly qﬁs Sk & as EYCIYES s - u.S';?" Ly 2olyy
e e ol - didle M oS P ddaen o &g = &idgpe
-l ARV IR PO N SCIN V2 R

o Wle & K D gye
o UyS ealsd 8 3! (Time b1 rings)
P8 S TR SR SVCE TS R T 1
) Cf 35 i NN ¢ %
e 5 e )5 ae 8
ot Ll b e oS ] S8
- dmg Lo wilal (S 5,8

2 r.M. .- ,
Pl &S & WS gy & i
UgSy ol 3lee € @dle =y (ol
U?*S -2 W Fatle ca
P o o by &S
3 dd asm us,b w’(a. s.’»n,&::.
oS s dy e él..-o
o S B oS ey U .
Sl e 5 A Uy g €| 5 0B e sl 8
2@"% ‘-r‘i -0 U}S L,)&Lkn ,S w' d""" o‘f; asv t’b L}"’ LJALD

-2 myla A e Oledy e

ot W Sy o S Olpl

N e, NC T LI SR E <+

l:)’ Y él; ] délﬂ: Ja.h &8 % o
o wslal oS b e Gl S
"hs u“‘.’ U L}"‘U & éla
oms e plale uad e ce Pl el

z Tue DEPUTY CHAIRMAN. Mr.
b e gl e ARy Ghani, you said you had finished your

L‘*'t": !}Q.‘. K ! d5’S - U“:J :é):;ch but you are starting all over

pl & oy ole - Jealy Use Serr ABDUL GHANI: Last word
o H-’Y ”, 2 u’75 Ve PRV ’sy ! about Hindi, finishing touch,
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[ JLSJL\Q..: d’:‘]
@ sy gy ol ) R
5y oda iyl eyl &S ot 24
¥ _,...S S o oyl o - e
S oS e S o
soda ode e &S
ol Q.S ron u"':?li
U € gole - 2 oy S pledwn
Sl oS mgsin 5 aha 4.

AS &2

,Q), (¥}

= e

Tt magm wAr . qew el
Jagm b oowEE wEn g iR oW
I ogaERe 7 owAW g fa TR
qr fgegeardl’ a1 AT WY g
g &, afwT T ¢ T A aa
gafeerdt & &7 #4791, sufaw s9em
a8} faell
Surt BHUPESH GUPTA You have

committed suicide,
st megw TF : FT ! el A7
A o9r i By Y T T, a—gmz
ME SET & T A

FE@, T3t ¥avdm | & qverd
A= #1 7 faoar FES g F 9=
F Wrmq‘rﬂﬁf’r%lwwma
ziemr A FAA W AEE-A
aEdrT g AT I wETEm T
& feedt AT fegeg=aHT 77 o | HeW
fgt TAa arfgar! o @A @
fif oo TT AF FI HATHTA FHFATTH
® A IEW FRET 99 Wi,
¥EE 83 @ OIS AL W owSy
g1 fe) #1 @l A AT
¥ 9g ¥ A7 S g s, gar Ay
& W wrE R A e Wy 2 A
f off 3 & UF g, ITHT qHH AT

[ ] Hindi Transhteration,

[ RAJYA SABHA ]

Bill, 1963 2336

aifew fF 7 et = 2w, afw
Tafyar AETeRT AT & FEA W 4, S
fE go dTo 7 A197 &, 1 WfF FA
fer “T | SR gg ag feril 75t & Nfw
mfrwfm’?wrﬁ%mmaﬁm
s & FREFE AT oy & oTE
A A g aY Fe g fr e A A
aT IR & Fgr & & smwrster forfee
FE | AMET WA FER HW AH
ft =% T fear ok grew ¥ A
At T 757 e 9 Ay § fv o
(gt &1 Agar =@, GF TR AR
¥ 97 & faiswrise a9 wouw gy &
d9 & 399 SUTRT aEEar ¥ ﬁ% Y-
e Tt faan oy @ 1 et szt ¥
feg, qaaaE, faa @1 A q9H
q 9% & Uwafs @Ia AT sTe TR
THE H TF awRe famr, faww g
F T A AT fggEr AT d Ot { v
TAT AT | T TE so AT WIFAT N qET-
g7 fad 9 5 39 foar o, fww
FEHR T TAET &S Faq 494 (oA )
q ITer {ww gaw §, daiw ag
FET 2 1

o g dy @ waes ady ZEy
famr A, NE TF AR 975 Feaey
St A B, @ § IR an femar g
f 3% aq 77, Yoo AR § WY UAT figed
AN 1 A AT 98 & 1 fah wmE ¥ oar
gy & g FE I I qqEF T A7,
q@l A2 1 3H F T T FT AT A
fee 7 ear & | T34 % HTAH
ST § W< 99 N FOEGr AIT & O #4T
T R AT & wET 9% fRv g
I S g § 1 for w fg =T e s
g 3T A g wE] ww § v 3w
F7 Agaq ug & f a8 qeF & awm
7T § HEEA &1 WET | ST MR
fasrer gag &, &Y T 0" I T AT
@} T A
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FREIILA 31 7R A arat fgrgrana | fowis 35 7 a1 1 Afew 93 A a

T UF 97 AfgAE w0 FHEIHT AT |
T ATET I qAH § I A T3¢ fggET
FY o, afra dea @ ¥ ag FE o
AE T THT, GTAF & FAE WS JaHT
AT ITAMT § | |RiIT & {FHt
EHT FT F5T o0 AL AT 3 ar
A qadF 98 ¢ fF muagna F a7,
IR 9, oA ¥ ooy, sy fEA
G g¥g #r 919 7 sy, fw = &
HH 98 F1I9 & AfF q0m 230 £ I
T & 1 w7 &0 AR A R gAeEm
FIAT gIIL & 17 fF I8 IS THY
AT Fg9 FT A1 fF 73F F919 2,
frgsr 6 @99 T M9 ¥ aAmw
/AT GAA TF AT g AT FHIAT
I | [T QAT FIA 7§ & 78 & A
STAAT iFT X 53 wHAAT § 7 F A
fo | geae &1 @@ & fag ag @
T | ST F faoa gaw Y A A
HQAT TSAT | qHH N OHE oI
g & 1 93 safay agr g o 5
AT qAAT &1 WTT 37 7147 7wy
FTHIY @A O & | Jo Fro & [
3% A gEw g, ;NS Fo qiv
¥ AP Y T £ | | A ag T
FFE Y TA A it T ad

R ;A e @ ar & srsr A
Fq FT AL, USHE A9 9IS W9 F TF
THY SAT &7 AT 9397 06 q7 He
STATA & | W19 59 419§ HgG5 AgT B
2 5 g | fegeaelr Sy ar &
FIGr 1T AR 32 gy Arad qrer age
FHE | TT ST qF G IT HI 3T O IC
At 7 #% fan Fgedy qg o & e &
fF qreq @R A @ A 9T awE
UFS 8, T TF g9 FrAIET TEN GRIT )
gtk e fafeex @ge #@f 9@ ¥
TG Faa T 9@ aF gw @A, wAA
Y | 9 e 2 O g & qamy

|

uF frae & mrsw #7 faar f& 59 g
93 A AL IR | T a@ § WK
TAA FT GH FIA AT gRF A T TR
qrey a9 faema WY Ok 38 59
Y FT AT | AfGA SAF 7 A Fr
wist awr g ¥ wer o ars
ATZT AT § S FT AT ToT FiHAT TR
el ¥ g ¥ 1 AT ' @ fF
qear S fedt orarl ¥ A & 9
T & W (qaey N s, sg St
I B AT A F, IHY SHET AR
st ® @Y grir ®R R 7 amw
oAy Y AR gRir .

Surr BHUPESH GUPTA: No doubt

about it. ‘

A waaw qAY AR TE T
gart ARy fafqeex &1 o e 1 A7
ATy 4 g A mifeemE F el %
fow qeTew & & a4 &, AfFA I
¥ oF G GEAT FT & WK TF HASC
FT ¥ a1 T %1 3¢ faem FT FET § )
1 IF @ fF gme fafass dem
I ATAT |

(Time bell rngs)

den fewt Jqedq | & Fy @y A
i faedi Gt qam, foasr @ &
F A2, [o@nr 990 {6E A/ AR
AN A S 43 & AW AT T H AR
FX TR AT AT ARG X T AN
WHTAZ ¥ I H(Y B JISA! A T7F
faars ot wrg QAT WTAT FT AR A
faw &1 f5 & fgrgere w0 g 1 QY
Gy Wy &7 AE) AR FRAT & A< CHY
WTAT & AR FAT & (997 ®1 6 qrew
% ag-wd weEy T A AR
qAH GF |

Tae DEPUTY CHAIRMAN: Please

| be brief.
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= itwwg et - 35 fgd
Fea g ? gy wm g ?

st wegw uAY 33 fgy agy & S
f& e gfear Aear & mo FFRe
FIT § AT A oyEaT 7 faga )
ag o agr 2+ g ag &, fsawr
fo& e S A FET A1

dew fedt JueAw wifgar ! o@g
FaATSr 3 T & forg ¥ qua faw w2 @t
AT § | AT qIEE A A FEET
a1 f& q@ WFr faon s W) AR
A g (% w ft R A Sw%
i - -

Syaaefa @ g9y o= fee &
s ¥ faar W mi feae @il
HHTNTH § |

T weqw A : WR A I§ TAT
qar @ qF SaAr & 977 faem,
foaaT & i e @ faar 9r
wg FA19 war g fom ¥ @rw fam 9%

T &

THE DEPUTY CHAIRMAN: Mr.

Ghani, you are speaking on the am-
endments Please be brief,

s TENT gl : TT FAT S

wE?

=Y wegw T T HET ;T 7
W ad ¥ wauy & fF oo aifr St
Y ITEE FTWE, WY qIWE FTC
REIITTIW ¥ o a0 7R @)
FIA T 7R qg A9 & F ;g Feer
@ g F QY que oA & wEd
ara WY W w g Al ) W H
By &1 wAT &

% ag w9 FT @ AT fF I TF
THT ST FT I ATG TG &, 79T
F WX AN F—FE T AW

[ RAJYA SABHA ]

Bull, 1963 2340

TN, aET gEAA gvaa grt fad faefy
feamr ¥ 999 9@ @R F, A9 AT
DY FI—AT FT7 IAFT AW F47 §
Y RRT ATIHT IR [EAAL FTATE | AT
v g fr wredy fewdy @Y ST, A ST
TR F IT 1 A9 Y I fF Arfasr
4 fa@, I ¥ fad, gy ¥ fad,
Frar ¥ fag, AR A fag ) &
UM FT JATST A 27T AMET | W
Sedt AT @ IR F ST AEY FEAT
g AR W F1 YeF WU AT A9 g v
f6R gmsr ET T ATAT =08,
FF A FT AAT T TEAF T ¢ 4
99 ¥ PIRR 9 &l gY, 99 99 99
STETT g3 dar A1 <@ fear, €T qarT
Q| e faedy Sarer S a9 g
fggeart foast & Fgar g @ AW
I F1 AFGT FART | TP F AT
FY ATAFT T TR 999 & fodr A
SART § SUrEr AigEr o1 (BT
JaEw wgear | afF w gham &
T AFHRZ FIAT g, AT 7 AT
gF et g (Time bell rings)
AW qTaEwd Far g e fedr &t
fergeat® &7 Sar AfAd W TR ww
fg=T 1 Wrs 3FAEIA A 77 g a1 W
YEEMT FOF STRT G & qEET K
FE F @ afqa )

a

aifed @ & Fgar g fF T
TH aCg § AL I, Y g F JAq
ST @Y 1 99 F 5o gL WrE-afgT
g S g AfFET S gEq gHT qT

Tue DEPUTY CHAIRMAN- Mr.
Ghani, you said you had fimished your
speech, but you are starting all over
again,

Smrt ABDUL GHANI: Last word
about Hindi, fimshing touch.
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AfFT I co g FTAL F =T FEA
2 f5 grar 3 fe=d g Eviy 2w
€ ¥ oy & AT T SN 2 A
aqa wifem F0 frowrE gy fag AT
AT §, oot foa #Y 99 3, 94
HETATT FY Ja & | g FT FgAT
A AT fg= 7 fggEer & O
aEr | ]

Suri LOKANATH MISRA (Orissa):
Madam, I want to speak on the clause.

I belong to a non-Hindi speaking
area. I come from Orissa and I find
ihat the entire Hindi house is on fire.
Somebody says this is Hindi; some-
body else says this is not but that is,
The publications of the Government
give out one type of Hindi while Atal
Bihari Vajpayeeji talks another Hindi.
Agra Hindi is different from Lucknow
Hindi; Banaras Hindi is different and
so on. So, this Hindi house has to be
put in order first. (Interruption) And
Mr. Yajee speaks Maithili. If this is
not settled first, nobody would feel
attracted to get into this house. 1
like Hindi and I have got reverence
for Hindi, as for any other language.
I also want to speak in Hindi but
which Hindi am I to speak or am I to
learn? If I am to learn the All India
Radic Hindi, Mr. Vajpayee will say
that this is no Hindi at all, There
must be some standard Hindi and I
would humbly submit . .

Mo Tmedy farg famere (frzX)
nF ard qg § fF OAT qET S S
ag ot fa=r & 8, FAnTIr oY Y N
Y Y =Y @ B o Y S, ag o

fey & @

o Awargy faw  WR I 9
fey T &t gy g, @ gETy
fyealt @™ § & I JEr

That is why, Madam, I would hum-
bly request the authors, the poets,
. wrriters in Hindi in this Parliament to

[ 6 MAY 1963 ]

!
!
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do something in the matter. Why
should they go on demanding propa-
gation of Hindi in Parliament? Let
them do it in their own literature, I
belong to Orissa, I speak Oriya but
I have been reading Bengali literature
in addition to my own because Ben-
gali has attracted me Dbecause of
Rabindra Nath Tagore, Sarat Chandra
Chatterji ang their writings. This is
really what attracts people, the stan-
darq of the literature. That is why I
would humbly beg of the poets and
writers in Hindi not to demand here
for the creation of Hindi as the natio-
nal language or the official language-
as an imposition from the top but first
of all to develop the language, They-
should raise the standard of their lite-.
rature and once the standard is rais-
ed, people will be attracted to learn-
the language. If 1 take to learning
Hindi in the various forms—Maithilj,
Bojpuri, Nagpuri, Lucknavi, Agraee,
Delhi Hindi and so on—then I shall
throughout my life have to go on
learning Hindi alone and not learn
anything else. Fixalion of any date
would probably not serve the purpose.
The raising of the standards must be.
attended to first,

Tg-wd AMEA | WA AF (o
Mo QWo FATATE) : AWFAA =Y
FOU I A A1 AW fFAT 8, S9ET
# faQy AV g | IAF Am A K
TSt q7g e & A1 AfFT A @A
¥ 3 oud T ¥ TU AT 71 AT 3
¥ g W e FTET AR §, 4F
FAT ¥ FT FACAT ¥ AT | 30 Y
FY STTEAT FATH (o &1 qTTAT § WAT L |
FAIT 3 1 ATeqT # § TAAL, 288y
FY 98 fad A1 @ M FrwA F wa
Y A9 GH gy & T KA & fay
g T Fg A A8 ganfr st
gA & fad £ w07 T 20 | 3Oty
¥ 3 A % ITEY, Ry R
forar g fRT 8 1 #9a Y & fAd i
T8 fF 8 I, 180 T AU Y
I G A gEedT FE A0fed, A
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[+t &0 gwo gATAaE]

I+ T A GF AN 1 TG A T A=y
q<E § HIEAT HLTAT q2Y, 990 (g
A 937 5 &7 T8 ¥ wiwraw ar
o7 39 F1 fF9 a7 F swOTF fHar
S 1 gy f S ErAr g o
g OH TP WE AT | IFE G
TTH ¥ ¥g ATETHA T & fF 3w
IR F gAF T w1 wafr qFC &
T8 AAG FH T TR R, 55 AT
fraa fpar & FF & Fae « & qarfas
FATE A AT FAO0F 2 & AR
FRAEY FE | ¥ IT FT 47 IAMT o
F qIe § wHfad F7A7 Tearg fF sax
waifa® @ FEAET FTAT &, IHET
wfyF wFa & g9g 2, T "™
FATY FeATdt I & 9rg A8 2
R EEGIECER IR T cl T =
X &Y a8 @ wfgd o g frw
Mg F FEAT ARY 2, 3 F9 IT FH
FI T A AAA[IL N ST AR A g7
ST ¥ FT7 F1E (A7 17, 9 gF A
F1E D5 T THAY TEY 2 W7 AR Y,
& wanfaF ¥ w fgel w1 wierAT gy
FCAT § AT IHAT FAMOTH A7 7, &7
AT @u ¥ IF0 (A Y A 35 g9y
SyFEYT HIAY 7T 5T 39 F T AT )
THE AW F AN & ag avar 7 fF
& faar =977 a § IqF &, 399 &
SegF g A ol § A SE O e
T A 1A 3N | 9 78 fa3aw mifvw
EIFT T FF AT T 9T ey
F QU FW F (T FHAE FAH
o ot 3 gt FT

T ATET A g1 AT N9 I
FaET & Fax fF, o fw afrafeg
sz faar w1 sowwmfa wEEET,
“ZHF T F o9 F Aoy 39 F g oft
IR 3y wrwer fan | {57 oY & 3w
“SUTT T a<h WTHINT HEAT F, STH!

[ RAJYA SABHA ]

Bill, 1963

TavTg 39 ave fqamn wgar § fw
oqTET # Y I & e ¥ o 34 &
fore o fgsr A feegear &1 oeEa®
A9Y FAT RN, I8F F1X R fgEmg
& g § 5 fergeam &7 s amm g,
femgeam @1 &Y aw w9 &, &g et
W AT ¥ SATET AF Fr FIEA FEAT
Fifzyr Ay faedy #r  fgrgeary &

s a1 w3y anfed | at AL &
AT 7 fawdt # fgrgeamn .

&g é uu’ : dln'J'ée.B d,&

peogy Wa U e & Sgp as
ol B ke 2 e ke oSyl
-3 e J S

Tt wegw vt : 39 & 7z WY g

far v vt ghean e et &1 g
AT & AfFT Ig IEH! FAA T FQ ]

=} ATo Qo g : & 7
T8 #E a%ar fr 9w ¥ Taw wfoww
fergendy wes W wfed, T<faaa %
TaT Tes WT ATy W FW I9 J@
F15 ooT fgamaa 48 ¢ aFq & f& @
sferstar 3¢ TF HTST & AT A AT |
7% d1 3 O & 7 97 ¢ fF ag fawm
qEE F1 WTAT AT AR, Sl FHAT & |
# faedt aro Fr wiferr wzar g afe
¥ gt AXE & fgr A aw aFar g
FTifF 8 97 RIQATAT A5 £ 1 7 fg=r
Frem | faesd ATqw a3y & AfeT §
39 ¥ 955q ¥ g A }frad & ek
Y gEqET FT § | faama 7 are fan
mar & fr fegearr & it fa=dr #r
gryw gaar & feer 7 faaa e
AE5T & 2, AT F Y, a8 99 SAT-
AR g1 AT F IR A TEH
FI TIAAT FAT AT(RT, T AT FT g0 A
a7 faar & | wfem 9w aew &9 =fgd

I 1 Hindi transliteration,

2344

i
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aife g9 AT TG T F THA T 97
& ft www v | gofaw § gg @
TR ALY FT TFAT § W AT F gy
St 91T 2, ag gria faar s )

Sart MULKA GOVINDA REDDY
(Mysore): We could nof follow what
he said in Hindi. It would be better
if he gives the gist of it in Engljsh,

Tee DEPUTY CHAIRMAN: I think
he has used simple Hindi and you
know that much Hindi all right I
have been watching you. ‘

Surr R. M. HAJARNAVIS: 1 Jill
summarise the whole thing in thtee
sentences.

As regards the amendment of Shri
Krishna Chandra, I said that the ar-
rangements in clauses 3, 5 and 7 are
different. So far as clause 3 is con-
cerned, 26th January 1965 is fixeq by
the Constitution itself and unless this
clause becomes law English will have
no place, no validity, The proposal
in clause 7 invests the Governor of
the State, that is the State Govern-
ment, with authority and, therefore,
it must be left to their discretion so
that they will be able to operate ¢n
the power which hag been commitied
to them in clause 7. Clause 5 requires
an organisation to be set up for the
purpose of translation and that tran-
slation is not merely producing a
variant of the Acts but it must also
be invested with authority. For that
purpose certain arrangements should
be necessary and we will lose no time
in making those arrangements becausce
after all a certain responsibility is
placed upon us by the Act, by the
Parliament and we will certainly dis-
charge it without delay.

_Suri K. SANTHANAM: What about
clause 4? What arrangements have
you to make for it?

Sert KRISHNA CHANDRA: Atter
the Government’s statement, I am pot
pressing my amendments. '

[ 6 MAY 1963 ]
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*Amendment Nos, 26 and 27 were, by
leave, withdrawn.

Tue DEPUTY CHAIRMAN: The

question is:

“That clause 2 stand part of the
Biul"

The motion was adopted,
Clause 2 was added to the Bill.

Clause 3—Continuance of English lan-
guage for officia] purposes of the
Union and for use m Parliament

Surt A, D. MANI (Madhya Pra-
desh): Madam, I move:

5. “That at page 2, the existing
clause 3 be renumbered as sub-
clause (1) of that clause and after
the clause as so renumbered, the
following be inserted, namely:—

‘(2) It shall be the duty of the
Central Government to make ap-
propriate arrangements for pro-
viding simultaneous translation of
all proceedings in Parliament from
Hindi to English and from Eng-
lish to Hindi'.”

Sgrt BHUPESH GUPTA: Madam,
1 move:

8. “That at page 2, line 3, for the
word ‘may’ the word ‘shall’ he
substituted.”

[The amendment also stond in the
names of Shri Niren Ghosh, Shri
K. V. Raghunatha Reddy and Shri
Anand Chand.]

Suert ANAND CHAND (Himachal |
Pradesh): Madam, I am not pressing:
this amendment,

Tue DEPUTY CHAIRMAN: But
there are other names here.

Surr A. B, VAJPAYEE: Madam, [
move:

*For text of amendments, see col,
0291 st
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[Shri A, B. Vajpayee.]

7. “That at page 2, line 3, after
the words ‘to be used’ the words and
figure ‘till the year 1970' be insert-
ted.”

Surr NIREN GHOSH: Madam, I
move:

9. “That at page 2, after line 7,
the following be inserted, namely: —

‘along with al} the other lan-
guages specified in the Eighth
Schedule to the Constitution of
India’, ”

Surr K. V. RAGHUNATHA REDDY
{Andhra Pradesh): Madam, I move:

28. “That at page 2, for clause 3,
the following be gubstituted. name-
ly: — }

3. (1) Notwithstanding the ex-
piration of the period of fifteen
years from the commencement of
the Constitution, the English lan-
guage shall, as from the appoint-
ed day, continue to be used,—

(a) for alj the official purposes
of the Union for which it was
being used immediately befcre
that day; and

(b) for the transaction of
business in Parliament.

(2) Notwithstanding anything
‘contained in sub-section (1), Hindi
may be used in addifion to Eng-

lish for all or any of the pur-
poses stated in clauses (a) and
(b) of that sub-section.

(3) Notwithstanding anything

contained in the foregoing provi-
sions of this section, Hindi only
may be used to the exclusion of
English for any of the purposes
stated in clauses (a) and (b) of
sub-section (1) in any or all of
the States where the mother-
tongue of the people 1s Hindi.

Explanation—For the purposes
«of sub-section (1) the word ‘shall’
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used in that sub-seclion is to be
construed as mandatory’.”

Sgrr B. D. KHOBARAGADE:
Madam, I move:

29. “That at page 2, for clause 3,
the following be substituted, name-
ly: —

‘3. Notwithstanding the expira-
tion of the period of rifteen years
from the commencement of the
Constitution, the English janguage
shall, as from the appointed day,
continue to be used as alternate
language to Hindi,—

(a) for all the official purposes
of the Union for which it was
being used immediately before

that day; and
(b) for the {iransaction of
business in Parliament until

otherwise decideq by Parlia-
ment'.”

Surt SANTOSH KUMAR BASU:
Madam, I move:

31. “That at page 2, line 8, after
the words ‘in addition’ the words
‘or as an alternative’ be inserted.”

Suri M. S. GURUPADA SWAMY
(Mysore): Madam, I move:

32. “That at page 2, lines 3-4, for
the words ‘may, as from the ap-
pointed day, continue to be used,
in addition to Hindi’ the words
‘shall as from the appointed day’
continue to be useg as an associate
Janguage with Hindi’ ba substitut-
ed ”

Sunt BHUPESH GUPTA: Madam,
1 move;

33. “That at page 2, after line T,
the following proviso be inserted,
namely: —

‘Provided that any speech or
statement in whatever form and
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in whatever language made in
either House of Parliament shall
be simultaneously translated in
all the other languages except
Sanskrit specifieq in the Eighth
Schedule to the Constitution.’”

34. “That at page 2, after line 7,
the following provisos be inserted,
namely: —

‘Provided that a member who
is not in a position to speak in
either English or Hindi shall have
the right to speak in any language
specified in the Eighth Schedule
to the Constitution except Sans-
krit: L T

Provided further that such a
speech shall be simultaneously
translated in all the other lan-
guages except Sanskrit specified
in the Eighth Schedule to the

Constitution.’” |

|
The questions were proposed.l
|

Surr A D. MANI-
-about my amendments Nos. 21
25?

Madam, what
and

Tae DEPUTY CHAIRMAN: We are
now on clause 3. .. . - ‘

SHrT A, D. MANT: All right.

Madam, my amendment to clause 3
stipulates that it shall be the duty of
the Central Government tq make ap-
propriate arrangements for providing
simultaneous translations of all pro-
ceedings in Parliament from Hindi to
English and from English to H'ndi.
This morning my friend, Mr Anna-
durai, raised this as a point of clari-
fication and the Home Minister replied
that Mr. Annadurai and others should
approach the Finance Minister to
persuade him to release foreign ex-
change for this purpose. The amount
of foreign exchange involved in this
is very small For introducing simul-
taneous language arrangements in this
‘Chamber as well as in the other
‘Chamber the Government need not
gpend an enormous amount of foreign
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exchange. It looks very ridiculous;
When they hold international ccnfer-
ences in Vigyan Bhavan where French
is translated into English, where
Chinese language is iranslated. where
Russian language is translated, when
these various languages are translat-
ed, it will be incongrous if in the
Houses of Parliament we do not pro-
vide opportunities for Members not
knowing Hindi to understand what is
shoken in Hindi in this Chamber.
After 1965, it is my hope that the
Major statements of policy from Gov-
ernment will be made in Hindi and
not in English and it shall be the duly
of the non-Hindi-knowing Members
to understand what is bewmng said
through the medium of simultaneous
translation arrangements, I therefore
think that it is extremely important
that this amendment of mine should
be accepted by Government and I do
hope that the Government will find
the necessary foreign exchange im
view of the demand that has been
made on the floor of the House by one
of those who are deeply affected by
the Bill, namely, the leader of the
DMK, in this House.

Madam, I press my amendment.

ol Qo ato FTWIET : WEIEAT,
WYy fF ¥ oo quee W 5
taare w7 €, & »fr #fr & qaraT &
AT FTATE | T AF 37 H &1 WG
TEAr § IF IF ITH WIAE HT FJAEAT
Y arfed | Wa FF ¥ owUST WY
WEEHAT AgT g, AT IEE WAAT
F 7 gEEFAT Ag W@, Afed
W9 qF HHA FTA §, a9 g% 9% feafa
3F TG & | g & wEEfa @3Eq W A
WIS TwEy 2 Al A fgedy e §
2T A FiaE) § Ifwa Ofa & e
Y FC R & | 77 W AN wE
faedy 3 Qe § AT 3w s § wE
fovar s, W o 7T @Y & 1 w9 AR
# T qaew § AY HIST A I € W
T WTAATT AT S osh ® avey &
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T W TG TN G G g7 Fg [
gwg ferdt H g a1 qwaAg S0 |1 wbv
Wwe der g ¢ afew S R
TEL FAA T A 919 9T 0T qFA g,
ST AU Y TR SR W s
ey T8t A afeE oy afdfaafa
qar 7 & Su+ fau W wmwmn A
TG AFA-HTH H g7 ATfeT | AT
gaew 9 8 faw & A § s w11
Y a9 § wias wafy 3 F fag qane 7€}
§ | Saf & X o Fre § W e

§ fo & wg omm
“Notwithstanding the expiration of
the period of fifteen years from the
commencement of the Constitution,
the English language may, as from

the appointed day, continue to be
used, in addition to Hindi.—"

zA fadas § Qo aF Y sgEwAT #Y
T ¥ Afew ag smaear Y fafeg
e 70§, TAT "l war g fE
Yo 9 F gxaTq ey Fw% 1 WAy @
st #iX afafa ¥ fir Y sqgear
€ 2 & o fAfe oo
giwar stear § fe & ame oo 4
FTEREFAT T g€ T Iy drar qig
¥ fad & @ 91 AR E | R
JTEFAT & T Qoo To H W ATY
feafg o faamt #X & T9g @ &
TR ¥ g9 gey & afew ofy ¥ w18
drar faifa 7 & ik afafa =t
W Qo AT F I FA FY AT FgAT—
g FIT FT e AT 5=t 7
T T T g ) ..

N HOR qET WO § 39 G- §
a% Sufeaa frd @ o & 39 &7 g
a1 aTgaT Afed wEA, S gesy fo
aF HUST HI ger & fad aw=g 9,
7 o=t §WY TEAT 8, a7 g 99 99
wy F1 @A [ F Ay @ F o4
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ferarar & fo ¥ <@ waiTe a¢ st
#F o fa=rT fFar S

SHRI M. SATYANARAYANA
{Nominated): On a point of informa-
tion; you are asking whether the trans-
lation from one language fo another—
English or Hindi—is there. Is there
any provision in India that if a trans-
lation is demanded in any Indian
language, it has to be denied?

SHrr M. S. GURUPADA SWAMY:
Madam Deputy Chairman, the hon.
Home Minister made a very passionate
and eloguent appeal for linguistic tole-
rance in the country. I whole-
heartedly agree with his sincerity, but
the Home Minister, who was trying to
be reasonable, forgot to take into con-
sideration the real state of affairs in
the country today. He lost sight of
the sense of realism that is so neces-
sary in such an issue. Whenever he
speaks Hindi, I always admire Mr.
Vajpayee, though I dp not understand
anything at all of what he says. His
speeches are like music. I simply ad-
mire them. But that does not mean
that we should take the opinion of
Mr, Vajyapee that a janguage can be
developed in the country within five
years or ten years.

Surr A. B. VAJPAYEE:
years have passed.

Fifteen

SHrr M. S. GURUPADA SWAMY:
I do not think that any time-limit can
be put at all in regard to development
of languages. One has to study the
history of languages of the world.
One will appreciate that no language
in the world has developed in a strait-
jacket manner, on the basis of a time
schedule drawn up, on the basis of a
time-limit put. I do not think the
language of a country can be develop-
ed by such means and by such
methods. It would be improper and
I consider it impossible to develop a
vehicle of thought, rich and modern,
understood by larger sections of every
community in the land, in a limited
period. When this matter was debated:
by the Constituent Assembly and was
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included in the Constitution, perhaps
the Members were emotional rather
than realistic in their appreciation of
the true reality of the problem. I
have gone through the speeches of
some of the Members at that time., I
find one common theme in their
speeches—we are free; we are inde-
pendent today, therefore, we should
have an independent national langu-
age. According to them at that time
English happened to be the language
of foreigners. Therefore, they thought
that Hindi should be adopted as the
official language and should be deve-
loped as a national language in course
of time. That was the climate then.
In their exuberance or zeal they
adopted this provision in the Constitu-
tion and they were not right. When
Mr. Vajpayee pointed out that a time-
limit of five years arbitrarily fixed
would enable the country to develop
a first class language for India, I do
not think that that is the correct view,
that that is the correct outlook. That
shows a certain amount of perversity
in thinking. Mr. Vajpayee must par-
don me for saying so. I say perver-
sity or cussedness because one will
uite appreciate that a language can-
not be developed within a particular
period of time. . . ‘

Sart A. B. VAJPAYEE: There is
no question of developing the language.

Official Languages

Surr M. S. GURUPADA SWAMY:
What else?

Surr A. B, VAJPAYEE: The langu-
age has been developed. Let it be
the official language.

Surr M. S. GURUPADA SWAMY:
Then again, there is controversy. My
friend here wag pointing out that
Hindi is spoken in different places in
different ways. There is no standard
Hindi.

Surr A, B. VAJPAYEE: That is
also the case with Kannada,

Surt M. S. GURUPADA SWAMY:
My friend, Mr. Vajpayee, agrees, I
think, that there is no standard Hindj,
uniform throughout, everywhere.

179 RSD—4
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SHRI A. B. VAJPAYEE: There is
no standard Marathi. In Nagpur
people speak a different Marathi. In
Poona people speak Marathi in a diffe-
rent way. That does not mean that

Marathj ig not the officia] language of
Maharashtra,

Surt M. S. GURUPADA SWAMY:
I plead that he must not be too much
exercised. He must not be too much
emotional on such issues. I do not
agree that by such practices of
linguism and chauvinism, we will be
able to perpetuate a language or we
will be able to spread a language. I
do not think it is possible to do so in
thig country.

Let me tell you of the reality that
obtains today. We do not know how
many people really understand the
particular type of Hindi that Mr.
Vajpayee isg speaking. I know that it
is beautiful Hindi, but how many
people understand it. It ig an Indian
language like other Indian languages.
It is not widely understood by many
people, At the same time, it is true
that English ig not widely understood
by many people. Then, our approach
should be: What should be the pattern
we should evolve in the existing cir-
cumstances, whether one language
should be the medium for carrying
on in public life? Should one medium
be adopted or two media should be
adopted or more? That should be the
consideration. The criteria should
always be that most of the people
should have facility or convenience to
carry on their activitieg, I am as much
interested as Mr. Vajpayee about the
unitv  of India. The unity of
India should be maintained and
strengthened. That is true. At the
same time, there should be efficiency of
administration. There has also to be
equal opportunity for all people who
speak different languages in the coun-
try. There should not be any linguis-
tic domination, chauvinism, intolerance
or any stifling of opportunity for any
section at all. I want equal opportu-
nities for every section. T would like
to know from Mr, Vajpayee and other
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friends whether by imposing Hindi, by
spreading Hindi forcibly we will not
be creating a situation in the country
which would lead to nothing but con-

flict. Does he not know that this
would lead to disunity again which
we all want to avoid at any cost?

Therefore, I would say that the cri-
teria for deciding upon a language for
India should be based upon a realistic
appreciation of the situation that
obtains.

Madam, English may be a foreign
language, but I feel that it is irrclevant
to talk about it. It is foreign no
doubt, but what is the use of saying
that English is foreign and so we do
not approve of it and we do not speak
about it? What is the use of doing
that; The reality is otherwise, Even
today, when Hindi is being spread
everywhere, large numbers of people
want to learn English. That is the
tendency today. That has been the
situation. It is no good saying that
English is foreign and so it has to be
removed from the Statute Book, We
may amenq the Constitution, we may
pass legislation, but the situation per-
sists. Large numbers of people are
bound to speak English, they are
bound to learn English. That is the
situation. One may ask whether there
should not be any development of our
own link language, officia] language
or national language. 1 agree with
that view. We must have our own
language, we must develop it. Hindi
should be the common language of
India for the future. I would like
Hindi to develop, to increase its
vocabulary, to enrich itself, so that
after some time after a period of time,
it may be accepted by India, by all
Indians, as the language of India not
only for official but for all practical
purposes. Let Hindi compete with
English and with other languages.
But let there be no imposition, by
force, by statute, of Hindi on people
who are not willing to accept it
Therefore, I would say that Hindi
cannot be foisted on the people
through statutes, through the passing

[ RAJYA SABHA ]

Bill, 1963 2356

of an Act. If it is done, what will
happen is that there will be resistance,
there will be protests, there will be
resentment. It will give handle to my
friend, Mr. Annadurai, to start direct
action and the like, It will bring
about a new situation on us which the
Home Minister and all of us have to
face. I do not want such a situation to
develop hereafter. Therefore, we
have got to consider whether it will
be right proper, reasonable and realis-
tic to accept this linguistic chauvinism
that we have been propounding all
along. I therefore plead with my
friends—friends from Hindi areas and
friends from other areas—that we have
got to accept this position. The posi-
tion is that India should live with two
link languages, Hindi ang English, yes
Hindi and English. We have got to
develop Hindi of course. At the same
time we cannot dispense with English
which is so necessary for carrying om
our activities at the official level and
also at the non-official level.

Therefore, Madam, I move my
amendments to this clause. 1 want
this clause to be recast so that there
may not be any doubt left at all in
the minds of non-Hindj people. There
is considerable resentment felt by
friends in non-Hindi areas about the
intentions of the Government, about
the policy of the Government in re-
gard to languages. Rajaji is exploit-
ing the situation no doubt, but what
is the use of saying that he is exploit-
ing the situation? So, let us recast
the whole scheme so that it may not
give an opportunity for anybody to ex-
ploit the situation. I know the good
intentions of the Home Minister. He
wants that both Hindi and English
should go side by sid» {or some con-
siderable length of time. I appreciate
his point of view. But at the same
time, there are large areas where
Hindi is not spoken, and it is not
clear whether English has been given
equal status or whether it is occupy-
ing an inferior status. Here, it is not
a question of giving a status to English
or Hindi. It is a question of giving
opportunities for people’ who know
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English and not Hindi in getting iato
services, in passing the examinations,
and in competing with those people
who come from Hindi areas. There-
fore, it is only gymbolic. I would like
the Minister to consider whether we
should not remove the apprehensions
in the minds of those non-Hindi-
speaking people by saying that English
and Hindi deserve equal attention,
equa! parity, equal status for all con-
siderations. Otherwise, the language
clause would create unnecessary doubt.
I am very clear about the mind of the
Home Minister. He ig very clear, fn-
deed, about this, He wants to give
equal treatment 10 both the languages
and wants to create egual opportuni-
ties for one and all in respect of rec-
ruitment, in respect of examinatians,
in respect of everything. But, unfor-
tunately, it creates the impression that
English-knowing people will have a
secondary status ang Hindi-knowing
people will have the prime status.
That has to be removed. I would
plead with my friends, Mr. Vajpayee
and other Hindi protagonists, to un-
derstand this. Unless we cultivate
tolerance and give up intransigence
and stop creating linguistic conflicts,
I think it would be difficult to main-
tain the unity and solidarity of the
country which we all profess. Thank
you.

Surr K. V.RAGHUNATHA REDDY:
Madam Deputy Chairman. the
speeches deélivered by the hon. Prime
Minister and the hon, Home Minister,
as far as the Languages Bill is con-
cerned, are very much welcome and
they represent or rather they belong
to the realm of political theory and
the processes of justification. At pre-
sent, we are concerned with a legisla-
tion implementing the political theory
and in this context, we are mainly
concerned with the statute and the
scope of its interpretation and not
with other matters.

I we look at this problem in the
context of article 343 of the Constitu-
tion, article 343(1) contemplates that
Hindi is the official language. When
the Constitution was drafted, in order
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to take away the rigour of article
343(1) a proviso was included, that i3
clause (2), saying that notwithstanding
anything stated in clause (1), English
shall continue to be used as official
language. That is the purpose for

.which clause (2) has been incorporated

in the Constitution after clause 343(1).
And now, but for the Languages Bill
that is before the House, English will
go out of the picture from the appoint-
ed day, that is 26th January, 1965. In
order to achieve the same purpose
contemplated in clause (2) of article
343, clause 3 of this Bill is introduced.
Now, what we will have to see is
whether this clause 3, as it is drafted,
will achieve the same purpose as con-
templated in clause (2) of article 343.
For the purpose of achieving that
effect the words used are: English may
be useqd in addition to Hindi language
from the appointed day. I humbly
submit that we are mainly concerned
with the interpretation of the statute
and not with the assurances given by
the hon. Ministers. When we are deal-
ing with the interpretation of a sta-
tute, we will have to mainly depend
upon the language of the statute.
The hon. Home Minister was pleased
to refer that he had consulted one ot
the noted jurists in this country about
the interpretation of the language. I
may quote in thig context, Madam, one
of the authorities on this subject, Mr.
C. K. Allen, one of the greatest jurists
in England, and he has dealt with th2
subject in his book “Law in the Mak-
ing”. He has said at page 485:—

“It is here that we see a perma-
nent, and apparently an insoluble,
dilemma of written law: on the one
hand no human Janguage can be
completely self-explanatory and all-
embracing, and on the other hand
the interpreters of the written word
cannot and should not guess at un-
disclosed meanings which merely
open the door to speculative inge-
nuity.

“It mav be that no process of in-
lerpretation can entirely dispense
with some element of what at its
lowest is called ‘guesswork’ and at -
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its highest ‘insight’; but it is clear
that the phraseology of enacted law,
which purports to be pre-eminently
explicit, is the least appropriate
field for this highly uncertain guan-
tity ™

On page 499, he e:-i.citly puts it—

“A statute is the highest constitu-
tional formulation of law, . . .”

which we are doing now—

the means by which the
supreme legislature, after the fullest
delibcration, expresses its final will.
The language of a statute ‘can be
regarded only ag the language of
the three Estateg of the rcalm, and
the meaning attached to it by its
framers or by ndividual members
of one of those Estates cannot con-
trol the construction of it.” There is
a great reluctance to go behind this
definitive formulation in search of
possible motives, intentions, and in-
fluences. Our judges are 11in the
habit of regarding all ‘written ins-
truments’ in this austere manner;
when once a man thas committed his
intentions to writing, he must be
taken to mean what he writes, since
the very act of writing implies the
purpose of placing intention on per-
manent record; and if this is true
of private documents, it applies q
fortiori to writings produced after
such exhaustive consideration, and
with so much technical skill of ex-
pression, as statutes of the realm.”

So, Madam, in view of this autho-
ritative statement made by Mr, C. K.
Allen, we will have to consider whe-
ther the language of the statute is as
it is provided, and we cannot go behind
it. Now, in this context, if we say the
wordg “may... in addition to Hindi”
the point that should be noted by all
those who are interested is that this
language used in clause 3 is at complete
variance with the language used in
clause (2) of article 343. That must
be admitted. When once that is ad-
mitted, the question that we will have
to ask ourselves is: Wil] the interpre-
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tation of this clause 3 lead to a cer-
tainty in interpretation? Assuming by
some process of reasoning that it is so,
even taking the kind of interpretation
thal has been sought to be placed by
the lawyer whose name has been men-
tioned by the hon. Minister, without
conceding it, for the sake of argument,
is it not open to dual interpretation?
When once the clause is open to dual
interpretation, then, it is for the court
to decide. In the context of the poli-
tical situation, in order to avoid any
usage of this clause as a powerful
weapon for propaganda on the one
side and, on the other, to avoid its
usage by all those who stand to im-
pose Hindi, I wish this clause will
have to be substituted by a clause
with definiteness. For this purpose, 1
have given these amendments, The
amendments contemplate three kinds
of situations. Ome amendment says
that English shall continue as the
official language even after the
appointed day. Then, clause 3 says
that the English language may be used
in addition to Hindi for all the official
purposes as stated in sub-clauses (a)
and (b). Then, it is provided that
any of those States of Hindi-speaking
areas, if they do not choose to use
English at all, they have got the power
not to use English; they can use only
Hindi The hon. Minister has posed
a problem. If the State of Madras
wants to write only in English, can it
write so? If the State of Rajasthan
wants to write only in Hindj, can it
write so? Then, if we provide only
‘shall’, an absurd situation would
develop. But if we provide for all
the three or four contingencies con-
templated, then what would happen is
that we will not be obstructing the
creative growth of Hindi and it can
be used side by side with English,
We will not be preventing people
from using English. If the people in
the Hindi-speaking States do not want
to use English, they are at liberty to
do so. I do hope that this amendment
wonld serve the purpose contemplated
bv the hon. Minister and that the hon.
Members of this House would kindly
consider the scope of this amendment.
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Surt1 B. D. KHOBARAGADE:
Before I speak on my amendment, 1
would like to support my friend, Mr.
Mani. Yesterday also, I had made this
point that necessary arrangements
should be made to translate the
speeches of hon, Members here simul-
taneously.

AN. Eox, MEMBER: It shou.q |be
" available for eve.y ildu,uage.

Surt B. D, KHOBARAGADE:
I .ay that it 13 possible. We should
have that machinery to translate all
the speeches made here, whether they
are made in Oriya or Tamil or Telugu
or whatever may be the language I
had suggested myself that if possible,
it should be translated into all other
languages including English, Hindy,
Bengali and other languages. But if
it is not possible to have that
machinery, then I had suggested that
at least the Members here should be
allowed to speak in their own mother-
tongues. They can speak in Tamil,
Telugu, Gujaratj or in Marathi. But
all those speeches should be translated
simultaneously in Hindi or English or
in both, so that many people who can-
not speak impressively in Hindi or
English will be able to speak and con-
tribute to the debates in the House.
Therefore, if the speeches are simulta-
neously translated, they will be able
to understand and follow the other
Members and it will enable Members
from all over India to participate in
the debates of this House.

Coming to my own amendment, I
request the hon, Minister to accept it.
“There should be no objection on the
part of the hon. Home Minister because
the Prime Minister has given a solemn
assurance to the country and particu-
larly to the people coming from non-
Hindi speaking regions. The assurance
given by the hon, Prime Minister is
that Hindi will not be imposed on non-
Hindi-speaking people. The other day,
the hon. Home Minister stated in this
House as well as in the other House
that there were certain difficulties. If
the word ‘may’ was substituted by the
word ‘shall’, it might be interpreted
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by judicial courts that all the busi-
noss of the Gu..orument and Parlia-
ment must be continued in both the
languages, that is English and Hindi.
Therefore, it will be an impossible task
for the administration to continue its
work in both the languages. But if
the hon, Prime Minister has given an
assurance that English will be conti-
nued ag lung as the people from the
South want 1t, and if we want to im-
plement that assurance, then there is
no difficulty in translating that assu-
rance by making the necessary provi-
sion mn thus Act. Madam, we should
visualise what would happen in the
future, Ag I said, the other day, there
are possibilities that, as expressed
about ten or fifteen years back by
Mr. Rajagopalachari, the South some
day might revolt against the North.
Such an eventuality should not happen
That is what we are worried about.
Therefore, I request the hon. Home
Minister to be frank with non-Hindi-
speaking people, whether he wants to
implement the assurance given by the
Prime Minister or he does not want it.
If he wants to implement that assu-
rance, then I do not think that we have
not got proper words or phrases which
can be used in this Bill to translate
that assurance given by the hon.
Prime Minister. I have said in my
amendment that as an alternate langu-
age English must be continued. I have
used the words, ‘alternate language’.
It means that Hindi will be the first
language, Hindi will be the official
language but as lohg as the non-Hindi
speaking people desire it. English also
will be continued.

Secondly, Madam, I have suggested
in my amendment that this arrange-
ment will continue as long as Parlia-
ment will otherwise decide. In the
other House certain amendments were
moved that the Parliament, in future,
should take the decision by two-thirds
or three-fourths majority. In my
amendment, I have not made that sug-
gestion. I have only stated that unless
Parliament decides otherwise, English
shall be continued as an alternate
language. Madam, if we do not make
this provision in the Bill, if we do not
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make efforts to translate the assurance
given by the hon. Prime Minister, then
we will be creating great disappoint-
ment so far as non-Hindi speaking
people are concerned. We have given
them a solemn assurance and a
solemn pledge and we must implement
it. As my friend has pointed out, it is
not a question of an assurance given
in this House that English will be con-
tinted. I may visualise a new Gov-
erninent; there might be a new Prime
Minister, a new Home Minister. They
may say that the language used in this
Bil] is ‘may’; that it is not a manda-
tory provision. It is, after all, a dis-
cretionary provision and, therefore, it
will be in the discretion of the Gov-
ernment to continue English, or not
to continue English, And if the future
Government decides that they do not
want to continue English, then the
non-Hindi speaking people will not
have any protection, and if they will
bz going to the courts of law, the
courts of law also will interpret the
statute as it is, as has already been
explained by my friend. Therefore
the people from the South will feel
frustrated; they will feel that they
had been deceived. If you cannot
implement the assurances, do not give
them. Tell them frankly and fear-
lessly that you do not want to conti-
nue English after 1965, but do not de-
ceive them for God’s sake because,
it you deceive them, then, perhaps,
after the frustratlion, they will feel
embittered against the Government,
against the authorities, against the
Northern people, and we will be giv-
ing them a handle to exploit the situ-
ation and to continue their ggitation.

Therefore, Madam, in the end I will
urge the hon. Home Minister to
accept my amendment. If he cannot
accept it, I would like to hear from
him what are the reasons for not
accepting the amendment. Thank you,

Surr NIREN GHOSH: Madam, 1
have certain amendments and T will
speak on them and also make certain
remarks.
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The other day the Prime Minister
told us that in Yugoslavia there are
fiva official languages, and I myseclf
know that in Switzerland, a smaller

country, there are three official langu-
ages, and it js adding insult to injury
that you include 14 languages in the

Eighth Schedule as national
languages but, in fact, you
do not give them any status as

national languages other than to Hindi.
In any maftter, whatsoever, it would
have been good if we could follow the
example of Switzerland or Yugoslavia,
or scmething like that. Make all the
11 mnaticpal langueges the official
languages and develop Hindi definitely,
with State direction, so that it becomes
the common link language, not imme-
diately but over a long time. Then
all these troubles would not have
arisen; the controversy would have
ended. But if it is not found conve-
nient, situated as we are, we have got
1o fall back upon Hindi and English
both, though giving prior place to
Hindi. So, in this respect, unless the
word ‘may’ is replaced by the word
‘shall’ it will not allay the suspicion
mm the minds of the non-Hindi speak-
ing people. It is necessary to do so.
Secondly, ‘may’ can never be inter-
preted as ‘shall’. It should not be
Ieft open to juridical interpretation,
or something like that, always open to
controversy, always open to wrangling.
That would create discord in national
life. For this second reason also ‘may’
should be replaced by ‘shall’ And
thirdly, the wording, as it is, means, to
my ordinary common sense, that what-
ever the Act or enactment or law or
judgment, it would be in Hindi, and
it can also be in English. Obviously.
that is an unreal proposition today
argd it will continue to be so until
such time as Hindi can become autho-
ritative for texts,—texts which can be
founq suitable for use all over India.
So, for interpretation of Acts and
laws English should be the text. So,
vwhat is the difficulty in having both
the languages? If other countries have
four or five Ianguages, we can have
at least two for a considerable perind
of time, fully guaranteegd unless, by
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camnmon consent, through a gradual
process, which we are trying to evolve,
we can replace English and make it
Hinai. Till that time the position
stiould be made absolutely clear.

Then, there is the question of the
use of languages in Parliament. Now
only two languages are permitted,
English and Hindi. And what, in fact,
does it mean? It means this. I, for
example, know there are a large
number of Members of Parliament,
some of whom at least I know, who
cannot follow the daily List of Busi-
ness even, circulated by the Secreta-
riat, either in English or in Hindi, ard
there is a wider number of Members
of Parliament who neither can follow
the proceedings on the floor of the
House, nor can participate in any way
in thc proceedings of the House, be-
cause they cannot speak in Fnglish or
Hmdi. As our Parliament is becoming
the forum for the representatives of
the vast masses of people, at least for
that purpose, in Parliament all the
1% nctional languages should be allow-
ed to be used, so that you make Par-
Tiament a really national Parliament.
As the provision stands todavy, it is not
a national Parliament; it seems to ke
foreign. You must also realise that
to a large number of people Hindi is
as ruch difficult or foreign as English
is. So, being the most representative
institution in our country . . .

Sart AKBAR ALI KHAN (Andhra
Pradesh): Does my friend know ihat
even the United Nations could not
provide for more than four or five
languages? And how does he think
that for 14 languages hers arrarge:
ment for simultaneous translation can
be made? I think it is not a practical
proposition.

Surr NIREN GHOSH: It is a pvJac-
tical proposition for a vast country
tike ours if we develop our resources.

Sarr BHUPESH GUPTA: You
Tave got enough burdens. Why do
you, in addition take on ihe burden
©o! the Home Minister?
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Suri NIREN GHOSH: I can in-
form you that many Members of Par-
liament, cutting across party affilia-
twons, Tamil-speaking, Telugu-speak-
Ing, and others, say that, one day, in
DPailiament, they in a body would
fpeak in Telugu, or speak in Tamil
That is what we would do, they say.

(Interruptions.)

Yes, they have said it.

It is possible to make simultaneous
translations, but if you find it impos-
Sible now to make all translations, at
least make two translations, in Hindi
and English. Let ope speak in Ben-
gali, Oriya, Tamil, Gujarati, Marath,
35 he likes, and let there be at least
Simultaneous translations in Hindi
and English, to begin with, with the
Droviso that, in course of time, there
Will be simultaneous translation in all
the 14 languages. On paper you are
Syying that all are national languages,
but you have relegated all the other
I3 languages to a secondary status, to
Tegional status; you give them no
National status whatsoever. Their
Sentiments might not be expressed on
the floor of Parliament, but they are
Tinging in the minds of millions of our

Countrymen, which you ought to
Teaglise.

3 pm. -

Tre DEPUTY CHAIRMAN: Mr.

Niren Ghosh, please come to the
amendment because the sentiments
You are expressing may lead to a
general discussion.

Surr NIREN GHOSH:

“along with all the other langu-
ages specified in the Eighth Sche-
dule to the Constitution of India”.

That is my amendment. So, I think
Some such provision should be there.

SHrI K. SANTHANAM: 1 think my
hon. friend seems to be unaware of
article 120 which specifically provides
that wherever a Member of the House
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he will be entitled to speak in tis

own language and provide a transla-
tion of it

Official Languages

Sar1 MULKA GOVINDA REDDY:
That article gives a Member the right
to speak in any of these 14 languages.
But he will have to file a translation
of it in English.

Surr K. SANTHANAM: There is no
such thing here,

SHrt BHUPESH GUPTA: We under-
stand, Mr. Santhanam, what you say.

SHrr NIREN GHOSH: Madam, it
should be understood plainly that
whenever a Member speaks, he should
be understood by every Member. It
is begide ithe point whether an autho-
rised text of the translation is sup-
plied {0 the Chairman or not for re-
cord.

Tee DEPUTY CHAIRMAN: I think
once in this House somebody did
speak in Tamil. He gave a statement
in English.

Sur1 NIREN GHOSH: That is not
the point. The point I am raising is
that suppose an hon. Member speaks
in Tamil, he should be understood by
every hon, Member sitting here. There
should be some such arrangement that
they can automatically, immediately,
follow him. I say that there should
be simultaneous translation in all the
14 languages. But if you cannot do
that immediately, to begin with,
arrange to have simultaneous transla-
tlons in Hindi and English, if an hon.
Member speaks in his own mother-
tongue. Let it be a beginning towards
that end. That is what I want to say.

Tae DEPUTY CHAIRMAN: T think
you have made yourself very clear.
Please come to the next point.

Smrr NIREN GHOSH'  Lastly,
Madam, I say that, really, language
is a very delicate and, at the same
time, an explosive factor. So, it
should be handled very/caretully, very
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delicately,  very tactfully. ‘There
should be no chauvinism, no attempt
to force it, unless it is accepted by
common consent, We cannot live in
a sort of vacuum when the langusge
of our Acts of Parliament, legislative
enactments, High Court decrees is not
inlelligible to millions of our country-
men. Presently it is done in English
and, to some extent, in Hindi. So X
can say that 90 per cent. of our coun-
trymen are debarred from following
where the country is going, how 1l is
going, how the Acts are being passed,
how they are implemented and all
that. That amounts to limiting, curb-
ing and restricting democracy which
is not at all a happy feature. AIL
these factors .should be taken into
consideration. So, Madam, I would
press for these two amendments, that
“may” should be replaced by “shall”
and that all the fourteen languages
should be allowed to be used in
Parliament with the provision of
simultaneous translations, to  begim
with, in Hindi and English, and ulti-
mately in all the 14 languages.

Surr SANTOSH KUMAR BASU:
Madam Deputy Chairman, before I
move and speak on my amendment,
may I have an opportunity of refer-
ring to the speech which my hon.
friend, Mr. Niren Ghosh has delivered
in this House just now? He has made
out a magnificent case for having a
common language. He says that all
the 14 languages should be allowed
to be used by hon. Members on the
floor of this House There is already
a provision in the Constitution to that
effect, But he goes further and says
that each and every such speech
delivered in any national language
must be simultaneously translated im
this House so that other Members who
are not familiar with that language,
may understand it. Now, that would
convert this House into a regular
“Battle nf the Babel”. Recently I
came across a foreign news magazine
in which this Bill, which is now be-
fore us, was sought to be described
as the "Battle of the Babel”. That is
the way in which foreigners try tor
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ridicule us particularly on this ques-
uon of language difficulty.

Surt BHUPESH GUPTA: He does
not understand the thing.

Dr. A. SUBBA RAO (Kerala): How
can a foreigner understand our pro-
blems?

Sirt SANTOSH KUMAR BASU:
We should not give any handle to all
these foreigners and other people to
justify their stand that we are a peo-
ple 'of conflicting languages, conflicting
cultures, that there is no unanimity
about languages and we cannot arrive
at any conclusion as to what should
be the official language of this coun-
try. That is exactly the reason why
a common language should be evolv-
ed. Whether it should be done today,
ten years hence or fifteen years hence,
is a different matter to be decided by
us all. We are trying to evolve that
common language by means of this
particular Bill which is before us; we
do not want to convert this or the
other House into a battle ground for
languages and convert them into
babels.

Coming now to my amendment, it
iz with some hesitation but under an
overwhelming sense of necessity that
I have tabled my amendment and that
too when I know that even if this
House accepts this amendment, it will
be difficult to get it on the Statute
Book during this session when  the
other House is going to adjourn to-
morrow. What I say is this that for
the purpose of giving effect to the
intention underlying this Bill, whizh
has been very clearly and luecidly en-
unciated in his speech by the Home
Minister, it is absolutely necessary
that these words should be added,
namely:— . ’

“That at page 2, line 3, after the
words ‘in addition’ the words, ‘or
as an alternative.’ be inserted.”

Now, the Home Minister has made it
perfectly clear in connection with

l
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the controversy raised by the use of
the words “may” and “shall”, that if
the word “may” is replaced by the
word ‘“shall”, then it will be incum-
bent upon every official to make every
noting on every file both in the Hindi
language as well as the English langu-
age. Every citizen who sends up an
application to the Government of India
must do it in both the Jlanguages,
Hindi as well as English, if the word
“may” 1s substituted by the word
“shall”, That is the position. The
Home Minister said that a legal objec~
tion may be raised. Suppose any
Government servant is using English. -
It might be that he cannot use Hindi
but he will have to write in Hindi
also. The noting on the file will have
to be done in both the languages.
That is the legal position. My appre-
hension is that it is not so much the
controversy between “may” and
“shall” which might result in that
situation if the word “shall” is sub-
stituted in place of “may”, but the
words “in addition to Hindi” as they
stand in this Bill today, that will
create that situation in the absence of
such words ‘or in the alternatives’
What is the plain reading of this
clause?

v 4

“Notwithstanding the expiration
of the period of fifteen years from
the commencement of the Constitu-
tion, the English language may, as
from the appointed day, continue to
be used, in addition to Hindi, . . .”

L'

| .

So, Hindi gets the priority as it must
under the Constitution as it stands
today. No doubt about that. But if
English is to be continued to be used,
it must be done in addition to Hindi.
Therefore, Hindi must be the langu-
age in which an application or a
noting has to be recorded and in
addition to that Hindi noting or the
application, English may continue to
be used. I am putting my stress upon
the words “in addition”. So just to
find out what exactly is the connota-
tion of the word “addition”, I may
refer to the Oxford dictionary.
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Surt BHUPESH GUPTA: Is it pocket
dictionary? -

SHrt SANTOSH KUMAR BASU:
Yes, everything is in the pocket now-
adays. Now, addition means “join
by way of increase”. Therefore,
Hindi is there. You can increase it
by using the English language. That
is the position. You cannot do away
with Hindi and make motings on the
files only in English but you can add
English to Hindi. The very clear pur-
pose of this Bill which was enunciat-
ed by the Home Minister will be frus-
trated if the words remain as they are
and if the words ‘or in the alterna-
tive’ are not found there. What is
the meaning of the word ‘alternative’?
[t means: “choice between two things”,
When it is a.question of choice, you
have to use the word ‘alternative’. 1f
it is a question of joining something
else, you have to use the word ‘add’
or ‘addition’. It is not the intention
that English is to be joined to Hindi
in every case. The intention is that
there may be a choice left for the
next 10 years, as between Hindi and
English, That being the position, I
would respectfully submit to you
and to this House that it is absolutely
necessary that the words ‘in the alter-
native’ after the words ‘in addition’
should be inserted in order to make
the concept of choice absolutely clear.
Otherwise, it means a super-imposi-
tion and addition and a joining of
English to Hindi. That is not the
intention of this Bill. It has been
very clearly pointed out It is a
practical, objective and well-balanced
measure which has been brought be-
fore this House in order to allay all
apprehensions as between English and
Hindi for the next 10 years or so. I
would, therefore submit to the con-
sideration of the Home Minister—I
know it is very difficult now to do
anything but let it be on record if the
courts care to see that this is the
view which was put forward at least
on the floor of this House. I have
therefore moved this amendment.

Surr BHUPESH GUPTA: Madam,
my first amendment relates tc  the
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precise point made by Mr. Niren
Ghosh ‘shall’ and ‘may’. Much has
been said on the point but I would
like to add one or two things in order
to support the contention why ‘shall’
should be used rather than ‘may’.
But before that, I would say that I
am not in agreement with Mr, Vaj-
payee when he wants again to  put
restrictions or time-limit namely, res-
trict the continuance of English as
en additional language till 1970, that
is, for another 7 years. I think if we
are to take such an approach, it would
again give rise to misgivings in the
minds of the people and complications
even in the matter of implementation
of what Mr. Vajpayee has in mind.

~

Broadly speaking, I share his viewa
that some day, sooner the better
but in the right way, we should come
to a situation when we have one link
language and that should be Hindi
in Devanagari script. The debate in
the country really is as to how to
bring about a situation when we can
have that as the exclusive official
language of the Indian Union. In the
course of the last 13 years, since the
Constitution, it has been shown that a
time-limit does not help us very much
unless we get things done in practical
life, The progress made in the 13
years since the Constifution or will
have been made in the course of the
next 2 years is certainly not what is
expected in order to bring about this
transition. The failure for this rests
mainly on the Government. I have
no hesitation in saying this. I know
that Mr. Sastri may not like this
because after all he happens to  be
the Home Minister of our Government
and how can he like things being said
against the Government? But the
responsibility mainly for the failure
in this matter rests with the Govern-
ment of India. I specify the Govern-
ment of India because the Constitu-
tion entrusted certain responsibilities
to the Government of India in the
matter of creating a situation when at
the end of 15 years it would be possi-
ble for us to say: ‘Here and now we
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have Hindi as the official language of
the Indian Union’. I can have no
other authority except to quote here
at the moment—I have many others—
the report of the Official Language
Commission. If you go through this
report, you will find how this Gov-
ernment and the Home Ministry in
particular, had been continually mis-
managing the affairs of the language.
Now chapter and verse can be quoted
from it—there 1s no time for it-—fo
show this. Orders have been passed
by the Ministry and disregarded by
them. Memoranda have been issued
by the Ministry and disregarded by
the Government. Then, we have Shri
Lal Bahadur. Sometimes he is very
self-critical admitting the mistakes
when he went to Assam after the
language trouble there. Therefore,
the failure for this matter rests with
the Government. Can we envisage a
situation when this Government—in
such matters thoroughly inefficient,
and some of its activities are absolute-
ly worthless—is going to bring about
such a change in 7 years? Mr. Vaj-
payee may have illusions about this
Government but I have none. I have
none at all whatsoever because if Mr.
Shastri could have done it, I would
have supported Mr. Vajpayee’s amend-
ment. My fear is this that if we ac-
cepted this thing, the so-called Hindi
protagonists—nothing wrong if you
are a protagonist of an objective that
we have set forth in our Constitution
but—the Hindi chauvinists may run
riot, When I mean Hindi chauvinists
- T have a small coterie of people in
mind. We have got our great bureau-
cracy. Once a law is passed, it
interprets it in its own way. The
Home Denartment is a pastmaster in
the bureaucratic anti-people interpre-
tation of some of these legislations.
We have seen it, Therefore I say
even with Mr. Shastri, for whom we
have great regard despite the fact that
he has kept thousands of our people
in jails, I would not like to invest so
much authority because 1 have seen,
We had Mr. Katju as Home Minister;
he failed. Then we had Mr. Govind

Ballabh Pant as Home Minister, with

!
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all his great qualities, whatever they
were, and he also failed; and now we
have Mr, Shastri. At least he has a
sober accent when he speaks on such
matters but mind you, do not be car-
ried away by Mr. Shastri. He looks
very 1nnocent—indeed he is very in-
nocent. The presentation of this is
almost winning but we are concerned
with the Government of India and its
Departments and we know to our cost
what his assurances mean in the
period of emergency when it comes to
practical implementation under the
D.IR., etc. Therefore, I cannot at all
trust. Besides, what will be the reac-
tion? There I am in agreement with
him; otherwise they would have put.
I do not think Mr. Shastri is opposed
10 the idea of Hindi being placed as
the official language of the Indian
Union and no other language. I am
not saying that he is a Hindi chauvi-
nist. I think he is loyal to that
aspect of the Constitution. He may
not be loyal to the Fundamental Rights
to that extent but certainly to this
aspect of the Constitution he is cer-
tainly loyal but when he takes that
approach. ‘Do not fix the time-limit’,
I think it is right

(Intercuption)

Let us see and let others feel. You
have four Hindi-speaking States, shall
we say, broadly speaking but the rest
of the States in the Indian Union are
not Hindi-speaking. Yet we are fede-
ral. We are not federal, they have
not made federal Governments. How-
ever, we are a Government of  this
kind. It is a cross between unitary
and federal government, something
like that. Naturally you have to take
into account how the people of Ben-
gal the people of the South, the peo-
ple of Orissa and the people of Assam
react to it. Do not be provocative
right at the beginning. Therefore 1
say that this suggestion should not
be accepted at all. The time-limit
t¢hould not be there. At the same
time, in the right direction, democra-
tically and with popular orientation,
efforts should be made to get the
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objective fulfilled. Therefore, I am
in entire agreement with Shri Lal
Bahadur Shastri but one thing I can
tell him that his Ministry is responsi-
ble for ensuring the transition from
English to Hindi and for bringing
about a situation when we can finally
say “good-bye” to English as the
Union official language and place Hindi
in its exclusive position. The Home
Mintstry has to play a very important
part and I leave it to them, I do not
know who the Home Minister will
be then but the point we are concern-
ed with is the law that is there. Parlia-
ment should discuss and give guidance
in such matters from time to time.
The time-limit would hustle them,
The time-limit of this kind, within
1970 we must have it done, will pro-
voke and the time-limit will encour-
age the bureaucrats to adopt methods
in the matter that may be harsh, that
may be aggressive and that may
have elements of compulsion. Hence
1 cannot accept this and I would ap-
peal to Mr. Vajpayee to withdraw this
amendment. 1 like the Hindi that he
speaks and I do not know whether I
would ever be able to speak even
twenty per cent. of the Hindi that he
speaks.

Surt LOKANATH MISRA: I hope
you understand it.

Surt BHUPESH GUPTA: I do un-
derstand unlike the hon. Member, I
understand by the look of Shri Lal
Bahadur how many people he is going
to arrest next time. That I under-
stand.

SuHrr LOKANATH MISRA: You un-
derstand the implications also, it
seems.

Swrt SANTOSH KUMAR BASU:
Are we in Parliament or are we in
a Baitakkhana, as we call it in Ben-
gali, indulging in cross talk about the
number of people to be arrested and
80 on? This kind of thing must be
brought to an end some time.

Sgrt BHUPESH GUPTA: I will
speak even though Mr. Santosh Basu
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may not like it. I am not a flatteier,
Mr. Santosh Basu may be. 1 shall

give such instances as we have.

Tae DEPUTY CHAIRMAN: Mr.
Gupta, . .. .

Surt BHUPESH GUPTA: Madam,
call him to order. I shall give such
examples with regard to this

Tue DEPUTY CHAIRMAN: Mr.
Gupta, you speak on your amend-
ment. .

Surt BHUPESH GUPTA: Yes, and
in that, I shall give whatever ins-
tances I like in order to illustrate my
views. Mr, Santosh Basu need not
teach me about this.

Serr SANTOSH KUMAR BASU:
Yes, he has got to be taught,

-

Swrr  BHUPESH GUPTA: I think
vou should tell Mr, Santosh Basu to
trv  his parliamentary knowledge
elsewhere, not with me.

Tue DEPUTY CHAIRMAN: I
think you better put in more reason
and less passion,

Sur,. BHUPESH GUPTA: Reason
is a relative term, Madam. Reason
is relative, Obviously, whatever Mr.
Basu is saying is unreasonable and
what Mr, Niren Ghosh says is reason-
able Both are intelligent men He
was using bad language, saying
Baitakkhana. I do not know what
he meant, whether he meant the
Baitakkhana of the Congress Party.

Surr SANTOSH KUMAR BASU:
Everybody knows what you are
doing,

Surt BHUPESH GUPTA: Parlia-
ment is a fighting institution. Madam,
you will understand ... He is a
superannuated fighter. I am a young
fighter.
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Smr SANTOSH KUMAR BASU:
Fifty per cent. of the time of this
House is being wasted,

Surr BHUPESH GUPTA: He is
a superannuateg fighter,

SHr1 LOKANATH MISRA: QOn a
point of order, Madam. You are in
th> Chair and always there is either
the Chairman or one of the Vice-
Chairmen in the Chair. How can
the hon, Member then say that fifty
per cent. of the time is being wasted,
when the Chair regulates the pro-
ceedings?

Surt SANTOSH KUMAR BASU:
I made a suggestion.

SHrT LOKANATH MISRA: It is be-
ing regulated by the Chair and so
I would like a ruling from you,
Madam.

Toe DEPUTY CHAIRMAN; at
is your point of order . ..

SHrr BHUPESH GUPTA: He can
cast any reflection he likes on you,
Madam, that is a different matter.

SHr1 SANTOSH KUMAR BASU:
There is no question of reflection on
the Chair. I must take 1t clear.

Surr BHUPESH GUPTA: Yes, you
are making it.

Tue DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, if you do not come
back to the amendment I will have
to pass over to the other speaker.
Please come to the point.

Surt BHUPESH GUPTA: I was
coming but why did he interrupt?

Tee DEPUTY CHAIRMAN: You
carry on now with your amendment.

Surt BHUPESH GUPTA: This is
very bad. I know Mr. Santosh Basu
wants the favour of the Minister but
I do not. He can say this.

I way that this time-limit should not

be there., I was thinking of support-
ing but now I will not. The
time-limit  should go. Shri Lal
Bahadur and others like him
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would not support “may” and they
would like something to be added in
order to buttress the position from
the point of view of “shall”. That
is what he has done. As you know,
I am not uncharitable even to my
bitterest opponert and. therefore, I
say that Mr. Santosh Basu at least in
this case has shown some ingenuity for
which I congratulate him, You would
consider this thing but the questiolw
arises whether the mpurpose of this
measure wil] be compromised if we
have “shall” and secondly, if we have
“shall” instead of “may”, whether it
would give rise to certain adminis-
trative anomalies or difficulties of the
kind the hon. Minister had in mind.
I think these two are important
questiong which we should consider.
If you refer to the Constitution,
article 343 (2) envisages that for a
fifteen-year period, English, whether
you call it “shall” or “may”, is to be
used for certain purposes to be de-
termined again by Parliament or for
the purpose for which it was being
used, The framers of the Constitution
used the expression ‘“shall” anq now
we have come to adopt the expression
“may”., I do not see why there
should be a change here immediately.
You have read the clause carefully
here and then you will find, the article
reads as follows:—

“Notwithstanding the expiration
of the period of fifteeen years from
the commencement of the Consti-
tution, the English language may”,

and if we use the term “shall”, it
will mean, “as from the appointed
day shall continue to be used in ad-
dition to Hindi”. If you insert
“shall” in place of “may”, how does
it read? 1t reads “in addition to
Hindi”; it is not as if Hindi is re-
placed; Hindi continues in addition
to English and under this clause,
Hindi has already been given the
prior right. Whenever you say that
something will be used in addition
to another language, both the jangu-
agey do not stand exactly on the
=ame footing. One is basic and the
other ig additional and that is what,
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I believe, Mr Santosh Basu wanted
%o achieve to obwviate some of the
administrative or other difficulties he
had in mind, If you accept the word
“shall”, then what happens® English
shall continue, after 1963, for such
purposes as are enwmerated in clause
3, not in 1its own right absolutely
but 1t continues ag an addition io
Hind: which has the first place, a»
determined by article 343 of the Cons
titution and then again 1n this Parlia-
mentary legislat.on 1t 1s given the
priority Therefore, 1t cannot be
said that we are putting both Eunglish
and Hindi in the same category
What do you gain? You gain by pul-
ting this one advantage You give an
assurance to those 1n the non-Hind:
speaking areas that English shall con-
tinue for this purpose and it become.
mandatory That 1s to say, there shall
not be any kind of measure or rule
or regulation which detracts from the
commitment that 1s given by itho use
vr the word “shall” which would be
in consonance with the amendment
that 1s implied in the word ‘“shall”
That 1s the assurance that you are
gwing to the people 1n the non-Hindi
speaking region I think this will
satisfy them and much of the contro-
versy, which may arise in the South
over this matter, will] have been les-
sened ag g result of 1ts acceptance Yet
at the same time, those who stand for
Hind1 and rightly so, as the ultimate
objective in the matter, will not have
anythmg lessened It 15 to be consi-
dered fiom that angle. If these things
were not put in the same form ay they
are here, with the backing of article
343. I would not perhaps have said all
that I am saying I say thig because I
think that I am not being unfair to
those who legitimately want Hindi to
occupy a better place I am not one
who stands for the same equation in
the relation between Hindi and English
in the next 10, 12, 15 or 20 years Cer-
tainly not; I want the equation to be
gradually changed in favour of Hinda,
English gradually getting dethroned
and Hindi being placed more and more
in its position but that equation hag to

[ RAJYA SABHA ]

Bul 1963 23.9

be brought about in a manner which

does not disturb the unity of the coun-
try or understanding gn the country or
does not give rise to any kind of com-
plications in our national anq public
life You should have considered
this Now, Mr Lal Bhadur Shastri
~aid that if he had included the word
“shall”, probably the diffictlty would
have been that all the notings made
will have to be accompanied by Eng-
lish translations [ am not prcpared to
accept that interpretation because this
word should be read along with the
other things the entire Bill and the
Constitution Suppose sumebody 1s
making a noting now in Hindiy 1n
some States notings are made some-
times win the reglonal language Do
they in every .ing ¢ case glve an
English version of 1t? No, they do not
Therefore, let us not siress this point
too far to lead to this ab,urdity that
every single note that we w:e mn an
order or anything, has to be necessarily
translatej into English if you had the
word “shall” here Supposc I look at
it from another angle Supposs you
keep “may” and then say that “may”
.s actually “shall” here and quote the
authority of interpretations to say
that “may” 1s used here as “shall”.
Then also, the same complication can
arise Suppose somebody demands,
‘You have given this in Hindi, where
15 the English translation?” Then we
can quote the speeches of the hon.
Minister to show that 1t was not the
intention to rule out Enghish transla-
tion Therefore we are neither here
nor there as far as this aspect of the
controversy 1s concerned That 1s why
Isay that 1t does not lead us anywhere,
I think 1t 1s a practical question as to
how the notings should be done If 1t
15 a practical question then we can
solve 1t 1n a different way taking into
account that everybody would be rea-
sonable but the maimn thing 1s this A
large number of people feel that if you
had used the word “shall” here their

apprehensions will have been greatly
removed Why should we not have
done 1t? I cannot understand th's at

all when we are not matenally and
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substantially losing anything on ‘this
point, when i nthe Constitution we
have the word “shall”.

Then it is said that an assurance has
been given by the Home Minister and
the Prime Minister. But then a ques-
tion may be asked, is this not a legisla-
tion? This legislation is too serious a
thing to be satisfied with some assu-
rance even if we feel that those, who
are giving this assurance, are serious
about it. You will try your best to im-
plement but this is an Act of Parlia-
ment which not only becomes the law
but also gives an orientation in our
public policy, in our public thinking,
in our public behaviour, in our mu:ua)
relations between the Hindi-speaking
and the non-Hindi-speaking people in
the regions which are not so-called
Hindi regions, And this has another
educative effect. You shall be confron-
ted with the task of popularising this
thing in the country; since you are
committed to voluntary acceptance by
the non-Hindi-speaking people of
Hindi as the official Union language,
would it not be better that we are bet-
ter armed by a provision of this kind
when we shal] have the word “shall”
so that we can tell those people that
they need have no apprehension or
fear whatsoever because that has been
provided for at least for the next ten
years. For the next ten years it is go-
ing to be used; although more and
more we are in favour of giving the
proper place to Hindi, English will also
be used depending on the situation.
Now theoretically it can be argued this
way. Suppose a Government comes
in after the fourth general election
which does not believe in this. Sup-
vose Mr. Vajpayee and some gof our
Hindi friends in the Congress Party
are in a position fo create g5 big
volume gf public gpinion in the Hindi
region, suppose in the Congresg Party
those people coming from the Hindi
region are very dominant—not domi-
nant in that way—but there are many
such people who feel in a particular
way, in the way our poets may feel,
like Prof. Dinkar here, they may com-
pel the Government to give up Eng-
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lish altogether and they can easily
say, ‘Parliament never gave us a man-
date; it is for the Government to
exercise its discretion and decide
whether to continue English or not and
therefore, we think that it is no longer
necessary to have the Government
orders and regulations in English’ and
they may thus take away whatcver
assurances are implied in respect of
clause 3. What ig the guarantee agamnst
it except this assurance of the Prime
Minister and the Home Minister? And
Mr. Annadurai said, ‘Should not the
Home Minister become some day the
President of India?” T can underscand
such a thing. J also ask the same
question. But the trouble arises when
Government yields to pressure, Wa
from this side know that we can get
things sometimes through movemenis.
We bave got Samyukta Maharashtra
by agitation. Why can’'t I apprehend
that in that context, the other side
mzay develop such an unreazonable
view &nd pull the Government to go
back upon the assurance prematurely?
If that is not absolutely within sight,
it is a different matter but if we fore-
see such a situation then certainly
the people living in the non-Hindi
regions will be entitled to ask the
question that if you meant that “may”
should mean “shall”, that if you
meant that English should continue
side by side as an additiona) language
with Hindi, then why you did not
provide for that. Well, I will have to
answer this question if I am a Hindi~
Pracharak and I should be handicap-
ped in meeting this very legitimate
question bv such people. Therefore,
Madam Deputy Chairman, this should
be seriously considered by the Home
Minister. And this can wait. There
is no hurfy. Mr. Basu was apologetic
because nothing could be done till
the next session. It can be passed in
the next session. We have got plen-
ty of time. It is not 1965 yet. There-
fore the whole thing can be fully de-
bated and discussed.

Bill, 1963

My other amendments relate to
other points; they are interesting
boints. Mr. Basu is a very esteemed
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fri nd of ours and I am very sorry
that I have to criticise his contention,
not him; I Jove him but I dislike some
of his arguments.

Sarr SANTOSH KUMAR BASU:
So do I love you,

Surt BHUPESH GUPTA: Not only
that; I respect you also.

Here 1 have said two things. Any
speech or statement that is made in
either House of Parliament in what-
ever languagé, shoulg be simultane-
ously translateq into other languages
e.copt Sanskrit. 1 think Sanskrit can
bo loft out. Sanskrit may be one of
tha fourteen languages mentioned in
the Schedule of the Constitution but I
dp not think there is anybody here
who would say that we should have a
Sanskrity {ranslation also,

SHrr A, D. MANI: Why not?

Sart BHUPESH GUPTA: If you
like it, I do not mind. (Interruptions).
That is not the point. Sanskrit is a
dead language for current purposes.
We love it. What else are we if we
do not have respect for the Sanskrit
language? But we know for current
purpose we do not need it. Therefore,
according to me, there are 13 langu-
ages in the Schedule. Madam Deputy
Chairman, Mr. Lal Bahadur Shastri
was absolutely on the defensive in his
argument when this point was made.
lle said that we have not got foreign
exchange and he asked us to appeal
to the Finance Minister. We are &al-
ways willing to appeal to the Finance
Minister,

Tue DEPUTY CHAIRMAN: Which
amendment are you speaking on?

Surt BHUPESH GUPTA: Amend-
ment No. 33. He asked us to appeal
to the Finance Minister, I am pre-
pared to join him jn a deputation to
the Finance Minister in order to get
the necessary foreign exchange sanc-
tioned. Let there be a deputation of
Members of Parliament led by Mr.
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Lal Bahadur Shastri in order to get the
requisite foreigh exchange. And I can
get it. I can give concrete sugges-
tions. 'The foreign exchange that is
being sanctioned to the capitalists like
Mr. G. D. Birla to go and make
speeches in  San Francisco can be
stopped. Let this be stopped for a
while and we can get the foreign ex-
change for the instruments. You see,
Tong speeches are being made there.
Cut them out so that we can hear our
speeches in our country. How much?
Has there been any estimate? I have
been to countries and conferences. I
have attended many. We are a very
poor people, the Communist, Parties
of the world. -

Hon. MEMBERS: No, no.

Surt A, B. VAJPAYEE: Do not be
too modest.

Surt BHUPESH GUPTA: With
your blessingg the Soviet Union has
got rockets and so on. Perhaps, as
you are aware, they may be holding
their Parliament in the Moop some
time soon when we will be gtill discus.
sing as to which should be our official
language. Let us not go into that.
But what will be the cost? Has i
been found out? Was the Governmens
serious? Shri Lal Bahadur Shastri’s
only argument is money, but the ques-
tion of money will arise only in 1965,
not today, under this Bil]. Therefore,
we can wait. Meanwhile, we can find
out money and we can levy some more
taxes and so on for so many odd things.
There are ways of getting money. We
do not think that we are going to have
the emergency and this sort of res-
triction for another year or two years.
Meanwhile, even if we have the emer-
gency, if we can avoid the trips of
Ministers, Birlas and so on, we can find
foreign exchange. The expense is no#
much. People have an idea that
crores and crores of rupees will be
spent As I said, we are a very poor
people, the Communist Parties. I
attended two conferenceg of the World
Communist Movement. There were
arrangements for simultaneous trans-
fation in seven languages. It is go
simple. Not only that. What happen-
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ed? Diwan Chaman Lal] did see it at
the Peace Conference. I attended the
conference. He attended it. Now, we
were given something likea small
transistor radio. Putitin your pocket,
put something in your ears. As the
speeches are being made, you tune in,
They have no connection with any-
thing. You can tune it in and get the
English or Russian version as the

case may be. If you are a
Frenchman, put it in the right
key and you get the speech in

French. No connection whatever is
there. It is a little thing. Therefore,
you ghould get this. It is very simple.
1 am told that it is not at all expensive.
In a much poorer country like Ruma-
nia I have seen it. In other countries
also it is there. Let alone the Soviet
Union which is technically advanced
and so on. The cost is not much. I
think the foreign exchange factor is
not a factor. That is number one. I
think it is within our competence to get
it. Financially and technologically it
is available to us, should we desire.
Here we have got two boxes, galleries,
always empty. Never have I seen in
the past eleven yearg anybody either
here or there. Now, easily this
mechanism can be set up here. I have
seen it in the Supreme Soviet and I
have seen it in the Communist Party
conferences. It ig easily done with
little technical connections, contrivan-
ces and so on. It can be easily done.
And it is better to have those places
occupied rather than have them empty
all the while. It seemg there are no
visitors for this. I tell you that the
cost will not be much. I think besides
we can get credit for everything.
(Time bell rings). We get credit for
our Bokaro plant. We get credit for
Bhilai, the Heavy Electricals, etc, Who
on earth told you that we may not get
credit for this? Has anybody told you
in the world that should the Indian
Parliament decide to have this king of
arrangement for simultaneous transla-
tion, they would not be getting credit
facilities in order to import the requi-
site implements and technical know-
how? 1 am prepared, again, t0 go on
a delegation led by any Minister and

179 R.S.D.—5. O
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I am gure if you decide, it is possible
to get this equipment opn rupee pay-
ment. I say straightway on rupee
payment, without involving any
foreign exchange for installation in
this House. Since we are getting so
many other things I think people, who
are interested in Indian democracy
ang not interested in Kashmir, will
know how to give us this equipment
in order to see that all languages are
spoken.

(Time bell rings)

THE DEPUTY CHAIRMAN: Please
wind up.

Surt BHUPESH GUPTA: I am
finishing. Mr. Santosh Kumar Basu’s
idea is not right. He said ‘Babel’. He
seems to be afraid of it. But that will
be in the ears. Al] these microphones,
earphoneg and other things will be
yours. If somebody speaks, he speaks
in the language he knows, for example,
Bengali. It is not as if the translations
are done simultaneously loudly so that
everybody hears everything, I can as-
sure you, Mr, Santosh Kumar Basu,
that it is not at all that. You will
hear only in the language of your
choice and you will hear in no other
language, including the language of
the speech. If somebody makes a
speech in Tamil, it is not that you hear
it in Bengali or English or any other
language. The translation is there
simultaneously but you hear it in the
language in which you wish to hear
and no other. Therefore, the babel of
tongues does not arise,

Tre DEPUTY CHAIRMAN:
that will do.

Surr BHUPESH GUPTA: No, this
will not do. - .

I think

(Time bell rings)

Tue DEPUTY CHAIRMAN: You
have covered that point.

Surr AKBAR ALI XKHAN:
retard the progress of the
language,

Surt BHUPESH GUPTA: No, Mr.
Akbar Alj Khan. [ can tell you why,

It will
common

-
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They will have respect for the Union
language. All these people, who are
coming from the regions, will under-
stand that here in Parliament we do
not mean the suppression ot any lan-
guage. The fear today ig not that the
regional language will continue to be
suppressed by the English language.
The fear in the non.Hindi region,
whether you like it or not, is that their
regional language may be suppressed
by the Hindi language and, I think,
one of the ways by which we can
allay this fear will be by making this
arrangement. Besides, we shall be
solving another problem, that of peo-
ple from various States people who
may not be well up in either Hindi or
English but who may love their langu-
age and speak better in their own lan-
guage. You can say that many Mem-
bers in this House would like to
speak in their own mother-tongue.
Why should we deprive them of the
benefit of speaking in their own lan.
guage, giving the best of their ideas
in the best of their languages? Why
should we deny them the advantage of
doing that?
" . (Time bell rings)
Tae DEPUTY CHAIRMAN: You
have gaid it many timeg and you have

commented on both your amendments.
L'I'he‘refore, you will wind up. »

Smpt BHUPESH GUPTA:  About
“my amendment No. 34 ...

Tee DEPUTY CHAIRMAN: You
have spoken. Now, you will wind up.

Smrt BHUPESH GUPTA: I am
winding up.
Surr K. SANTHANAM: This

amounts practically to a monopoly of
the House by one Member. I think
something must be done about it.

Sart BHUPESH GUPTA: You can
get up and speak. (Interruptions).
I think the right under article 120 is
and Hindi. But suppose I want 1o
speak in Bengali, I cannot. This is the
there only if 1 do not know English
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position. Then, again, another restric-
tion is that I have to give an advance
translation. Even if you allow me to
speak, when I do not know English or
Hindi, I cannot understand why an
advance copy of the translation should
be given. Therefore, that again gives
a feeling of anger that the regional
language has been put on a different
footing, on a lower footing. I think
that should go. Therefore, from every
account, the regional languages should
be given whatever due right they are
entitled to hear and I think nothing
will be lost by that. We should like
to hear Mr. Santhanam and ] am pre-
pared to sit till 12 o'clock tonight.

Surr R, M. HAJARNAVIS: Madam,
Deputy Chairman, as regards the
amendment moved by Mr. Mani, all
that ] can say at present is we shall
give it the attention it deserves. It
is already under our examination. We
will examine it carefully and  see
whether it can be implemented.

Then, I will come to the main ques-
tion here, whether the use of English,
the right given under the proposed
clause 3 to use English is liable to be
restricted or abridged at the discre-
tion either of the Government or any
other authority, May I start by say-
ing that for the purposes of imple-
mentation I see no difference between
the language which we have used and
the language of amendment No. 29
of Mr. Khobaragade? If I had the
choice, T would certainly have replac-
ed it by my own words. While deal-
ing with this amendment and making
my submission to the House on the
language used in clause 3, where a
particular form is used, I shall deal
with some of the objections raised
and doubts expressed by the hon.
Member, Mr. Basu, and I hope to
convince him that it is not necessary
to change the language of clause 3 in
order to achieve the purpose which
we have set in view, Mr. Khobara-
gade’s amendment is this:

“Notwithstanding the expiration
of the period of fifteen years from

&
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the commencement of the Constitu-
tion. . . .

That rightly reminds us that we are
legislating under article 343(3).

“, . .. the English language shall,
as from the appointed day, continue
to be used as alternate language to
Hindy,”

This is one way of expressing the
thought. The other way is Mr. Basu's
draft in which he says that English
shall be used as an alternative of
Hindi. We could as well have chosen
anather exyressian:
. “As from the appointed day it
shall be lawful to use either English
or Hindi.” '

The present draft of clause 3, in my
submission, Madam  means exactly
the same thing. Unless it means the
same thing, we are aware that we
shall not be carrying out the assurance
given by the Prime Minister., Why
did we not choose these words which
it is said, would have carried conviec-

tion? Why did we choose the other
form? Now, what does clause 3 try
to do? Tt tries to do two things. First

of all, it permits the continuance of
English or authorises the continuance
of English for all purposes of the
Union. It also permits the transac-
tion of business in Parliament in
either Hindi or in English. Now this
legislation is necessary because under
article 343(1) the official language of
the Union is Hindi in the Devanagari
seript. Under clause (2), however,
this does not become operative for
fifteen years. But after fifteen years,
under clause (3), English may be con-
tinued for such purposes as may be
prescribed by  Parliament. Now,
under clause 3 we combine, Madam,
two things: firstly, the authorisation
of the use of English as an official
language of the Union, and secondly,
the transaction of business in Parlia-
ment either in Hindi or in English,
Here we are concerned with two arti-
cles, articles 343(1) and 120. Let us
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go to the phraseology used in article
120:

“Notwithstanding anything in
Part XVII but subject to the provi-
sions of article 348, business in
Parliament shall be transacted in
Hindi or in English.”

(Interruption)

1 will answer all the questions at the
end of my speech,

Surr K. V. RAGHUNATHA REDDY:
1 would like to tell the Minister . ..

Tae DEPUTY CHAIRMAN: Please
Yisven 1o tne Wimisier.

Surr K. V. RAGHUNATHA REDDY:
Madam, I want to point out one thing.
I may only point out to the hon. Mi-
nister that the word used is a disjunc-
tion and not a conjunction. 1 would
request him to keep that in mind.

Suart R. M, HAJARNAVIS: There-
fgre, Madam, we could have adopted
cither of these expressions. But there
15 another provision in the Constitu-
tion, proviso to article 343(2), and in
drafting clause 3 we have drawn upon
the words of proviso to 343(2) ...

Surt SANTOSH KUMAR BASU:
And reversed it.

Surt R. M. HAJARNAVIS:
and reversed it:

“Notwithstanding anything in
clause (1)"—which makes Hindi
the official language—“for a period
of fifteen years from the commence-
ment of this Constitution, the
English language shall continue to
pe used. . ..”

Mark the words “shall continue to be
used” because this is an expression
which we get very often.

“shall continue to be used for all
the official purposes of the Union
for which it was being used imme-
diately before such commencement:

Provided that the President
may,. . ..”
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Let us again mark the word “may”.

“during the said period, by order
authorise the use. . .."”

That is to say, the President has to
open out an area in which this pro-
viso 1s to operate.

“authorise the use of the Hindi
language in addition to the English
lenguage” etc.

Here the words are “in addition”.
There are certain departments in
which authorisation has been made,
that/ is to say, though under article
343(2) English must be used or shall
continue to be used, yet in addition to
English Hindi may be used. That was
the position, How was it interpreted in
actual practice? What we understood
by this provision, when we actually
carried it into operation, was  that
in respect of the official business, for
which this authorisation was made
either Hindi was used or English was
used at the discretion of the user.
“May” is an enabling provision to
the user. “May not” is also entirely
at his discretion; it is mot some out-
side authority who may not

allow
him to do it.

Surr K. SANTHANAM: That applies
to the Government also.

Surt R. M. HAJARNAVIS: It does
not apply to the Government.

SHr1 K. SANTHANAM: The Gov-
ernment may or may not.

Smrt R, M. HAJARNAVIS:

How
does it come?

Surt K, SANTHANAM: Government
also needs for official business transac-
tion to use English. Is it open to the
Government to use either Hindi or
English or is it necessary to use Hindi

and English only as an optional addi-
tion?

Surr R. M. HAJARNAVIS: T under-
stand the difficulty of the hon. Mem-,
ber. Let us see. Official business of|
the Central Government—here the ex-
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pression ‘Central Government’ is not
used in a cumulative sense. When
vou speak of Government it is possi-
ble to speak of it as a juridical per-
son. But when we speak of Central
Government, we mean distributively
each person who discharges the func-
tion of the Government. I will illus-
trate my meaning when we go to the
next clause, business in Parliament.
Now, it is possible to refer to Parlia-
ment cumulatively as one entity, but
when we refer to business in Parlia-
ment, we refer to the right of each
one of the Members of Parliament.
What exactly the clause aims at? We
will have to consider it when we see
the provision actually in operation
under clause (h). Our business is
transacted in Parliament either in
Hindi or in English. Now I am speak-
ing in English. Mr Vajpayee cannot
object saving that I must speak in
Hindi. Some time back I chose to
speak in Hindi rather bad Hindi, but
no one objected to my speaking in
Hindi. Similarly in the transaction of
official business it will be open to each
person who constitutes the Govern-
ment that he mav use Hindi, he may
not use Hindi. That is what it means.
Therefore, the words “in addition”
there in that context mean “in the
alternative”. And why did we choose
the words? Tt is because the Consti-
tution employs the words and Mr . . .

4 pMm. -

- N

Sart  SANTOSH KUMAR BASU:
There is some ambiguity . . .

Sert R M  HAJARNAVIS: Mr.
BRasu will try to see that when we are
legislating under the Constitution, as
far as possible we try to borrow the
words of the Constitution. Otherwise,
it is a Tule of inferpretation often
observed known to every lawyer, that
when you change the language, there
is imputed to vou motive to express
something which is different from
that which was expressed earlier.
Therefore, there is no mental reserva-
tion with us. Now, in another place,
a very astute lawyer. Mr. Sachin
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Chaudary, put the question in a neat
form. He said, ‘Who may not?’ Read
clause 3. You may use either English
or Hindi but ‘who may not?” You
may not. You may use Hindi, you
may not use it; you may use English,
you may not use it. It is you. There-
fore, I do not see that there is any-
thing whereby anyone is prevented
from writing in English. Therefore,
that being the position, that being
our interpretation, I have no doubt
that the interpretation will be accept-
ed because this is the basis on which
we have worked out the proviso in the
last fifteen years. The apprehension,
which occurred to Mr. Basu does not
rest on any secure foundation. Now,
though we say that Hindi becomes the
official language of the Union, no one
is compelled to write in English and
no one is compelled to write in Hindi.
About legislation under article 343(3),
we may note that it says, “Notwith-
standing anything in this article”,
That is to say that it has the effect of
excluding out of the operation of
article 343(1) any legislation madye
under articlé 343(3). |

§

Official Languages

Now, in this connection, again I will
refer to the meaning which Shri Basu
read from the Oxford Dictionary, I
entirely agree when he says that ‘ad-
dition’ means something in excess.
Now, what are the languages to be
used? Article 343(1) says ‘Hindi’. We
add to that word ‘English’. We do
not add ‘to each communication’. We
add to the languages which are avail-
able for us. The addition is not to
each of the orders which go from the
Government, each expression of the
Governmental opinion, resolve, com-
munication. No. The addition is to
the means of communication, namely,
first of all, the Constitution having
said ‘Hindi’, we add to that ‘English’
and then the appropriate word is
‘may’—not ‘shall’—because the mo-
ment we say ‘shall’, Mr. Basu will
say that ‘shall’ wik mean the compul-
sory use of both the languages to-
gether, which is certainly not the in-
tention. That is not the intention at
all. I see no difference between Mr.
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Khobaragade’s draft and the draft
which we have made. We could have
certainly changed the draft. But the
'reason why we are not changing it is
that we are drafting under article
343(2) which permitted an interim
arrangement, It ig similar to the
arrangement that we are now making,
except that Hindi and English are re-
versing thejr positions. The two
things had to be combined together
—authorisation to use English for
official purposes and in Parliament.
Any good draftsman would combijne
two similar things together. The
first thing that he will see is the eco.
nomy of words. The second is that all
the law should be found in one place
as far as possible. One thing is com-
mon—the use of Hindi and English in ~
the alternative. And there are two
provisions together which are, of
course, separated in the Constitution
because one is dealt with under arti-
cle 120 and the other is dealt with in
article 343. Let us understand what the
draftsman wag trying to do. He says
that Parliament is now legislating for
the alternative use of Hindi and Eng-
lish., There are two provisions regard-
ing it. He has tried to combine them
at one place. He could have drawn,
he could have utilised, the language
of article 120. Instead of that, he
chose the language of proviso to article
343 (2). But, in any case, a good
draftsman will always, as far as pos-
sible, use the language which is
known, though it may not appear to
be clear, the language which is known,
to which he is familiar, which
has actually been interpreted in prac-
tice. Now, therefore, any apprehen-
sion on this score that we have not
properly expressed the wish, I hope
I have completely dispelled,

Surr SANTOSH KUMAR BASU:
Just one word. In regard to the very
lucid interpretation of the provisions
of the Constitution by the hon. Minis-
ter, may 1 ask this question? He was
referring to the usage and the practice
which have grown up as g result of
those words which have been used in
the Constitution, But will the courts
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[Shri Santosh Kumay Basu.}

refer to the practice and the usage in
the Secretariat based upon those
words in the Constitution or will they
rely completely and exclusively upon
the wording of the section in this Act?
In my understanding, 9n addition to’
means that Hindi must compulsorily
be there in every case and thai Eng-
lish may be added whenever the user
chooses to use it. That is my only
difficulty. . A o

Sert R. M. HAJARNAVIS: I think
the wording ‘in addition® merely
refers not to, as I said, communication
but to the languages which are avail-
able for us. But I do not say that the
practice is something which the court
must rercrd as decisivein interpreting.
Of course, they would certainly con-
sider what actually this expression is.
It is not conclusive, it is not decisive.
The courts are free to disregard the
practice if it goes contrary to the plain
meaning of this section, But in all
this runs the assumption—and 1 think
the natural assumption—that whoso-
ever wants to communicate, at any time
will use one language and does not
require two languages.

SHrR1 K, SANTHANAM: 1 want to
ask another question. Is it the hon.
Minister’s contention that the Govern-
ment of India will not be in a position
or will not have the power to restrict
the use of English for any purpose
of the Union? Is it his interpretation?

Let it go on record.

Surr R, M, HAJARNAVIS: Yes

Surt K. SANTHANAM: Will not
have the power?

"

Surt R. M. HATARNAVIS: Yes.

SHrRt K. SANTHANAM:
what?

‘Yes’ means

Surr R, M. HAJARNAVIS: 1t will
not have.

[ RAJYA SABHA 1}

Bill, 1963 2396

Serr A. D. MANI; 1 should like to
ask a point of clarification regarding
Mr. Khobaragade’s amendment. Am 1
to understand that the purport of the
Official Languages Bill, as it stands
now, is virtually to give the status ol
an alternative language to English? It
is because you said that the drafting
might have been gifferent, might have
been better. Am I to understand that
it is the intention of the Government
to give the same status to English as
it would have, say, of an alternative
language?

The second point that I would like
to raise 1s that, I do not want to raise
it at the end of the speech. The hon.
Home Minister, when he spoke this
morning, referred to the foreign ex-
change difficulties in regard to the
acceptance of the suggestion that ar-
rangements should be made for the
simultaneous translation of speeches
from Hindi to English and English to
Hindi. Now, the Minister of State has
mentioned that Government would
consider the matter. Am I to under-
stand that there has been a shift in the
attitude of the Home Minister on this
question? I would very much like the
Home Minister to explain his point of
view because, if he is prepared to con-
sider this gquestion, he will give g lot
of salisfaction to this section of the
House which wants that arrangements

should be made for gimultaneous
translations,

Smmr K. V. RAGHUNATHA
REDDY: Before the hon. Minister

answers, I will . , .

Tre DEPUTY CHAIRMAN: Let
this be answered before that,

Surt LAL BAHADUR: I shall be
grateful if the hon. Member will re-
peat the latter part of hig question, 1
am sorry I could not catch it.

Surt A, D, MANI: In the morning,
the Home Minister said that foreign
exchange difficulties were there, and
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he wanted Mr, Annadurai to put the
question to the Finance Minister, to
approach the Finance Minister for
foreign exchange. He made it appear
that the creation . . .

Surt AKBAR ALI KHAN: For an
incidental reason .

SHRI A. D, MANI: Whatever it is;
I am just quoting what he said. It
gave me the impression that while
the Home Minister may be in sympathy
with the suggestion, he wanted it to
be left 10 5 voluntary agency, namely,
the Members of the Opposition, to ap-
proach the Finance Minister to get the
foreign exchange for this purpose.
The Minister of State, however said
that Government would consider the
matter. I may be persuaded, Madam,
to withdraw the amendment if the
Home Minister were to say that his
own attitude is that this question
should be sympathetically examined
and, if it is possible, such arrangement
should be made for simultaneous tran-
slation of speeches from Hindi to
English, and from English to Hind.. I
would like the Home Minister him-
self to clarify, !

Smrr AKBAR ALI KHAN: Only for
two languages,

Sarr A. D, MANI: Yes, two lan-
guages.

Surr LAL, BAHADUR: What my
colleague had said was perfectly cor-
rect. He said that the matter would
receive consideration—he said some-
thing on those lines. The House is
aware that this proposal has not been
made for the first time. The hon.
Member might also be aware that it
was strongly supported and recom-
mended by the previous Speaker of
the Lok Sabha. He had taken up that
matter with the Government. So it is
not, as I said, a new question. In fact
almost everybody is in sympathy with
this proposal. The only point is how
to execute it in practice. Now, I had
said it—I am sorry; I should perhaps
not have expressed it that way here in

I
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this House—in a somewhat light-
hearted manner. It was really not
light-hearted. I thought he would
appreciate the humour of it.

Surr A. D. MANI: But we would
want you to appreciate our conveni-
ence also.

Surr LAL BAHADUR: I think it is
a matter which will receive, naturally,
the consideration of Government, and
in any case, I would not advise the
hon. Member to press this amendment.

Surt R, M. HAJARNAVIS: As re-
gards the amendment of the hon.
Member, Mr, Vajpayee, it is against
our policy to fix any time limit for the
duration of clause 3.

Smri K. V, RAGHUNATHA
REDDY: Madam Deputy Chairman,
the Hon. Minister was pleased to take
more or less the language of article
343(2) and article 120, Now, if you
refer to article 120, the language used
is “in Hindi or in English”. “Or” is a
disjunction, and when we use g dis-
junction, it will mean either this or
that but whether the words “in addi-
tion to” would amount to a disjunction
in English grammar is the first
question,

.

Now, the second question is that in
article 343(2) the language is—

“Notwithstanding anything in
clause (1), for a period of fifteen
years from the commencement of
this Constitution  the English langu-
age shall continue to be used for all
the official purposes of the Union for
which it was being used immediate-
ly before such commencement.”

and the question is whether the langu-
age used in clause (2) of article 343
can be equated to the first part of
clause 3 of this Bill, where we use the
words “in addition to”, and also
whether ‘may’ can mean ‘shall’. These
are the two questions which the hon.
Minister will have to keep in mind
when answering this question.
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Surr R. M, HAJARNAVIS: Madam,
1 have already expressed my point of
view, and I do not think that it gains
in strength by mere repetitions I
said “in addition” is an addition to the
number ¢of languages to be wused.
“May” is a disjunction . ..

Surt B, D. KHOBARAGADE: One
question I have to ask.

Tue DEPUTY CHAIRMAN: You
have spoken on your amendment al-
ready.

Serr B, D, KHOBARAGADE: Only
one question I would like to ask, I
am sorry I cannot agree with the
views expressed by the hon. Minister.
(Interruptions.) He has said that the
language used in that clause and in
my amendment mean the same thing,
Now, in the clause, the word used is
“may” and in my amendment it is
“shall” The other day the Home Mi-~
nister said that ‘shall’ cannot be used,
because it might give rise to some
anomalies and some difficulties in ad-
ministration. So I just wanted to
know from the hon. Minister if, ac-
cording to him, the meaning of the
clause in the Bill and the language
used in my amendment is the same,
what objections are there, what rea-
song are there, not {0 accept the
amendment and thus {o allay the fears
in the minds of the non-Hindi speak-
ing people?

Tee DEPUTY CHAIRMAN: I think
he has answered these objections,

Sermr B. D. KHOBARAGADE: He
has not mentioned the reasons,

Tae DEPUTY CHAIRMAN: Now I
put the amendments to vote. What
about your amendment, Mr, Manj?

Sarr A. D, MANI: 1 beg leave to
withdraw my amendment No, 5.

{ RAJYA SABHA ]
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*Amendment No. 5 was, by leave,
withdrawn,

Tue DEPUTY CHAIRMAN: The
question is:

6. “That at page 2, line 3, for the
word ‘may’ the word ‘shall’ be subs-
tituted.”

-

The motion was negatived,

. Tee DEPUTY CHAIRMAN: The
question is:

7. “That at page 2, line 3, after the
wurds ‘o be wed dne words w@nd
figure ‘till the year 1970’ be inser-
ted.”

The motion was negatived,

Tee DEPUTY CHAIRMAN: The

question is:

9. “That at page 2, after line 7,
the following be inserted, namely: —

‘along with all the other langu-
ages specified in the Eighth Sche-
dule to the Constitution of India.”"

The motion was negatived,

Tae DEPUTY CHAIRMAN: The
question is:

28. “That at page 2, for clause 3,
the following be substituted, name-

ly:—

‘3. (1) Notwithstanding the ex-~
piration of the period of fifteen
years from the commencement of
the Constitution, the English
language shall, as from the ap-
pointed day, continue to be
used,—
(a) for all the official pur~
poses of the Union for which it
was being wused fimmediately
before that day; and

(b) for the transaction of
business in Parliament,

*for text of amendment, see col

2346 supra.
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(2) Notwithstanding anything
contained in sub-section (1),
Hindi may be used in addition to
English for all or any of the pur-

poses stated in clauses (a) and
. (b) of that sub-section,
(3) Notwithstanding anything

contained in the foregoing pro-
visions of this section, Hindi only
may be used to the exclusion of
English for any of the purposes
stated in clauses (a) and (b) of
sub-section (1) in any or all of
the States where the mather-
tongue of the people is Hindi.

Explenation—For the purposes
of sub-section (1) the word “shall”
used in that sub-section is to be con-
strued as mandatory.’

The motion was negatived,

Tee DEPUTY CHAIRMAN: The
question is:

29, “That at page 2, for clause 3,
the following be  substituted,
namely:— .

‘3. Notwithstanding the expiration
of the period of fifteen years from
the commencement of the Constitu-
tion, the English language shall as
from the appointed day, continue to
be used as alternate language to
Hindi—

(a) for all the official purposes
of the Union for which it was
being used immediately before
that day; and

(b) for the transaction of
business in  Parliament  until
otherwise decided by the Parlia-
ment.’ ” . -

The motion was negatived,

Tee DEPUTY CHAIRMAN: What
about your amendment, Mr Basu?

Surt SANTOSH KUMAR BASU: So
long as the matter goes on record I
am satisfied. 1 beg leave to withdraw
my amendment,
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Surr BHUPESH GUPTA: No,

THe DEPUTY CHAIRMAN: The

gquestion is:

31, “That at page 2, line 3, after
the words ‘in addition’ the words
‘or as an alternative’, be inserted.”

The motion was negatived,

Tue DEPUTY CHAIRMAN: The

question is:

32. “That at page 2, lines 3-4, for
the words ‘may, as from the appoint-
ed day, continue to be used, in ad-
dition to Hindi’ the words ‘shall, as
from the appointed day, continue
to be used as an associate language
with Hindi’ be substituted.”

The motion was negatived,

Tue DEPUTY CHAIRMAN: The

question is:

33. “That at page 2, after line 7,
the following proviso be inserted,
namely: —

‘Provided that any speech or
statement in whatever form and
in whatever language made in
either House of Parliament shall
be simultaneously translated in
all the other languages except
Sanskrit specified in the Eighth
Schedule to the Constitution.’”

The motion was negatived,

Tae DEPUTY CHAIRMAN: The

question is: ' -

34. “That at page 2, after line 7,
the following provisos be inserted,
namely: —

‘Provided that a member who
is not in a position to speak in
either English or Hindi shall have
the right to speak in any language
specified in the Eighth Schedule to
the Constitution except Sanskrit:
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Provided further that such a
speech shall be simultaneously
translated in all the other lan-
guages except Sanskrit specified
in the Eighth Schedule to the
Constitution.” »

The motion was negatived,

Tue DEPUTY CHAIRMAN: The
question is:

“That clause 3 stand part of the
Bil”

The motion was adopted.

Clause 3 was added to the Bill

Clause 4—Committee on Official
Language
Sprr P. A, SOLOMON (Kerala):

I move:

2. “That at page 2, line 8, for the
words ‘ten years' the words ‘twenty~
five years’ be substituted.”

Pror. R. D. SINHA DINKAR: 1
move:

3. “That at page 2, after line 27,
the following proviso be inserted,
namely: —

Provided that in order to achi-
eve the purpose, set above, the
Ceniral Government will imme-
diately evolve some appropriate
machinery which will advise the
Central Government on the pro-
gressive use of Hindi in the
various branches of the Central
Government and present periodic
reports to the Houses of Parlia-
ment on the progress of Hindi so
that by year 1975 Hindi be-
comes as effective a medium of
legislation and administration as
English is at present.’”

Sert A. B. VAJPAYEE: 1 move:

[ RAJYA SABHA ]
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10. “That at page 2, for clause 4,
the following be substituted,
namely:—

‘4 (1) The President, before
the end of the year 1967, shall, by
order, constitute a Commission
which shall consist of a Chairman
and such other members represen-
ting the different languages speci-
fied in the Eighth Schedule to the
Constitution of India, as the Presi-
dent may appoint and the order
shall define the procedure to be
followed by the Commission.

(2) The Commission shall make
recommendations to the President
with a view to ensuring the com-
plete changeover from English to
Hind: for official purposes by the
expiration of the year 1970."

Surr K. V, RAGHUNATHA REDDY:
I move:

11. “That at page 2, line 8, for the
words ‘ten years’ the words ‘twen-
ty-five years’ be substituted.”

Surt ANAND CHAND: I move:
12, “That at page 2, for lines 8 to

18, the following be substituted,
namely: —
‘(1) At the expiration of ten

years from the date on which
section 3 comes into force, the
President shall constitule a com-
mittee on Official Language con-
sisting of thirty members ot whom
twenty members shall be mem-
bers of the House of the People
and ten shall be members of the
Council of States to ba elected
respectively by the members of
the House of the Peopie and the
Council of States in accordance
with the system of proportional
representation by means of the
single transferable vote.”

Surr K. V. RAGHUNATHA REDDY:
I move;

13. “That at page 2, line 14, after
the words ‘House of the People’ the
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words ‘of whom not less than ten

members shall be from non-Hindi
speaking areas’ be inserted.”

14, “That at page 2, line 15, after
the words ‘Council of States’ the
words ‘of whom not less tran five
members shal] be from noa-Hindi
speaking areas’ be inserted.”

Surt A. D, MANI: I move:

16. “That at 'page 2, lineg 22-23,
the words ‘and the President shall
cause the report to be laia before
each House of Parliament, and <ent
to all the State Governments’ be
deleted.”

Sur1 K., V, RAGHUNATHA REDDY:
I move:

17. “That at page 2, lne 23, for
the words ‘sent to all the State Gov-
ernment>’" the words ‘all the State
Legislatures’ be substituted.”

.

Surt ANAND CHAND: I move:

18. “That at page 2, line 23, for
the words ‘State Governments' the
words State Legislatures for ascer-
taining their views on the recom-
mendations of hte Committee’ be
substituted.”

SErr NIREN GHOSH: I move:

19. “That at page 2, line 23, for
the words ‘State Governments’ the
words ‘State Licgislatures’ be subs-
tituted.”

t
Surt K, V., RAGHUNATHA REDDY:

Madam, I move: |

20, “That at page 2, for lines 24
to 27, the following be substituted,
- namely:—

‘(4) It the recommendations of
the Committee are ratified by not
less than two-thirds of the Legis-
latures of the non-Hindi speak-
ing States, the President may is-
sue directions in accordance with
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the whole or any part of that re-
port.' »

[The above amendment also stood in
the name of Shri J. Venkatappa.l

Surt A, D, MANI: Madamn I move’

21, “That at page 2, for lines 24
to 27, the following be substituted
namely: —

‘(4). On receipt of such report,
the President shall cause the re-~
port to be laid before each House
of Parliament and shail also refer
the report to the Legislatures of
all the States for expressing their
views thereon within such persod
as may be specified in the rerer-

(5) The President may, after
consideration of the report refer-
red to in sub-section (3) and the
views, if any expressed by the
Houses of Parliament and the
State Legislatures thereon, issue
directions in accordance with the
whole or any part of that report.”

Surr K. V, RAGHUNATHA REDDY:
Madam, I move:

22. “That at page 2, after line 23,
the following be inserted, namely: —

‘(3A) In making their recom-
mendation under subp-section (3),
the committee shall have due re-
gard to the industrial, cultural and
scientific advancement of India,
in general and to the non-Hindi
speaking areas in particular, and
also to the interest of persons be-
longing to the non-Hindi speaking
areas in regard to the Public
Services.””

[The above amendment ulso stood wn
the name of Shei J, Venkatappa.}

Surr NIREN GHOSH: Madam, I
move:

23. “That at page 2, lines 25-2§,
for the words ‘State Governments’

Ak
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[Shri Niren Ghosh.] -

the words ‘State Legislatures’ be
substituted.”

Surr ANAND CHAND: Madam, I
move:

24. “That at page 2, lines 25-26,
for the words ‘State Governments’
the words ‘State Legislatures’ be
substituted.”

Tre DEPUTY CHAIRMAN: Amend-
ment No. 35 is negative, as 1t demands
deletion of a clause,

Surt M. S. GURUPADA SWAMY:
Madam, I move:

36. “That at page 2, line 8, for the
words ‘ten years’ the words ‘twenty
years’ be substituted.”

Surt BHUPESH GUPTA: Madam, 1
move:

37. “That at page 2, at the end of
line 23, after the words ‘State Gov-
ernments’ the wordg ‘for ascertaining
the opinions of the State Legisla-
tures’ be inserted.”

38. “That at page 2, lines 25-26, for
the words ‘State Governments' the
words ‘State Legislaturcs’ be gubsti-
tuted.” .

39. “That at page 2, line 26, after
the word ‘thereon’ the words ‘and
after ascertaining the opinions of
both Houses of Parliament’ be insert-
ed.”

40. “That at page 2, lines 26-27,
for the words ‘the whole or any part
of that report’ the words ‘the opi-
nions of both Houses of Parliament’
be substituted.”

41. “That at page 2, after line 27,
the following proviso be inserted,
namely:—

- - 13
‘Provided that no directions, con-
trary to the opinions so expressed
by three-fourth or more of the

State Legislatures, shall be

issued.””

[ RAJYA SABHA ]
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4 T

SurimaTr MAYA DEVI CHETTRY:
Madam, I move:

47. “That at page 2, after line 18,
the following proviso be inserted,
namely:—

‘Provided that of the members
to be elected to the Committee, at
least two shall be members repre-
senting minority languages, not
being any of the regional
languages or Hindi or English.’”

The questions were proposed.

Tae DEPUTY CHAIRMAN: Look-
ing at the large number of amend-
ments you will please be very, very
brief, and give only the points that
you want to press. Mr. Solomon.

SHRT P. A. SOLOMON: Madam De-
puty Chairman, the sponsors of this
Bill contemplate that ten years, after
the commencement of section 3, would
be sufficient for replacing English by
Hindi. I moved my amendment be-
cause I do not feel that this period of
ten years would be sufficient enough
after which it could be examined by
a committee whether English could be
replaced by Hindi all over the country.

Madam, our Constitution-makers
thought that English could be re-
placed by Hindi after fifteen years.
But experience has taught us that
their idea was not correct; their esti-
mation completely failed. And now
the government feels that after an-
other ten years after this fifteen-year
period, this gigantic task could be ful-
filled by them, But what is actually
going on? Even now our regional
languages have not been accepted by
all the States and the Union Govern-
ment. They are not improving ithem
sufficiently so as to enable Hindi to
attain the status of the official langu-
age of the Union. Under the circums-
tances, I think we have to do many
things to bring up the State languages
to the position of official language of
their States. Only after such a thing
is achieved, can Hindi be accepteq as
the official language of the Union. For
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this purpose, I submit Madam, that
first of all the 14 State languages must
be used. That is to say, -constitu-
tionally and otherwise arrangements
must be made to accept them as State
languages for the purpose of medium
of instruction as well as for use in
Parliament,

Tue DEPUTY CHAIRMAN: Please
be brief.

Surt P. A. SOLOMON: Unless we
have taken such a step, we cannot
come to the conclusion that Hindi
could be accepted as the official langu-
age of the Union. So, before decing
that, I think it would be premature to
think of organising a committee to en-
able it to examine this question. That
is why through my amendment I have
asked for a period of 25 years for the
consideration of this question by the
Committee.

Tue DEPUTY CHAIRMAN: Please
be brief. There are 18 Members who
are to speak on the various amend-
ments. Therefore, you should just
press the point necessary and be done
with it. Prof. Dinkar.

o TR fag faaw : Iqaamafy
HEIEAT, AR FATHT 7 ITT qgT AT
g\ & s § o fagaw & aw
FY wfsTrE 5 et g—ag W aE fw
teuy # &Y afafy sl za% amwq
g FM F F@earar @ F e
TR B A F JAD TE FT &
arfgd | fore S ¥ w9 79 96 T Y
I TE § AM A = .

AT Feor & fr dag aaedt A vF
FHEy AAV 0 a9 9% wemaA
@l T A Sff W | 99 FEE T FW
g1 =1fgd fF 9 anr-aws @ g
F g9 ? 5 aree & d9 ° gt Ay
wfa HasT F AO-GF HF FE oS0
IhA g | A IT gIAE F AU 9X

|
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FFIR I fFyr @ Aie dwd
73 #fww @ fF 3 918 a7 g
R & Frarar &1 fAem &3 A%
Tg a1 &d {5 agaKd &1 e gt
W8 AT AL |

Teyfa #r #IW, (e%e AT
faafta ¥ ag @ e FEr wE o
fe qeey & feedr Ao Wy Rt A%
DA AT WTGT F ®T F TR =W
TR aF AW GATA § IGATT faga® #y
UTRT 3 #7 AT 9T o § ) AfeT WY
T ATR ¥ FH AL fFar ay
feafe g Wit f& it is not

English which will be used in addition
to Hindi but it will be Hindi which
will be used in addition to English.

wifw ardy g #AAT F Feo F g,
feelt it 81 wam & 9 a4 & |

AT Gag T WAT A ¥ gH Tg
graree fenr fr gw fadas & gfd
gmfed A fafs 3w g 38
T WL AT W A T g9 A fogfa
g feard 34 & 5 d@fgum § fady
Tgd &1 319 ShIg a7 4@y | g9 fagus &
wfr fgt 1 g% UF F=% 9 ¥ 20w
g 2 ) WX gAIAT FT 9T TF 909 B
fraeY FaT 8 & 38 F=a1 97T F9)
Tz ST AT FvaT A & e
I I F TAT GEq HV H
=1fed 1R 9 gufay fF gas a s
A AqAMET T g AT FAR! (R 7TE )
#F A1 Sar & A § G F faa
fad AT F AT FET G

T AT FTA T A AT TS FT
F AT AR W FT % AL geod AT
faad foa & 371 gow g\ AfF ©F
a1 IRIA OHT FEY forra § vy awrd
Z9T AT § | W Ag a9 § qAN
HaST ¥ ATl § FEAT, FACF qG TWTq
AIMEL ET FT g |
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[Prof. R. D. Sinha Dinkar.]

I felt that the Home Minister des-
cribed me almost as an gpposite num-
ber of Mr. Annadurai. If it is a ques-
tion of the unity of the country, I have
no objection to occupy that position,
for Mr. Annadurai threatens the unity
of the country, and I am prepared to
suffer any amount of indignity and
defeat if that helps the cause of the
unity of the country. There has been
a misrepresentation of the views pre-
vailing in the Hindi-speaking areas so
far as English is concerned. We in
the Hindi-speaking States realise the
importance of English as well as our
countrymen do in the other parts of
the country. 1 believe very strongly
that English shall continue in India till
a very long time as a language of com-
prehension and I fee] that English
should be taught and learnt the way
Maulana Azad had learnt it. Maulana
Azad dig not write in English, did not
speak in English but he understood
English quite well and I tell you that
everywhere in the world, English is
learnt that way.

I have visited several countries of
the world and come across the people
who know English, There are very
few people who can talk in English.
But there are a large number of
people who can take knowledge from
English. But it will be very difficult
to persuade the Hindi-speaking people
to accept the proposition that English
shal] be perpetuated by law. That is
the great difficulty. The Hindi-speak-
ing people will not agree to perpetuate
English. Whether we are perpetuat-
ing English by this Bill or not is a
matter of opinion. Ir the other House
the! Home Minister was pleased to say
that we are granting a further lease
of life to English only indefinitely and
not eternally. That is a good consola-
tion. But the way, in which the Gov-
ernment have been working on this
scheme, belies the hope and I am
afraid “tomorrow and tomorrow and
tomorrow” will surely creep into eter-
nity. My amendment tries to elimi-
nate that chance.

T have to make one more point.
From the speeches delivered here, an

[ RAJYA SABHA ]

Bill, 1963

impression was created to the effect
that those who stand for Hindi, those
who are protagonists of Hindi, do not
stand for the unity of the country. I
assure the House that the anxiety for
the unity of the country is nowhere
greater than in the Hindi-speaking
States. I give you two quotations.
When I was working in the Official
Language Commission, one day there
was a little heat aroused in the dis-
cussions and the late lamented Pandit
Balkrishna Sharma ‘Naveen’, who was
a Member of this House, cried out: ‘I
shall bury Hindi five fathoms deep it
it tries to come in the way of the unity
of the country. Naveenji was only
echoing the sentiments of Shri Puru-
shottam Das Tandon himself, Yougo
and read the proceedings of the Cons-
tituent Assembly. When Tandonii was
once faced by interruptors, he said:
“T do not want that Hindi should be
imposed on unwilling people and if
the Members here feel that the people
whom they claim to represent will
not accept what the hon. Members
accept here, they must listen to the
small voice of their conscience and
not vofe for the measure.”

2412

That is going a little too far, DBut
surely the Hindi speaking people do
not want to break the unity of the
country. For, Hindi does not gain
anything thereby. If the country is
broken, Hindi remains confined to the
area where it is. It has a chance to
spread all over the country only if
the country remains one. That hope
should always remain :before the
country and we should have a firm
faith in the decisions we take and we
must energetically work them out.

&Y Qo @Yo FSGAY : A T wR e
fet T7 A arenT WA { f7a ot i
AU 3 FT AW FGAGT € &Y AT g,
ey § g7 gaivew ox ofys aw 76
T 1 R g& =TT ¥ < v fatea
&, ot feqsT St ¥ 99t w1 @ Gy
g fer fraey woifs #<ar & s@=r
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yfa ay Srarer g9 ¥ WA var
wr T =rfed HIR F1E odY Faen €
s e faae &9 99 9 guR
amy ag feafy fvg & qar 7 & s
dfaam anr 1 & 9 o qg qa
& Wt fae guwa wraT  gwar fr
q%g a9 & #afg 3 @ 0% g v a9
o4 7% a1 fF Jag a9 A §F A
F TG TE g AR T I75g ¥ THOT
&Y STAT a9 QT I g9y F " I
gfoome & fr g% ag faags @@m agr
g 71 3@ faem wr greEfy &,
FIT TF a5 I§ WA QT BT AR
peuY T IR wIT ¥ awA fET uw
fagas @@ foq® a4 wafa qr
AT

Surr K. SANTHANAM: There will

b2 no necessity. Now there is no time-
limit. . ]

Y Qo &lo FTRIAY : TTFT HITAT
7g 2 W oo <@ e § SgvEr SO

TET § )

Surr P. L. KUREEL: Urf L‘alib
(Uttar Pradesh): A beginning has got
to be made. If there is no beginning
today, there will never be a beginning
tomorrow and English will continue
for all times to come,

&t Qo dto aTwyAr: ¥ w@ ¥R
g faime #f s F3 @, 9|
gt urr 3 # Jer A § 98 w8 W
g i a7 a5 ar st g Fv @fwig
a3m, sar f& wgong fease o 7
FgT, Iq AT F AT Sqr affegfy
oA, 0 qiiaded F3dr Y 9w
¥ 98 wiwiw 91 38 fawrfar w00 fr gq
g § qraT Fg A5 52 967, Al
o Hadt TN wfgd ! A odr
FEqT & & AERAFAT § 5 (S
&=y At qafa a1 fone d9g & ammy
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! @, gt -, gadas e
F| WINT TG B @A FA
AT FY, FIE AFyg N, K g
L) AT A ¥ gIT TIT AT H
g9 g1 #1 afafa § = ¥ 5o
gagala wwe T w¢ § 1 § wwa g,
fe 3% fease S &1 19T @FR
T ¥4 Tifgq, § oqAr FET amy
¥ g S guteq affeafa qan
g % &, 9aw gw ferr ¥ wwdw Fv
FE, @94 ¥ A A@w | FHA o
at ga & wfew fest &1 Far g ?
AT TEAT B g F /T X FIT &Y
WTST % FE0 FHHT WAT TF I
7gY foretr & | W A A @ 98 fqq e
S AR AQIEL [EA FT X qH H
qEST a7 T7 awe feedy # dan fam o,
73 uF ofagias faa a1 | 9= 5 #v
fea wr qlagrfas feq wmr s s
I ¢ A qGTgR TEAT F gray Eh
F fratas safy vt & QU F@r & 1
ag wafy fog I & 9 &1, Taw H
fFg ag ¥ SITEF T@T ST TE, TEE
ferty sorareuy AT ATARAF § | fawE S
&1 g gat fom ¥ " %a v g
wa forana &, 9% e e s )

Surr K. V. RAGHUNATHA
REDDY: Madam, my amendment
No. 11 suggests that the 10 year
period fixed by clause 4 must be
raised to a period of 25 years for very
vaild reasons. The ten year period
fixed by Clause 4 is too small a period
to evaluate the results of the wvari-
ous processes that are tp be created
through which the Hindi language is
likely to grow in the various depart-
ments of life including the Adminis-
tration and the High Courts. Then
hon. Home Minister was pleased to
say yesterday that the Indian Penal
Code had been translated into Hindi.
It is a very welcome sign and I only
wish that the Courts would follow
the statute as translated in Hindi and
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[Shri K.V, Raghunatha Reddy.]

would start interpreting. After a
period of hundred years after Macau-
lay had introduced the Indian Penal
Code, I might tell the House that still
we are struggling to unravel the
difference  between  sections 299
and 300 of the IPC. I hope the hon.
Mr. Santhanam  would be able to
support my statement. In that con-
text, Madam, Hindi will have to be
used in various departments of
life and we have yet to start teaching
this in the various Universities. There
will be any number of diffic'ilties to
be encountered and they will have to
e met and solved. For The last htteen
years we have not solved any diffi-
culty and now within ten years we
propose to solve all these difficullies
and think of introducing Hindi for all
these purposes. It is expecting ico
much. So, to be realistic, let us at
least for this period of the interreg-
num, for a period of twenty five years,
continue this arrangement so that the
language may develop and serve a use-
ful purpose. Then only will be the
proper time for evaluating the results.
I am not interested in the language
to be used for purpose of communi-
cation. I am definitely interested in
the language to be used for purposes
of teaching, ag the medium of expres-
sion in the Universities for science and
technical subject. It is one thing to
converse or to understand a cinema or
sing a song in Hindi but it is another
thing to express ideas on the various
technical subjects like medicine, engi-
neering and so on, including interpre-
tation of the statutes. We have gone
through any number of difficulties in
trying to unravel clause 3 which has
now become part of the statute. T
think the interpretation given by the
hon. Minister is not right and in such
a case, what are we going to do? Is a
ten-year period going to be such a
prosperous period that in that we will
be able to translate and do everything
and then evaluate the results? Cer-
tainly not and, therefore, it is desir-
able that the whole thing should be
postponed for a period of twentyfive
years, otherwise we will be creating
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the hope in the Hindi-speaking people
that Hindi is likely to become the
nationa] language very soon in prac-
tice ang it would also izeep the non-
Hind: speaking people in a slata of
suspended animation, mnot knowing
what would happen after the ten-year
period. I want this to be remembered
by the hon. Minister.

Surr ANAND CHAND: Madam, it
is my misfortune that I could not take
part in the general discussion through
my own cussedness in not being pre-
sent at the opportune time. If I had
been present, I would have made my
position very clear ‘pelore ¥nis ‘hon.
House but the point is ihat, in my opi-
nion, once article 343 has been
enshrined in the Constitution and the
Constituent Assembly has come to the
conclusion—an Assembly in  which
people from East, West, South and
North were represented, stalwarts, if
I may be permitted to use the term—
that Hindi in the Devanagari script
shall be the official language of the
Indian Union, I think, Madam, this
Bill should not have come before this
House and Hindi should have reached
the place whereby by 1965 it could
becomie the official language. It has
not come and, as my friend, Mr.
Bhupesh Gupta, put it, the fault lies
with the Government. It has not taken
into account the wishes of the peonle
of the Constituent Assembly and I
might be permitted to say that I was
one of them and. ther=fore, row we
have got into difficulties. I do not
 know why Mr. Bhupesh Gupta was
pleading the cause of Hindi the other
dav when he was speaking on the Bill
on the general discussion, and today he
was saving that English shall conti-

nue side by side with Hindi. I do
not see why there shonld be
that “shall” in his amendment.

Madam I would like to say, with your
permission, this: Why should there be
so much of over-emphasis on this?
There seems to be quite a lot of mis-
understanding of the so-called Hindi-
speaking people. Madam, I come
from a part which is neither Hindi-
speaking nor English-speaking but is a
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pahadi-speaking. But the point is,
what is the mother-tongue of these
people? What is the mother-tongue of
my friend, Mr, Bhupesh Gupta? What
is the mother from which Bengali has
come? Is it not Sanskrit? What is
the mother out of which Oriya has
come? Is that not Sanskrit? What
is the mother out of which Gujarati
and Marathi have come? Is that not
Sanskrit?  (Interruption.) Grand-
mother, let us say.

Surr P. A. SOLOMON: What about
Tami] and Malayalam?

Surt ANAND CHAND: I am com-
ing to that. Therefore, when we say
that Hindi is spoken by 40 per cent.
of the people, we only take the figures
of people who speak in Hindi in Bihar,
Madhya Pradesh, Uttar Pradesh, Pun-
jab gnd in certain parts of Delhi and
Rajasthan. Why don’t you add the
people of Gujarat? Why don’t you add
the people of Maharashtra? Why den’t
we add the people of Orissa and
Assam? If we do that, we come 1o a
percentage of something like seventiy
of the people of this country.

Surt K SANTHANAM: You can
add the South also because Sanskrit is
the aunt of our language.

Surt ANAND CHAND: I do not
know it what Mr. Santhanam says is
correct or not, When the framers of
the Constitution put down this article,
they did not so light.heartedly. It was
discussed in all its aspects and what
we here are trying to do iz to alter
something which was basically done at
that time. I think that is the approach
of my friend from the Sonth who came
here. He dig not say “extend the life
of English” but h-» said ‘“rev se the
Constitution in so far as article 343 is
concerned”. That, I think, is an
entirely wrong approach, an approach
which under the Bill we are not com-
petent to make unless we undo all that
has been done by the Constitution.

J&,am not a lawyer and I do not knuw
whether it has been properly worded
or not. All I want to clarify inl; this

179 R.S.D.—6.
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little amendment that I have given
notice of is to specifically say what
should be done, instead of leaving the
whole thing vague. Under this clause,
after the expiration of ten years, the
President may appoint. Now, after
the expiration, it may be even after
twelve years or thirteen years or four-
teen years or even twenty years. Let
the hon, Minister enlighten us; he
knows more law and I am just not
even a student of law, If a committee
is to be appointed after the expira-
tion of ten years, then let it be as soon
as those ten years are over. Let it be
specifically said and let us say, as soon
as those ten years are over—at the
cxpiration of that—a committee shall
be appointed. It cannot again be
“may”. This “may” here has come
because, as the hon. Minister in the
Ministry of Home Affairs explained,
the two words “may” and ‘‘shall” do
not work well. They give different
meanings. I entirely agree with this
interpretation and so I have put it, ‘At
the end of ten years the President
shall appoint a committee’. Let him
do that as soon as ten years are over.
As I said in the beginning, my mother-
tongue is not Hindi. I did not read
Hindi. I read Persian, Urdu and
Fnglish and learnt Hindi as a subsi-
diary language but we know that it
has to be the language which wiil in-
tegrate the country as a whole. Re-
gional languages are also developing;
after the reorganisation of the States,
after the linguistic division of India
into States, the regional languages are
already there, developing. So, the
limited purpose, that is to be served
by Hindi, is only as the Union langu-
age and the language between States
inter se and if they agree to it I do
nol see any harm because my amend-
ment is of that nature. ,yi393(5 quT

~ef
With regard to my other amendment,
if I might be allowed to say here . . .

Tre DEPUTY CHAIRMAN: Now,
vou are on Amendment No. 18, ig it
not? R .

Fr faoe

Surt ANAND CHAND: Yes; that
is all that I have tq say.
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Surr K. V. RAGHUNATHA REDDY:
Madam, 1 will combine No. 13 and
No. 14.

By these two amendments I seek to
incorporate a provision in clause 4
which provides for the representation
for non-Hindi-speaking Membets of
Parliament. By this amendment I seek
to make that at least ten persons out
of twenty, who are to be elected from
the Lok Sabha, should be from the
non-Hindi-speaking areas and at least
five persons from the Rajya Sabha
from non-Hindi-speaking areas As
one who knows the method of single
transferable vote for the purpose of
representation at the existing level I
can say that there can never be ten
prsons elected from the non-Hindi-
speaking areas So in order to ensure
that there would be bproper represen-
tation for persons who come {rom non-
Hindi-speaking areas, so that they
might judge their own case, so that
they might understand their own prcb-
lems and they might put forward their
views in relation to the setting in
which the problem has to be under-
stood in their own provinces I have
jncorporated this provision zo that
there would be a statutory provision
relating to representation instead of
allowing it to be enforced ac:ording
to the system of single transferable
vote. I know if the hon. Minister were
10 deal with this matter he will be
kingd enough to give sufficient repre-
sentation for the non-Hindi-Speaking
people but, I think, it is better to pro-
vide it by way of a legal provision.

Surt A. D. MANI[: Madam Deputy
Chairman, can 1 combine Nos. 16 and
217

Ty DEPUTY CHAIRMAN: Al
right.

SHrr A, D. MANI: My amendments
are sclf-explanatory. I have ashed for
the Report of the Official Committee
on Languages to be appointed in 1975,
to be placed before the State Legisla-

tures. I mentioned in my interven-
tion on this Bill before the considera-
tlon stage that the

Government
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should have consulted the State Legis-
latures on the draft Bill before they
came to the Houses of Parliament lo
obtain sanction. There is a good deal
of resentment in those greas which are
opposed {o some of the provisions of
the Bill that this Bill should have been
placed before Parhament without ade-
quate consultation with the 1nterests
affected. I do hope that the Home
Ministry will see the reasonableness of
the suggestion made in both these
amendments. What I am trying to do
is to introduce the procedure which
was followed by Government in res-
pect of the States Reorganisation Com-
mission. The reorganisation of the
States was a very vital matter and the
Report of the States Reorganisation
Commission was placed before the
Statz Legislatures for their opinion.
Madam, there is one difficulty in my
accepting the view of the Government
that the views of the Siate Govern-
ments alone should be sought. Iknow
that the Home Minister would argue
that the State Governments are bound
tn consult the Legislatures but then, 1f
Parliament is to have an adequate idea
of what happened in the State Legis-
latures there should be a full-dress
debate on the Report of this Com-
mittze to be appointed in 1875. Fur-
ther, the fact that this matter is be-
ing discussed in the State Legislatures,
will activise public opinion in those

non-Hindi-speaking areas on this
question of official language. It is
necessary, therefore that avenues

should be open to all affecteq opinions
on this subject to be expressed fully
and I do hope that the Home Minis-
ter would accept my amendments
which are very reasonable. It is
essential that the rights of phose non-
Hindi-speaking States should be pro-
tected in this manner, ag T have said
in my amendments Nos, 16 and 21.

Surr K. V. RAGHUNATHA
REDDY: 1 will combine Nos, 17, 20
and 22.

Madam, by my amendments Nos. 17
and 20 I am seeking to provide that
the State Legislatures must be asso-
ciated with the decisions to be taken
in future for the purpose of introauec-
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tion of Hindi. 1 have closely followed
the arguments advanced by my esteem-
ed friend, Mr. S. K. Basu. I seestrong
force in his argument when he said
that when the word ‘Government’ is
used, it is open to the Government to
place the matter before the State
Legislatures. There is strong force in
that argument but what I want is that
this matter should not be one to be
left to be decided by the State Gov-
ernment alone in their discretion.
[THe Vice-CHAIRMAN (Surr M. P.
BrARGAVA) in the Chair.]

I want that this matter should be de-
cided by the State Legislatures so that
every Member of the Legislature may
have his say in the matter. If they
in their wisdom desire to decide on
a suicidal policy in the nearest future,
let it not be said that the Governments
of the day without consulting  the
Legislatures have adopted a particular
attitude. Let this responsibility be
shared, one way or the other, whether
it is for good or for bad, by every
Member of the Legislature who is
directly responsible to the people for
any decision on this question This
is not a small matter; it affects, after
all, millions of people in the South
and it cannot be merely left to the
State Governments because the Gov-
ernment by itself cannot take res-
ponsibility for a decision on this ques-
tion. The matter must be left to the
Legislatures so that the Members of
the Legislatures may express their
viewpoints, discuss the issue and take
a decision. (Interruptions) When I
say ‘Government’, I differeniiate bet-
ween the executive authority and the
legisluature. The Legislature may con-
sist of a number of parties and it is
better that each Member belonging to
the different groups should be given
an opportunity to express his own
views. before a final decision is taken
on this matter.

«

Now coming to my amendment No,
22. I have not brought in any new

thing. The provision made in my
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amendment already finds a place in
article 344 o fthe Constitution, Though
I have made certain changes here and
there, 1 contemplate by my amend-
ment that this Committee, constituted
for the purpose of evaluating the re-
sults by which they are going to make
recommendations to the President
whether Hindi is to be adopted or not,
should keep in their mind the direc-
tives given in clause (3) of article 344
of the Constitution. The Committee
in particular should take into consi-
deration the industrial development
and the safeguards that are to be
afforded to the non-Hindi-speaking
pcopfe 1n services and afso the cuf-
tural and scientific advancement  of
India. As I said before, I am not in-
terested in what language we are
going to speak as long as it is going
to serve the interests of national
development in relation to cultural
and scientific advancement in the
non-Hindi-speaking areas. We are
prepared to accept any language that
will dehiver the goods and for that
purpose the Committee should have
in mind the predominant factors, the
processes that would take place in
relation to the development of indus-
try, culture and science. This amend-
ment, as I said, is already embodied
in article 344 of the Constitution and T
hope this at least would be accepted
by the Home Minister.

o

Tae VICE-CHAIRMAN (Surr M.P.
BrArGgava): Mr. Anand Chand, Am-
endment No. 18.

Surr BHUPESH GUPTA: The nor-
mal procedure in the House, I may
say. is that when a Member has
various amendments to a clause, the
Member when he speaks will speak on
all the amendments relating to that
clause.

. L +

Surt ANAND CHAND:
spoken about it.

I have

Surr NIREN GHOSH: Sir, my
amendment is similar to the amend-
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ments of Mr. Mani, Mr. Raghunatha
Reddy and others, They have made
some points but I want to add a few
remarks to them, The hon. Home
Minister said that the process of
referring the Report of the Parlia-
mentary Committee to the State Gov-

ernments must be welcome, It
5 p.M. is also welcome that only two

State Governments consulted
their State Legislatures and the
others did not. Now, I think
this is a most unwelcome trend

of thought and it does not meet demo-
cracy as well. To my mind, it appears
that limiting the reference of the re-
port to the State Governments only
and not to the State Legislatures has
been done out of party considerations
and not considering the issue as a
national issue. The ruling party
knows as well that on the language
question there are various trends of
thought and the party becomes divid-
ed. So, the ruling party can control
the State Governments and by issuing
a whip it can also control its mem-
bers in the State Legislatures and
thereby throttle and muzzle discussion.
So, as a matter of fact, on such ques-
tions it should be made obligatory to
refer the report to the State Legisla-
tures, so that the various trends of
thought, the people’s mood and will,
can be reflected and can be made
known to the President before the
President proceeds to act on the re-
port or a part thereof. Therein lies
the danger that the President will be
misled by the trend of discussions in
Parliament or by the opinions of the
State Governments only. He may act
in a way which may give a sort of
semblance of sham unity. It may not
reflect the real, the widest possible
measure of public opinion. That may
serve the purpose of the ruling party,
but to the country it may bode ill and
not well, on such an issue which is
not a party issue but a national issue.
Therefore I would plead with the
Government to seriously consider and
accept the amendment that the report
should be referred not only to the
State Government. Reference also to
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the State Legislatures should be made
obligatory. Otherwise, serious con-
sequences for the {uture of India may
tollow, unwarrantedly and unwitting-
ly. Nobhody will wish for that, but it
may objectively follow. So, the dan-
gerous possibility should be guarded
against and in order to do that, this
should be referred to the State Legis-
latures. It should be made obligatory
in this Bill. I hope the Government
will give serious thought to this
amendment.

Surt M. S. GURUPADA SWAMY:
Mr. Vice-Chairman, I am of the view
that any time schedule in regard to
languages is unnecessary. It is so
because a language cannot be develop-
ed or achieve full maturity or rich-
ness within a short period. Nor is it
possible to evolve an adequate and
effective language by an order of the
Government, We cannot order the
development of a language. Clause 4,
to my mind, brings in the element of
time schedule indirectly. In my
previous speech, I pointed out that
the time factor will bring in contro-
versies inevitably. The Constitution
prescribed fifteen years and, as we
know, these fifteen years were found
to be inadequate or short for the pro-
pagation of Hindi in the country.
Therefore, we have been compelled
now to review the whole position and
change the provisions in the Consti-
tution. Now, again the element of
time schedule has been brought in in
another form. According +to the
clause, after ten years, in 1975, a Com-
mittee of Parliament will be constitu-
ted and they will review the progress
or evolution of Hindi and make re-
commendations on the basis of which
the President will make his own
decision. Here the element of time is
brought in. Tt proceeds on an assump-
tion, on an unwarranted assumpiion
that after ten years it may be possible
that Hindi would gain sufficient im-
portance and that it would be learnt
by a large number of people in India.
Then, this Commiftee may review the
whole position and recommend the
substitution by Hindi completely and
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the elimination of English. The
speeches of my hon. friends, and parti-
cularly of Mr. Anapd Chand, confirm
the apprehensions. He was asking
the Home Minister whether it was not
- true that the Government had failed
to bring about the transformation or
to translate the pious wishes of the
Constitution-makers, and that as a
result of this {failure we were now
forced to extend the period. I think
Mr. Anand Chand will like the Gov-
_ ernment to force the use of a parti~
_ cular language within a particular
period of time. I do not believe that
it would be desirable or practicable
~ to force the use of a language on the

people. I want to know from him
what he would expect of the Govern-
ment, whether he wants the Govern-
ment to pass an order that from such
and such date the country should be
prepared to use only Hindi. Or, does
he want the people to know  Hindi
gradually and in an atmosphere of
voluntariness? If there has to be
voluntary effort, the Government can
only create conditions for such an
effort. I feel that if there has been
failure on the part of the Government,
it is only in regard to the creation of
conditions for learning Hindi.

Sart ANAND CHAND: May!I just
have half a second? I will just say
this. What 1 was trying to point out
was the fact that here was a thing
which had been accepted under the
Constitution. T am not going into the
merits or demerits as to whether
Hindi is going to be forced on a parti-
cular section of people against their
will. Al that I was pointing out was
this. Here is a thing accepted in the
Constitution as such and we can only
change the Constitution with the will-
ing consent of the people of this coun-
try, according to the procedure rthat
is 1aid down for changing the Consti-
tution. We should not try to amend
what is enshrined in the Constitution
under the guise of extending the
period whereby we wish to perpetuate
this—ten years, twenty years thirty
years or forty years. That was my
submission. |
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Serr M. S. GURUPADA SWAMY:
The Constitution itself provides for
such a change, for such a revision of
policy, if need be, and I do not think
there 1s any doubt on that point. My
main point is, 1n the context of things
as they are, in the circumstances
which obtain today, do we believe that
within a decade we will be able to
achieve what we have not achieved
during the past fifteen years? Or do
we believe that Hindi would be learnt
by most of the people in India by 1975
so that we may eliminate the use of
English once and for all? I feel, as I
said, that it is impossible, physicaily
impossible to achieve this. If that is
so, why create fears and doubts and
suspicions in the minds of non-Hindi-
speaking people that after ten years
a new controversy will start, a fresh
review will be done and there may
be a possibility of eliminating the use
of English once and for all for official
purposes? If that is not the case, then
why this review after ten years? Even
ten years, Mr. Vice-Chairman, are too
limited a period, as 1 said. Even if
that has to be reviewed, there can be
a review after giving sufficient time
for the language’s growth and deve-
lopment. That is why I have indicat-
ed that instead of ten years there may
be twenty years. But I gave another
amendment for eliminating the whole
clause, and that was not admitted on
the ground that it was negative. I
deliberately gave this amendment be-
cause I feel that this clause is totally
unnecessary. Is it the contention of
the Home Minister that Parliament in
its sovereignty will have no power to
review from time to time the develop-
ment of Hindi, the learning of Hindi?
Why this prescription of time for
review? Even after five years by pass-
ing a resolution it may be possible for
the Houses of Parliament to constitute
a Committee t¢ make recommenda-
tion., When that power is available
for Parliament, T do not think it is
necessary to have this clause at all.
By having this time schedule for re-
view it will be importing the contro-
versial element, and after ten years
1 am sure there will be a fresh con-
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troversy. I think that for a long
time to come India has to live with
two official languages. It is inevitable,
it is unavoidable. I think this two-
language pattern has to be accepted
for years to come, and 1 do not think
that by merely pleading for the ac-
ceptance of Hindi you will be promot-
ing the cause of Hindi thereby, and
you do not achieve anything at all by
reducing the staius of English to a
subordinate position as has been done
under clause 3, 1 sincerely believe that
under clause 3 a second class of
citizens speaking English has been
created. I do not think that there is
completely impartial treatment
given to all sections speaking both
Hindi and English. Apart from that,
I would urge upon the Minister to
consider whether it would be proper
to have this kind of review after ten
years and, even if he thinks it neces-
sary, whether the time that is given,
ten years will be adequate for the

purpose. Will it be possible for the
people within this short time to
achieve the expectations that the

Home Minister wants them io achieve?

1 have therefore moved this amend-
ment for the acceptance of the House,
and at least a twenty-year period will
be a sufficiently long period for re-
view, and 1 feel that it is quite an ade-
quate period. If a period is necessary,
my amendment may be accepted by
the Home Minister.

Sart BHUPESH  GUPTA: This
clause deals with the situation after
ten years, that is to say, the situation
that will arise after the 26th of Jan-
uary, 1975. Here the BIill lays down
its own approach with regard to this
matter, In my series of amendments,
I have also indicated an alternative
approach to cover the period affer
ten years. What is it?

In the first place, I want to say that
I am in favour of appointing a Review-
ing Committee, Therefore, 1 have
nothing much to say on this except fo
agree with the Government broadly,
and we hope that a proper type of
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Committee would be appointed by
both the Houses of Parliament. But
then, when it comes to the question
of reference, I would like the matter
to be referred not to the State Gov-
ernment but to the Legislature of the
State. 1 have my serious objection to
the stand the Government has taken
in regard to this matter.

Now, as you know, this matter agi-
tates the minds of all sections of the
people, and naturally an attempt
should be made to secure the willing
acceptance of the people in different
States. Is it the Government’s conten-
tion that the best way to do so is to
leave the matter entirely to the State
Government which may or may not
consult the State Legislature? I think
that in this matter the Government
has a narrow, partisan approach. I
should like the hon. Minister to note
these words, that in this particular
matter the Government has taken
a narrow, partisan, party approach,
because to consult the Government
may at best mean to consult the
Congress Party, it may mean that it
wants to consult those who control
the Government, namely, the Council
of Ministers or the Chief Minister or
some Minister. This is the practical
import of it. It may not even mean
consultation with the Congress Party
as a whole in the State. The matter
may go to the State’s Chief Minister,
and if he 1s powerful enough, he can
give his own opinion, and that goes
as the opinion of the State or the
State Government. Here the expres-
sion ‘“‘State Government” has been
used. In other cases sometimes we
find that the word “State” is used.
Therefore, it is narrowed down. Gov-
ernment here naturally does not even
mind the opposition Parties. What
are we? We are something in the
States, and the opposition parties re-
present in most of the States the lar-
ger sections of the electorate between
them. There are only two States to-
day where the Congress has got the
majority of votes under the third
general elections, Now, the opposition
parties or the Parties that sit in the
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opposition groups between them re-
present the greater half of the electd-
rate. Therefore, it is not right that a
matter such as this, when you call it
a national issue, should be left to the
State Government. The other side of
the picture or other people should be
given—even if it is not the other side
of the picture necessarily, others
should also be given—the opportunity
to express their views. Now, what is
the guarantee that a State Govern-
ment will consult the opposition
parities ang through them seek to
find out whether a view contrary to
its own view exists in the State or
not? What is the mechanism? Noth-
ing here. Therefore, it is undemo-
cratic also. A matter like this should
be left to the State Legislature when
bodies, that are there under our Con-
stitution, are available for consulta-

tion. I do not see why the Govern-
ment should fight shy of the State
Legislature, more especially, when

they have the majority in all the
States and they are at least confident
that after ten years they are going to
have the majority., I may not have
that confidence but they have that con-
fidence. Therefore, I think it is wholly
wrong, It is most unfortunate tha:
the Prime Minister and the Home Min-
ister took a narrow, partisan approach.
I shal] be failing in my duty today if
I do not register my strong oppositon
to this kind of attitude which treats
the opposition parties in this manner.
Here what you have laid down is only
demonstrative of your scant regard for
the opposition parties which can be
rightly consulted when you take the
matter to the State Legislature. Let
it be discussed there. Now, even this
much accommodation was not shown.
I say, this is a partisan approach.

Then, I would ask the Home Minis-
ter, He was advising Mr. Annadurai
not to go in for direct act on and so
on. Suppose in my State, I find—or
in the State of Tamil Nad or Kerala
or Andhra or Maharashtra, some
people in the opposition find—that
they are not being consulted by the
State Government and the State Gov-
ernment’s views have been based in
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such @ manner as is not democratic
and also would not be acceptable to
large sections of the people, what are
they to do? If they do not have the
chance even to discuss on the floor of
the Assembly, they have to discuss it
in the streets undoubtedly. And I
have no doubt in my mind that if
such a situation arose in my State
or in any other State, as far as our
Party is concerned, we shall not allow-—
or any party will not allow—the State
Government to behave in this manner
disregarding the opinion of the oppo-
sition parties. We shall take the
issue to the streets and thrash it out.
We shall do it; we have done it in
the course of the formula that was
made about Bengal and upset it
not in the Assembly but in the streets,
in the maidan. We have done it. We
won Samyuktha Maharashtra near the
Flora Fountain. Such things had °
happened. On the one hand, you ask
Mr, Annadurai to resort to constitu-
tional methods—that is also constitu-
tional—to resort to methods of this
kind of discussion in the Assembly.
On the other hand, you are saying, do
not discuss it in the State Assembly.
This is not fair, this is illogical, this
is wndemocratic. It contradicts what
you say by your expression of senti-
ment. Therefore,” I oppose this.

1,al Bahadur Shastriji is a wonder-
ful man, always. The more I see him,
the more fascinated I get by his argu-
ments. What did he say? No other
top Minister would have said that
kind of thing. He said, “Do we dis-
cuss such matters when we feel that
feelings may be roused in the coun-
try?” Wonderful. See how he gets
you on the right side. That is to
say, when the States feel that this
should not be discussed, they should
not be forced to discuss it, Mr. Vice-
Chgirman, some of us are getting near
fifty, others are over it. We should
not be treated as if we are in a
kindergarten when discussing such
matters. )

12t us see the fallacy of the argu-
ment before us. If there is such an
opposition in the State, it is all the
more reason why the matter should
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be thrashed out in the State Legisla-
ture. The problem should be solved
through debate and discussion; as
you say, democracy by discussion. Let
it be discussed. If you think that the
moment you start discussing it there,
there would be a flare-up, even then
you should not blanket everything,
you should not stifle discussion. Take
the issue to the democratic forum,
namely, the State Legislature, have it
discusseg within the constitulional
framework and in a constitutional
manner so that the people may feel
that whatever has been decided,
has been decided after a thorough dis-
cussion, after ventilation of various
points of view, even human emotions,
in such a matter. That would have
been the right course. But you are
burying this, which is exactly what
shold not be done in the event of any
difference existing over such a matter.
Suppose there js agreement—he might
say that I anticipated him—then
where is the need? If there is agree-
ment, then the resolution in the Legis-
lature can be passed in five minutes’
time. AIll that the Minister has to
do after consulting the Members of
the Opposition is to sponsor a for-
mal resolution incorporating  the
accepted and agreed view and have
it passed in five minutes. There-
fore, when there i3 agreement, I can
understand that there is no need for
much discussion but the formality can
be provided for so that if anybody has
any objection, he can raise it and say
something. In five minutes, it would
be passed. Such things have happen-
ed in our State Legislature when
_ there has been an agreement between
the Congress Party and the opposition
parties. I am very sorry that we are
left out. I think all the opposition
parties should take it as an insult to
us because we are not in the Govern-
ment. The Governments 1n the
States are not collusion governments
today. Well, in future if they are to
be, we can consider such a matter.
Today, when you referred to the
State Government we felt that we
were being ignored in this matter,
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being treated not with that measure
of attention and respect that as an
Opposition in a democracy collective-
ly we deserve. I think Shastriji has
not been right in this matter. There-
fore, his arguments are not right. I
would ask the hon. Members opposite:
Have all your affection for Shastriji
but that does not mean that you need
accept every single argument that he
gives. I do not accept all the argu-
ments that my mother gives me. I
love my mother as anybody does but
that does not mean that every argu-
ment put forward by my mother
should necessarily be acceptable to
me even in family matters,

Sgrt N. SRI RAMA REDDY
{(Mysore): What about the philosophy
of Communism? Do you accept
everything that comes out of the Com-
munist mouth?

Surt BHUPESH GUPTA: I see, Let
us deal with the States first, we shall
travel to Communism later.

My next amendment is that you
refer the matter to the State, get the
opinion of the State Legislature and
after that, Parliament ghould discuss
it. It is not provided. Opinions of
Parliament should be got. Parlia~
ment should have an opportunity of
consultation with the States. After
considering everything Parliament
formg its opinion and that opinion
goes to whom? That goes to the
President and the President is bound
by that opinion. That is what I say.
Here, in the Bill it is not there. The
first Thing is, Parliament is not given
the opportunity of discussion. I
want it to be provided for in the law
that after this opinion comes, we have
a full-dress discussion.

Surr A. B. VAJPAYEE: It 15 im-
plied.
Surt BHUPESH GUPTA: 1t is im-

plied in various other matters. Well,
Mr. Vajpayee may say that it was im-
plied even in the Constitution that
there should be two Commissions. But
only one Commission was appointed,
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not the other, and the Minister said
that they thought that no Commission
was necessary, I mean the Language
Commission.  Therefore, do not go
by implication. I say, it should be
provided for. If it is not there
obviously, then you can easily put it;
there is no harm in it. Therefore, 1
think it is not right. What happens
when Parliament gives an opinion?
- It goes to the President. The Presi-
* dent may issue directions in accord-
ance with the whole or part of any of

the report. The report will come
from the Committee—that 1is the
basis—on which the President will

reflect and after thought he wil] give
opinion in regard to any part of it or
whole of it. I want to alter it a
little, modify it a little. The report
shall come to Parliament, and Parlia-
ment will consider the report from
various angles, formulate its opinion.
The national discussion over this
matter and the worth of the report
over this matter will go to the Presi-
dent and only then will the President
be entitled to give his opinion. And
when he gives his opinion, I want
directions. The President will give
direction, and I want his direciion
also to be qualified. Can he give any
direction? I say, no. Therefore, this
is very important, according to me:

“Provided that no directions, von-
trary to the opinions so expressed
by three-fourth or more of the
State Legislatures, shall be issued.”

I bind the President here but the
President will not be empowered to
issue any direction if that direction is
contrary—mind you, positively cun-
trary—oOn anyone or more poinis, to
the opinion expressed by three-fourths
or more of the State Legislatures.
That would be democratic. That is,
that would mean that we are irying
to carry the people. You are getting
things done by persuation, by dis-
cussion. Always Dbefore Parliament
will be the preposition that they have
to convince three-fourths of the
States at least in order to get cerlain
points acted upon by the President, or

179 RSD.—7.
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in order to get the President to issue
directions, Now. I thought that I
was embodying the assurances given
by the Prime Minister, I had occasion
to discuss this matter very briefly
with the Prime Minister—in some
other connection I met him. He said,
as to his assurance. that he stood by
it. He said how this could be em-
bodied in a statute. 'This was his pro-
blem. I thought that I might make
an attempt to suggest to him that it
was possible to formulate it in terms
of a gection or a clause in a Bill.
That is why I have done it. This is
why I have done this. Now, :f it is
your contention, if the Prime Minis-
ter's assurance as regards English is
serious—here I may tell my friend,
the Raja of Bilaspur that I am for . . .

Surt A. D. MANI: He is not ‘Raja’
now; he ig ‘Shri’.

Surt BHUPESH GUPTA: Yes, Mr.
Anand Chand. I do not like feudal
chiefs, Feudalism is abhorrent to me
He is Mr. Anand Chand and in this
connection I can tell him that I am in
favour of Hindi becoming the only
official language, but it must be
brought about properly. They have
taken that approach. It will take a
little more time if you fail to persu-
ade people. But persuasion and
voluntary acceptance are categorical
imperatives in this matter. In order
to bring about the change-over we
cannot have it under the Defence of
India Rules or at the point of a bayo-
net. We must have it through the
willing acceptance of the people at
that end ang by our powers of persu-
asion at our end,

Surr ANAND CHAND: That is why
my amendment for referring this
matter to the State Legislatures is on
identical lines with that of Mr.
Bhupesh Gupta. . -

Surr BHUPESH GUPTA: I think
sometimes we can come near each

other. I am trying to persuade you
with some measure of success, it
seems,
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Now, Mr. Vice-Chairman, the
Prime Minister has said that “I shall
not impose Hindi if the mnon-Hind
regions do not accept 1t” It 1s a bold
statement In a way, in the context,
1t 1s a very radical utterance which at
once stands to mell the hearts of
many of the opponents of this Bil]
from the non-Hind:i angle I am not
talking from the Hindi angle, I am
talking from the non-Hind:i angle anq
I do acknowledge that that was 3
great constructive statement that he
made, because that should be the ap-~
proach Now therefore. 1f vou have
that 1n mind, all 1ght, then accept
my thing, that 1s to say, after ten
years the President will not issue §
directive that from a given point of
time, Hind: shall be the only officiaj
language of the Union and English
shall] have no more any place if ag
least three-fourths, preferably more
State Legislatures in India have ex-
pressed themselves against 1t I do
not say that they need express in
favour of 1t I am putting the othep
way, that no directive shall be con-
trary to this thing Therefore I say
that 1f three-fourths of the State
Legislatures, that 15 to say, out
of 16, 12 States express them.
selves agamnst Hindi being made
the sole official language at a given
point of time, English losing ils pre.
sent position, namely, the position 1y
the Bill as an additional language,
wel], if such situation comes, then 14
should not be, the President shoulq
not issue such a direcive That 1ig
number one I think you will agree
that the Prime Minister’s assurance 1g
clearly embodied 1n 1t, because what
is 1t? If we cannot carry with us 19
Stafes out of 16, we cannot think of
pressing 1t, then 1t will be 1mposition
At least others will think it 15 1 nposi-
tion Here we are thinking that, in
the future, we should be in a position,
by the manner 1n which we shall have
administered the various provisions of
the Act, taking other measures alsp
to persuade people to accept .t, make
them feel the acceptance of it as the

Union Official Language in the mnon- |
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Hindi regions as also in national in-
terests ‘Therefore, I think the Prime
Minister’s sentiments, his assurance,
can be easily embodied in a legisla-
tive provision, and 1t 1s not beyond
the competence of the Law Ministry,
not even beyond the competence of a
humble person like me I could do
1t and the Law Mimstry can do it
perhaps better, but I regret, Mr Vice-
Chairman, that some such provision
was nol made If some sort{ of thing,
if this thing or similar other thing
was provided for in this measure, 1n
this Bill, you would have seen that
those who are resisting Hindi as the
Union Official Language, as an objec-
tive, and the efforts to make 1t so
the South or i1n Bengal, would have
been completely disarmed 1 am
offering 1t 1n a very constructive
spirit, and 1n the next ten years let
us make efforts in mutual under-
standing, let us make constructive
efforts to Win them over rather than
to force them, rather than to thrust
certain things down thewr throats.
That 1s how 1t should he done.
Therefore, Mr. Vice-Chairman, I have
offered 1f, and 1n all humihity [ say to
the Home Minister that I have offered
a draft which embodies clearly the
assurance of the Prime Minister, and 1
think that the Prime Mimster should
not find 11 difficult to accept, the Home
Minister should not find 1t difficult to
accept, If they think that now they
cannot accept 1t because of wvarious
factors, I would ask them to consider
this thing, to reconsider this matter
later An amendment can always be
brought in to the Bill that 1s being
passed.

Mr., Vice-Chairman, I do agam
appeal, T am not one of those who
would like to see English remaimng
1n 1ts present status all the time; I
like 1ts dominance to go, but 1 like it
to go 1n a manner which would be
democratic, progressive and popular.
I want to seek the objective in unity
and through voluntary acceptance
and, as far as Parliament 1s concern-
ed, through persuasion I do not
Lke to use the President’s authority
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and power to 1mpose something, fo
disregard the opinion of the State
Legislatures, of the majority of them,
or at least three-fourths of them,
and so on. I do not like such a thing
Therefore I say that this suggestion
should have been accepted by the
Government even before we had
brought 1t 1n. I would again appeal
to the Home Minister that this matter
should be seriously considered.

We 1n Bengal have to speak for
Hindi, mind you. It is all right for
those hon. Members who are 1in the
Hindr areas. I know 1f 1s easy for
them to say and speak, but it 13 a
difficult job for us, whether 1n Tamal-
nad or in West Bengal mind you.
Mr. Annadura: has a strong party in
Tamilnad, and we too are not mm a
weak party in West Bengal degpite
the attacks on us. Therefore, 1t shall
be our job to popularise the .dea, the
concept of one Union Language ulfi-
mately, and we should be put in a
better position to argue out the case,
to seek support of such people, to
allay the fears in the munds of the
Bengali people, some may be wrong,
some may be legitimate fears; some
are legitimate fears  Theretore, I
think the hon Minister should try to
take us with him. How can he ex-
pect to take Shri Rajagopalachari,
who 1s totally opposed to him, with
him? He should try to take people
like us, sitting 1n this House, who are
1 principle 1n agreement with bhim,
who support the thing but want such
provisions to be made, because then
his effort gathers a greater volume of
support, and if he pushes us away,
takes the opposition parties away
when we make some such suggestions,
I have my doubts, Mr. Vice-Chairman
how far our attempts fo persaade
people will succed, or how [ar Gov-
ernment will succed 1n persuading
the people, those who are with them
already. If they do not try'to con-
sohdate that support and then expand
on that, I do not see how 1t can other-
wise expand  Therefore 1 sav. make
your efforts successful I would ap-
peal to Shri Lal Bahadur Shastri to
tell me what is the meaning of the

\
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Prime Ninster’s assurance; whether
the amendment, No. 41, which I have
suggested does not, in a sense, at least
embody that assurance and whether,
1 practice, something will be done to
ehsure, by legislation, or otherwise if
you like, by whatever you have, that
Hind: 1s not going to be 1mposed
directly or indirectly, but would be
sought to be promoted through our
own efforts, patient efforts, tireless
efforts, on the one hand from the
Centre, and by promoting confidence
mn it and voluntary acceptance of it
in the non-Hind1 areas—which, un-
doubtedly, 1s an uphill task, but cer-
1aimly We can atnieve It. "Wa ‘nuve
confidence in our people. They will
do so

SurimAaTt MAYA DEVI CHETTRY:
Mr Vice-Chairman, Sir, I thought 1t
was my duty to move this small and
simple amendment to the provisions
of this Language Bill. If I did not
move 1t, then I could not speak on
this Language Bill, and I thought
that I would be faiing in my duty to
the minoiity commumnties. I mcve
this simple amendment to make pro-
vision for two Members from the
Iinguistic minority commumty dec-
cribed n my amendment because
under this clause, you are taking
thirty members of Parliament on the
Commuttee, that 1s, twenty {rom the
House of the People and ten from the
Council of States. So, I want that
amongst them there should be two
Members whose language is other
than Hindi, English or other regional
languages. I think 1t should not be
difficult for the hon Home Minister
to take two such Members from lLing-

wstic minorities. .

Sir, nup country 1s a multi-lingual
country and I think the three-langu-
age formula may not cover all the
linguistic groups in the country
Language 1s a sign of life It is
language which shows whether a
nation or community 15 a hving
ndtion or community or not. And if
we do not recognise the language of
the linguistic minorities, I am afraid
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We may not fulfil our desire to make
this country a truly democratic
country. Sir, there are so many
linguistic minority groups in ~ the
country whose language is neither
Hindi nor English nor any of the
regional languages mentioned in the
Eighth Schedule. For instance, I come
from a hill region of West Bengal.
In that region Nepali is widely
known. It is not only widely known
there but it is the lingua franca of
that area, including the whole of
Sikkim and a part of Bhutan. The
Mmedium of instruction there is Nepali,
So, this flourishing and living langu~
age, I think, should not be neglected
by our democratic leaders and the
Government. We Nepalese may be a
linguistic minority in the country but,
after all, we are also family members
of the nation and we should enjoy
equal rights in every respect along
Wwith other communities,

Sir, since there is not much time, I
do not want to go into details and ]
want to be very short. I was saying,
likewise there may be other linguis~
tic minorities in the country whose
language is not recognised either by
the State or the Central Government
and they are left out unnoticed. So,
for the proper safeguard of the langu-
age of the linguistic minorities in the
future, I have moved my amendment,
Sir, today we have got very broad-
minded leaders in whom we have got
full faith. But tomorrow, who knows,
We may not have similar leadership
In the country. Therefore, there
should be some proper safeguards for
Such linguistic minorities in thig
Languages Bill Therefore, 1 think,
when a Committee on Official Langu-
age, is constituted ten years hence,
in this Committee there should be
two Members of Parliament from
linguistic minorities. I hope the hon,
Home Minister will consider the ques-
tion of acceptance of my amendment,

Surt MULKA GOVINDA REDDY:
Mr, Vice-Chairman, Sir, I rise to sup-
hort some of the amendments to
clause 4 of the Official Languages Bil,
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Surr LAL BAHADUR: May I kno
Sir, how long the House is 1t
today? )

Tug VICE-CHAIRMAN (Surt M. P.
Brarcava): Up to six o’clock.

Surr LAL BAHADUR: Besides Mr.
Govinda Reddy, there may be amend-
ments to be moved and spoken on.

Tue VICE-CHAIRMAN (SHRI M. P.
Buargava): The amendments to
clause 4 have been moved., Mr,
Govinda Reddy wants to speak now.
His will be the last speech on clause
4, .

1

Surr LAL BAHADUR: It means we
will have to consider this Bill fyrther
tomorrow.

Tae VICE-CHAIRMAN (Surr M. P.
Buarcava): You have to reply and
then the amendments have to be put
ip vote.

Sur1 LAL BAHADUR: I may take a
little more time to reply

Sart BHUPESH GUPTA: Let
Shastriji take a little more time be=
cause what he says is important.
After his reply let us adjourn till
tomorrow morging. Tomorrow we
can economise on the Appropriation
Bill.

Surr LAL BAHADUR: 1 wanted to
appeal to the House that this Rill be
disposed of as early as possible. After
clause 4 has been discussed, the other
clauses are not as coniroversial as
clauses 3 and 4 May I appeal to the
Hbouse that it should be disposed of
as early as possible, because the Con-
stitution (Amendment) Bill has got to
be considered tomorrow? Then there
is also the Appropriation Bill.

Surr BHUPESH GUPTA: We ghall
save time on the Appropriation Bill,
We have decided that. We are taking
it up tomorrow also, and you will not
lose because we shall economise on
the Appropriation Bill, It is to guit
your convenience or as you like,
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Some Hon. MEMBERS: We have a
funciion in the evening.

THE VICE-CHAIRMAN (Ser1 M, P.

BHARGAVA) : Mr. Mulka Govinda
Reddy. Please be brief. L)
Surt MULKA GOVINDA REDDY.

Mr, Vice-Chairman, I rise to support
some of the amcendments moved to
clause 4 of this Bill. Tune and again,
the Prime Minister has stated here as
well as elsewhere that there need not
be any apprehensions in the minds of
the non-Hindi-speaking people in the
country, that they would like to give
weight to the views expressed by
them and only with their consent and

assent will Hindi be made the 3ole
official language.
Mr. Vice-Chairman, Hindi was

made the official language of the
Union and a period of fifteen years
was prescribed by which time Hindi
would have developed to such an ex-
tent that it would have beccome the

" sole official language. They had also
provided, under article 344, for the
appoiniment of two Commissions, one
in 1955 and another in 1960 to review
the progress of Hindi during this
period of fifteen years. Mr, Shastri
explained why he could not appoint
the second commission. The second
parhiamentary committee could not be
appointed as the Government were
unable to act on the recommendations
of the first Commission, On {hat
basis there is ample justification for
us to say that a ten-year period that
is now being fixed for appointing a
reviewing committee in 1975 is too
short a period.

Sir, the Government does not seem
to be realistic. They do not seem to
have assessed the position properly.
However much one would like (o
have Hindi as the sole official langu~
age of the country, one can have it
only with the consent and assent of
the non-Hindi-speaking people of this
Union. Within a period of ten years
in addition to the fifteen years that
will have to elapse by that time, I am
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afraid we will not be in a position w0
say emphatically that the Hind1
language has developed to that extent
and that we can make Hindi as the
sole official language. It is better to
be realistic and so, insfead of having
this ten year period, if you put it as
twenty year period and if a review-
ing committee is appointed after that
time, it is quite possible by that period
we Wwill have developed this langu-
age to that extent and thc people in
the non-Hindi speaking area will have
also learnt this language and at that
iime they may’ not have objections ‘o
make Hindi as the sole official langu-
age as has been provided under the
Constitution.

The Home Minister was telling us
that when the last Parliamentary
Committee was appointed, more than
20 Members out of 30 were from the
non-Hindi-speaking area. So, there
is no apprehension that when this
Commitltee is appointed after 10 years,
that the nom-Hindi speaking elements
will not predaminate in this Commib-
tee. I would very much urge that
instead of relying on the assurances a
constitutional provision be made that
at least 20 Members out of these 30
Members will be from the non-Hindi-
speaking areas and so, an amendment
to that effect has been moved already
by my friend. ’

Then this reviewing Committee will
go into the question and will submit

a report. Under article 344(3), it is
provided:
“In making their recommenda-

tions under clause (2), the Com-
mission shall have due regard 1o
the industrial, cultural and scientific
advancement of India, and the just
claims and the interests of persons
belonging to the non-Hindi speak-

ing areas in regard to the public
services,”

This is a very salient provision. The
same thing should have been incor-
porated in clause 4. That would have
been a directive to the Committee to
formulate their recommendations 1o
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the President. I do not know why
the orovision that was found neces-
sary to be incorporated in the Consti-

tution has not been incorporated in
clause 4.

Thirdly, the Commitiee will make a
recommendation and that report waill
be sent to the President. The Presi-
dent will cause that report to be laid
on the floor of the Rajya Sabha and
the Lok Sabha and the same report
will be sent to the State Governmenis
It Is not really sufficient that the re-
port should be laid, though by impli-
cation the report may be discussed.
A specific provision should have been
made for making this report to be
discussed by both the Houses of Par-
hament as the Staie Governments may
give their own opinions either by con-
sulting the State Legislatures or on
thewr own It woulg be better if a
statutory provision 1s made that the
report should be sent to the Stale
Legislatures meaning thereby that the
Legislatures will have an opportunity
of expressing their views 1n view of
the experience they will have ganed
wr the last 10 years regarding the use
of Hindi or any other language
in the State or In the Union. So, I
would urge that 1t should be made
obligatory that this report will be
placed and discussed in both the
Houses of Parliament and should be
sent to all the State Legislatures. It
says 1n clause 4(4):

“The President may, after con-
sideration of the report referred 1o
in sub-section (3), and the views,
if any, expressed by the State Gov-
ernments theieon, issue directions
in accordance with the whole or any
part of that report.”

e L

| RAJYA SABHA ]
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Here I am not satisfled with the
wording “may”. It should be made
obligatory on the President that he
can 1ssue directions only after coa
sidering the views of the Parliament
expressed on this report and  also
after considering the views of the
State Legislatures. I very much
agree with the amendment moved by
Mr Bhupesh Gupta that at Jeast
three-fourths of the State Legislatures
should give a positive vote with re-
gard 1o Hindi being adopted or used
as the sole official language. 1 would
request the Home Minister to accept
some of the amendments which are
vely salient and reasonable and
which will allay the fears of the non-
Hind: people so that the unity of the
country, the integrity of the country
and the oneness of the country, can
be preserved.

Tug VICE-CHAIRMAN (Surr M P.
BHARGAVA)°© Would the Home Minister
like to reply tomorrow?

SHrr A B VAJPAYEE.
reply tomorrow?

Why not

Surt LAL BAHADUR: I
finish 1n 3 or 4 minutes.

mught

SHrr A. B. VAJPAYEE, You should
do justice,

Tue VICE-CHAIRMAN: You may
reply tomorrow. The House stands
adjourned till 11 a.mM. tomorrow.

The House then adjourned
at fifty-six minutcg past five
of the clock till eleven of the
clock on Tuesday, the 7th
May, 1963.
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